
DIRECTORATE CENERAI,OF FOREIGN TRADE
(DES― II SECT10N〕

M【INUTES O「 TIIE NORⅣIS COMMITTEE― II
ⅣIEETING No.22/81¨ ALC2/2019 DATED 19.02.2020

Plcasc Note

i.For inforination of cxportcrs, Norms Committcc― II handlcs aH cases pertaining to
flxation/ratiflcation of nonns for Export Products fraHing under ITC(HS)Chapter 72 to 76,78 to

80, 85. Colllinunications in rcspcct of cases/pertaining to NC― II may bc scnt to cmail
addrcss:

lV.

In certain cases the decision of the Norms Committec refers to the Recommendations/
Observations/Deficiencies received from the concemed 'fechnical Authority. Wherever applicable,
a scanned copy of such document has been placed at the end of the Minutes, in running serial
orders. The concemed applicant/company may go through the same and respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency F'ormat, which may find a reference in
NC decisions, has also been attached in the end. This may also be referred to by the concemed
applicant/company and may be rcsponded accordingly.
'l'he Norms Committee has taken decision only with respect to technical aspect/wastage norrns.
While rcdecming the applications, RAs should check that the applicant has fulfilled all
requiremcnts as prescribed in policy/procedure including those in Policy Circulars issued from
time to timc or any other provisions under [r'l'P/l{BP for EODC.
Whercver the Commiftee has fixed Norms, the concerned RA may ensure that AA is issued on the
wastagcs/consumption as ratified by the Commitlee or as per wastages claimed in the application,
whichever is less.

Mceting No. 22181 of Norms Committee-ll for the year 2019-20 held on 19.02.2020under
the Chairmanship of Shri R. P. Goyal, Additional Director General of Foreign 'frade to consider the

following applications for ratification of norms in respect of advance authorizations under Duty
Exemption Scheme (Chapter-4) of Foreign Trade Policy 2015-20. The following members were
prcsent in thc mccting:-

Shri Ko S.Sodhi,AD(ME)

Shri A.K.Mishra,AIA

3.

4.

Sn-r-i v. c 
- 
a gur* ut, OgC .3)

i. Minutes of MeetingNo.20181 held on 08.01.2020 were circulated among all the membcrs of
the Committee on 27.01 .2020. On rcceipt of comments, the minutes were finalised and

uploaded on DGIIf's website on03.02.2020.'l'he said minutes are unanimously approved.

Minutes of the cascs discussed in thc meeting are as under:

MEE・ I｀ INC NUMBER:22/81-AIン C2/2019 MEETING DATE:19.02.2020

Minutes of NC-2 Meeting No. 22181 held on 19.02.2020

Dl
lVli

V.

Consultant

Consultant
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Sl. N; I Nurn"E n-"rig*ti*

Sushil Jangid, Scientist

Shri Shaish Kumar, (TEC-l)

Shri S. K. Bhatnagar,

ln attendance

Shri Shobhit Gupta, Dy. DGFT



Pany Name:MERSEN   IMcet No/Datc22/81-
INDIA PVT LTD       IALC2つ 019

119.02.2020

RLA File Lic.NoノDate:0710108424‐ Deferred  l
::01/81/050/01029lAMl9l :071241040100087/AMl6/ 25.06.2015

Dccision: l'he Committee considcred thc casc as per thc agenda and noted that the hard copy ol
application has not yet been received from the applicant and in this regard, an email was sent on
.20.12.2019. However, no information has been received yet. Thereforc, the Committee decided to
,remind the applicant for submitting the completc sel of application.

rThe case stands deferred.

ICasc No.:311/14ノ 81-

IALC2/2018

1HQ File

Casc No.:25/14/81-

AIX32/2018

HQ File

Cヽase No.:312/14/81-     |
AIノ C2/2018

1HQ File            l

11｀he case stands defcrrcd.

Casc No.:313/14/81¨
‐ALC2/2018

HQ Filc

Party Namc:SHERA
ENERGY PVT.LTD.

RLA File

IMcet No/Date:22/81-  Status:
IALC2つ 019

11902.2020

1Lic.No/Datc:1310047931 Dcfcrrcd

Status:

:01/81/050/007431AM191 :131241040100002/AM16/ t7.O1.2OtS

Decision: 'lhe Committee considcred thc case as per the agenda and noted that the hard copy of
'application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019. However, no information has been received yet. Therefore, the Committee decided to I

remind the applicant for submitting the complete set of application.

.The case stands deferred.

Party Namci SAKAR     Mcet No/1)atc:22/8卜    Status:
INDUSTRIES Iン IMITED   IAIン C2つ019

119.02.2020

RLA Filc Lic.No/Datc:o810135708 Dcferrcd
:01/81/050/01030/AMl9/ :08t24t040t001 10/AMl6/ .21.07.2015

Decision: I'he Committee considcred thc case as pcr thc agenda and noted that the hard copy of
application has not yet been received from the applicant u.,d i, this regard, an email was sent on
23.12.2019. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

Pany Namc:SAKAR    IMcet No/Datc:22/81-  IStatus:
INDUSTRIES LIMITED   ‐ALC2つ019

119.022020

RLA File Lic No/Datc:0810135709 Dcfcrred
:01/81/050/0103 I /AM19/ :08/24t040t00 i 08/AM 16/ 2t.07 .z}ls
Decision: Thc Commiftec considered thc case as per thc agenda and noted that the hard copy of
lPPlication has not yet been received from the applicant und in this regard, an email was sent on
23-12.2019. However, no information has been reieived yet. Therefore, the Committee decided to,
remind the applicant for submitting the complete set of application.

The case stands deferred.
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Casc No.:317/14/81-

Al」C2/2018

HQ File

Casc No。 :318/14/81¨

AIノ C2/2018

Casc No.:322/14/81-

AlJC2/2018

HQ File

ICasc No.:4`/14/81-

IALC2/2018

‐HQ Filc

Party Name: VOLEX
INTERCONNECT(INDIA)IALC2/2019
PVTo L′「 D.          19.02.2020

:RLA Filc

:01/81i050/01035/AMl9/ :0412410401001l2lAMl61 110.08.2015 :

Decision: l'he Comminee considered the case as per the agenda and noted that the hard copy ol
lapplication has not yet been received from the applicant and in this regard, an email was sent on
i23.12.2019. However, no information has been received yet.'l'herefore, the Committee decided to

remind the applicant for submitting the complete set of application.

,The case stands deferred.

Party Name:GOIフ DSTONE Meet No/Datc:22/81-   Status:
INFRATECH LIMITED   IALC2/2019         1

:19.02.2020

,HQ File RLA File rlic.No/Date:0910062464 Deferred

:01/81/050/01036lAM19l :0912410401002191AM161 :11.08.2015

Dccision: l'hc Committee considered the case as per agenda and noted that a deficiency lefler

rseeking certain information as raised by Consultant (fEC-l) was sent to the applicant on

,27.01 .2020. However, no reply has been received yet. I'lence, the Committee decided to wait for
the applicant's reply.

,The case stands deferred.

Party Namci STERA     'Meet No/Datc:22/81‐   Status:

ENGINEERING INDIA   IALC2/2019        1
PRIVATE LIMITED     19.02.2020

RLA Filc lンic No/1)atc:04101609 H IDcfcrcd

,:01/81/050/01040/AM19/ :0412410401001 13/AMl6/'13.08.2015

Decision: The Committee considered the case as per the agenda and notcd that the hard copy ol
rapplication has not yet been received from the applicant and in this regard, an email was sent on
,23.12.2019. However, no informalion has been received yct.'l'herefore, the Committee decided to,

tremind the applicant for submitting the complete set of application.

,The casc stands deferred.

Mcet No/Datc:22/81-  Status:
ALC2/2019         1
19.02.2020            1

1ッic.No/Datc:1310047951 1Defcrred

:01/81/050/001641AM191 :131241040100019/AM16/ 14.08.2015

Decision: 't'hc Committcc considcrcd thc case as per the agcnda and notcd that thc hard copy of
application has not yct been received from the applicant and in this regard, an cmail was sent on

23.12.2019. However, no information has bcen receivcd yet.'fherefore, the Committee decided to
iremind the applicant for submitting the complete set of application.

rThe case stands deferred.

Party Namc:SIIEIこ /ヽ

METAIン PVToLTD

RLA Filc
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Lic.No/Datc:041 0160894 1Deferred

IMeet No/Date:22/81-   IStatus:



Case No.:323/14/81-

ALC2/2018

HQ Filc

′
「 hc casc stands defcrred.

ICase No.:34/14/81-

AI」C2/2018

HQ Filc

Paty NameiTRAFOMEC  Meet No/Datc:22/81-
INDIA PVT.LTD       IALC2/2019

119.02.2020

Status:

IRLA File Lic.No/Datc:07101087501Dcfe・ rred
:01/81/050/01041/AM19/    :07/24/040/00190/AM16/    21.09.2015                      1

Decision:The Commi■ee considercd thc case as per agcnda and nOtcd tllat thc applicant's rcplyl
lwas scntto DHI on 13.02.2020 for cxamination of the casc Howevcr,no commcnts have beenl

recc市ed yct.Hcnce,the Committcc decided to wait fOrthe commcnts.              |

'Parサ

Name:ARFIN INDIA MectNo/Date:22/8卜    Status:
11ンIMITED            ALC2/2019        :
1                        19.02.2020           1

RIンA File
.:01/81/050/00752/AM19/  1:08/24/040/00218/AM16/  0610.2015       1

10b`ciζ
ibi:十 Aさ c8島轟ittきさ86Aζ id8red thも あζ

`五

ζぉ
`l iAc agChaa ttha Aotga tittt iム

さ五五ra b66ジ 6r
application has not yct been reccivcd from thc applicant and in this rcgard,an cmail was sent onl

23.12.2019 HOwcvcr,no informatiOn has bcen rcce市 ed yct.Thcrcfore,the Committee dccided to‐
remind thc applicant for sub■ litting thc complcte sct of application.                          |

.Thc casc stands defcrrcd.

Casc No.:336/14/81-  IPany Namc:Iフ AXMI     IMCet No/Datci22/81-   lstatus:  ‐
ALC2/2018        1ELECTRONICS MOULDS& IALC2/2019                1

1PuclsloN ENGG P.LTD.119.02.2020         1      1

1HQ File          lRLA File             Lic.No/Date:0710109150 1Approved l
:01/81/050/01054/AM19 1:07//24/040/00278/AM16/   09122015        1      .

Decision:The COmmittce considercd thc case as per agenda and dccidcd to nx thc ad_hoc norms

ll aS per written commcnts dated 19.02 2020 given by Consultant(TEC-1)aS under:         
‐

Item Recommendcd
As applied with'Nil'
wastage

The words "made out of Silicone Resin" may be added in the description of export

RA concemed may take suitable consequential action accordingly.

Ｎ。ｔｃ
ｉｔｅｍ．

Iフ ic.No/Datc:081 0136182 1Dcferrcd

,Status:Party Name:FCI OEN    ‐Mect No/Datc:22/8ト
CONNECTORS LIMITED IALC2/2019

119.02.2020

HQ File RLA l-ile t.ic.No/Dare:1010059350 Defened

,r:0118110501007941AM19t,:10/24t040t00090/AMl6i,30.12.20t5
Decision: l'hc Comlninec considcrcd thc casc as per agcnda and notcd that a copy of application
was sent to MeitY for examination of the case on 20.08.2019 followed by un i.b. r.*ind., on'1'/.12.2019. Howevcr, the representativc of McitY informed in meeting ihut th" case is under
examination. Hence, the committee decided 1o wait for comments.
'l'he case stands defcrred.
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Casc No.:76/14/81-

ALC2/2018

ITCHS COdc

39100010 Silocone Resins Phenol 602D (FM 4005D
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r:01/81/050/00127lAMlgl :3118310401001411AM161 08.01.2016
l3 Decision: Thc Committee considcrcd the casc as per the agcnda and noted that thc hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on

23.12.2019. Llowever, no information has been received yet. 'fherefore, the Committee decided to
'remind the applicant for submitting the complete set of application.

Thc case stands deferred.

ICasc No。 :353/14/81-
‐AIメ32/2018

Party Name: POWER Mcct No/Datc:22/81-   Status:

CONTROL EQUIPMENTS IALC2/2019        1
119.02.2020            1

HQ F'ile RLA File Lic.No/Date:0710109325 '1Deferred
':0l/8l/050/01011lAM19l:07l24l040l00359/AM16/29.0|.2016

l4 Decision: 'l'hc Commitlec considcrcd the casc as pcr thc agcnda and noted that the hard copy ol
application has not yet been received from the applicant and in this regard, an email was sent on

'2fr.12.2019. However, no information has been received yet.'l'herefore, the Committee decided to

:remind the applicant for submitting the complete set of application'

The case stands deferred.

Parfy Name: POWER Mcet No/1)atc:22/81-    IStatus:

CONTROL EQUIPMENTS IALC2/2019
‐19.02.2020

RLA Filc Lic'No/Date:0710109326 Delerred:HQ File
:01)81/050/0 tl72tAMlgl :0712410401003641AM161 29.01.2016 |

l5 Dccision: The Cornrnittee considercd the casc as pcr thc agenda and notcd that the hard copy of
'application has not yet been received from the applicant and in this regard, an email was sent on:

20.12.2019. However, no information has been reieived yet. 1'herefore, the Committee decided to'

remind the applicant for submitting the complete set of application.

The casc stands deferred.

(3asc No.:9/14/81-

.ALC2/2018

1HQ File

‐Casc No.:354/14/81-
,AIメ32/2018

Case No.:355/14/81-

AIノC2/2018

Party Name:JSONS
FOUNDRY PVTIン TD

RLA File

Mcct No/Date:22/81-   Status:

ALC2/2019         ‐
19.02.2020            1

1′ic.No/Datc:3 110065856 1Defcrrcd

Parり Name:KRISAM    MCet No/Date:22/81‐    Status:

AUTOMATION PVT.Iン TD.ALC2/2019
19.02.2020            1

RLA Filc Lic'No/Datc:0710109343 DeferredFIQ File
:OtTSuOSOlOtoz3tAMtgl :071241040100369/AM16/ 03.02.2016

l6 Decision: Thc Committee considered the case as per the agenda and noted that the hard copy o[

,applicatiop has not yet been received from the applicant and in this regard, an email was sent on

ZO.l2.21lg. However, no information has becn rcicived yet. 'fherefore, the Committee decided to

remind the applicant for submitting the complete set of application.

The case stands deferred.
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‐Case No.:344/14/81-

AI」C2/2018

HQ Filc

:O1/81/050/010621NM 19/

ICasc No.:359/14ノ 81-
IAIJC2/2018

Case No。 :11/14/81-
IALC2/2018

HQ File

:01/81/050/007291NM 19/

Case No.:12/14/81-

ALC2/2018

l7 Decision: The Comminee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant urd in this regard, an email was sent on:20.12.2019. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

rThe case stands deferred.

Paty Name:DC AUTO   Meet No/Date:22/81-
PARTS PVT.LTD.     IALC2/2019

119.02.2020

IRLA File           lLic.No/Date:0710109432 Deferrcd

107/24/040/003131ヽM16/   123.02.2016

Parけ Name:AMC     IMeet No/Datei22/81-  status:
COOKWARE(INDIA)   IAl′ C2/2019        ‐
PVT,LTD.          119.o2.2020         1

Status:

Status:

Status:

HQ File RLA File Lic.No/Date:0710109555 Deferred
,t :01/81/050/01077/AMl9/ :07l24to40t0o4og/AMr6t 22.03.20r6

Decision: The Comminee considered the 
-case 

as per agenda and noted that a deficiency letterseeking certain informatio.n as raised by DPIIT was sent io ttre apptic ant on21.01.2020. However,.no reply has been received yet. Hence, ihe committee decided to'wait for the applicant,s reply.

,The case stands deferred.

1譜脂ITALLANI~「 壼:璃響め
'た

に
|                         119.02.2020

RLA Filc           Lic No/Date:3710002634 1Deferrcd
:37/24/040/000091、 M16/    o4.05.2016            1

19 Decision: The committee considered thc case as p.er the agenda and noted that the hard copy o[
1Pplfl]9! has not yet been received from the applicant un.-d in this regard, an email was sent on,23'12'2019' However, no information has been received yet. 'l'herefore, the committee decided toremind the applicant for submitting the complete set of ap'prication. 

/rv' !rrw vwrrrrrrrLrstr utrul

The case stands deferred.

漱賠1酔Jス 十`‐壼調摯めシ田
―

19.02.2020
HQ File RLA File Lic.No/Dare:3710002636 Delerred:01/81/050/00730/AM19/ :31r24r040r0001r/AMr6/ o4.os.z|t620 Decision: Thc Comminee considered rhe case as o.r rn. *.roland noted that thc hard copy of

'application has not yet been received from the applicant u,ia i, ini, regard, an email was sent on23'12'2019' However, no information has been received yet. Therefore, the committee decided toremind the applicant for submitting the complete set of appli.u,i"n.

The case stands deferred.
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IHQ Filc            lRLA File           Lic.No/Datc:37100026371Deferred i
:01/81/050/00731/AM19/    :37/24/040/000121ヽ M16/   104.05.2016            1

21 betiζ
i6五 :TAと c。

““

ltigc c6Aζ idercd thc casc as per the agenda and noted that the hard copy ofl

lがた面帥Ms面
"晩
釧КぬКd'om mc観

需∬:′二鳳縄:策
'ぶ胤y謎鳳 11

1   23.12.2019.IIoヽ vevcr,no information has bccn

l rcmind thc applicant for submitingthe complcte setofapplication.                |

| IThc case stallds dcferred.

Case No.:13/14/81-

AIフC2/2018

Casc No.:14/14/81-

AI」 C2′2018

Thc casc Stands dCfcrred.

lcasc No.:15/14/81-

IAI」C2/2018

|「he case stands dcfCrrcd.

lcasc No.:17/14/81-

AIメ32/2018

Party Name:GALLANTT
METAIノ LTD.

Parり Name:GALLANTT
METAL LTD.

Parり Namc:GALLAN
「́
F

METAL LTD.

Mcct No/Date:22/81-   IStatus:

AIンC2/2019        1
19.02.2020            1

Status:

許:羊ル 11智
ALLふ↑十

難き州 ツ
α27田―

19.02.2020

RLA File Lic'No/Date:3710002638 Deferred 
'HQ Fiie

:o vs t losolo ol32lAwlgl :371241040100013/AMl6/ 04.05.2016

22 Decision: The Committee considered the casc as per the agenda and notcd that the hard copy of

application has not v.r-u"", received from the applicant and 
11 

this regard, an email was sent on

23.l2.2olg.llowever, no information has u"en ."c"ir"d yet. 'lherefore, the committee decided to

remind the applicant ior submitting the complete set of application'

儒 釉蕊 蛛 緻

轟
ca鮮驚 ‖策#

〕sct of appliC試10n.                :

Mcet No/Dttc22/81- IStatuま  |
ALC2/2019        1
19.02.2020            1

Mcet No/Datc22/81-  IStatus:
ALC2/2019        1
19.02.2020            1

HQFileRLAFileLic.No/Date:31lO0O2642.Deferred
:01/81/050/00735/AM19/:311241040100008/AM16/23.05.20|6]

24 p."i.ion: l'he Commiflee considered the case as per the ae31da and noted thal the hard copy of

;p;il;"^;; ,"ir* been received from the applicant and.in this regard' an email was sent on

'23.12.201e.Ho*",Ji'#ftffi;;t; i"I;;'t;;; 'lJ'i"a vct''rhcrefore' thc committee decided to

remind the applicant ior submitting the complele set of application'

The casc stands deferred'

ヽい0
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Pany Name:AMC       Mect No/Datc:22/81-   status:
C00KWARE(INDIA)  IALC22019       ‐

PVTo LTD.          19.02.2020
HQFileRLAFile.Lic.No/Date:07l0109940Defened

,t :01181/050/00737rAMt9r :01r24r040r0oo47rAMr7r ru.oe.zorc
Decision: The Committee considered thcrase as per agcnda and notcd thar a deficiency letlerseeking certain information as raised by DPIIT was senr i" irr. apri.ant on zl.ot.zizo.However,no reply has been received yet. Hence, the committee decided to'*uit for the applicant,s reply.

'The case stands deferred.

Party Name: AMC Meet No/Date:22lgl_
cooKWARE (rNDrA) ALC2t201e
PVT. LTD. p.o2.2O2O

HQ File RLA File .^ - Lic.No/Dare:07t011026g Deferred,u :01r81/050109760rAMtgr :ottzitoiotoot34/AMt,/ 11.08.2016
Decision: The Comminee considereo ,n:j3:. as per agenda and notcd rhat a deficiency retter'seeking certain informatio.n as raised uy iettr *u, ,"nt ti irr" uppri. ant on 27 .01 .2020. However,,'no reply has been received yet. Hence, irr. c"r,l,i* i."ia"a"rl'*ait for the appricant,s repry.

.The case stands deferred.

Case No':150114/81- 
,larv Name:lyc .Meet No/Da te:22l\t_ Status:,ALC2/2018 cooKWARE (INDIA) ,.ALC2/2019

He Fire ll] if e o22o2o

,, :r: irosoroosaunMnsr ,otiiroiorootT6tAMlT/ kfiU."ifi?":0710rr0362 
Dererred

3u:;*:|"ffiHT,::::T[::'iJf;.:::' as per 
'r*0" ",0 noted rhat a denciencv rener

n o,.p r y r, u, u "",,.. ; t 

". 
d ;;. ff;:i# :IjI #,T.'.T: J[ :T,: 

r*fi * r*1, ;lllg; #:;
The case stands deferred.

Case No.:19/14/81-

Al」 C2/2018

Case No.:42/14/81-

ALC2/2018 Status:

CaseNo.:15l/t4/8l-ParfyName:LDSQUAREMeetNo,Date:22/81-:Status:
ALC2/2018 TECHNOLOGIES;INDIA ALC2/201|

He File RLA Fiie

,* l "l 1rrr 
o/oos6st AMtst,6i iiiioroolr7 / AM:l t,or;:r|."/fiT":07r 

0 1 r 0363 Deferred

'o Decision: Thc commitree considered rhe:1r" u. per the.-;;';';otcd thar rhe hard copy of:application has not yet been re.eiuJ rro, ,rr" uppri.uni*?ir-irri, regard, an emair was sent on
"20'12'2019' 

However, no information t.,^'u""n r#i;;;'y;. Therefore, the committee decided to'remind the appricant for submittintir',..orpr.t. set of apprication.

The case stands deferred.

ICaSe No.:172/14/81_

291ALC2/2018

1 1HQ「 ile

8 1 Page 77

,parry Name:GAyAiRi
,BATTERIES PRIVATE
.I-IMITED

RI,A FiIC
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:0li8l/050/00890/AMl9/ :O7l24lO4OlOO221lAM]Zl 24.10.2016

Decision: Thc Comminee considered the casc as per the agenda and noted thar rhe hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019.llowever, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

The case stands deferred.

:01/81/050/0015llA}/rlgl :0412410401001361AMl71,08.11.2016
30 Decision: '[he Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on

23.l2.2}lg.llowever, no information has been received yet. -fherefore, the Committee decided to

remind the applicant for submitting the complete set of application'

The case stands deferred.

IPany Name:AMC     IMeet No/1)ate:22/81‐   Status:
IC00KWARE(INDIA)   .AIン C2/2019
PVT.L′ I｀D.          19.02.2020

HQFilelRLAFileLic.No/Date:07l0ll0630Defened
., :01/81/05oloogo2lAMlgl :01 12410401002381AM17 I,09.11.2016
'' D".i.ion: The Committee considered the casc as per agenda and notcd that a deficiency letler

:seeking certain information as raised by DPIIT was sent to the applicant on 27 .01.2020. However,

.no ,.ply has been received yet. Hence, the Committee decided to wait for the applicant's reply'

|       :

:窯Ⅷ械:鷲呈rl 性冦州ソ
02ν別―

l激
u∬

 |
LTD.               19・02.2020         1       1

loAお       IRLA嵐お      しc.No/DatcЮ710110703‐Detrcd l
::01/81/050/00911/AM19/  :07/24/040/00258/AM17/  29.H.2016       1     1
2昴

寡 :欄 暴 撤 糧 11蓮 藍 嶽 鱗 鐸 鮮 轟 墨 胤 :
lremind the applicant for subm■ ting the complcte set of applicalon.               |

Casc No.:33/14/81-

AIJC2/2018

1HQ File

‐Casc No.:184/14/81-

AIメ32/2018

IThc casc stands defcrred.

ICasc No.:193/14ノ 81-

IALC2/2018

IThc case stands defcrred.

ICasc No.:131/14ノ 81¨

IAIメ32/2018

331責
O rii`
|:01/81/050/00849//AM19/

Party Name:DIANA
METALS

‐RLA File

Mect No/Date:22/8卜    Status:
‐ALC2/2019
119.02.2020

1Lic.No/Datc:0410162477 Deferrcd

IStatus:
Pa●y NameiFCI OEN    MCCt No/Datc:22/81-
CONNECTORSI′ IMI′ I｀ED ‐ALC2/2019

19,02.2020

RLA Filc Lic.No/Datel1010059668 1Deferred

:10/24/040/00084/AM17/    19.12.2016

Decision: Thc Commiltee considered the case as per agenda and noted that a copy of application
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,vas sent to McitY for exalllination of the case on 20.08 2019 fo1lowcd by an I.D. rclllindcr on

‐17.12.2019. Ho、vever, the represcntativc of McitY informcd in mccting that thc case is undcr

cxamination.Hcncc,the Committce dccided tO wait fOr commcnts.

Thc casc stands defcrred

Case No.:345/14/81-

AI」 C2/2018
Parfy Name:AMC Mect No/1)ate:22/81-    status:
COOKWA駆  (INDIA)   IALC2/2019
PVT.LTD. 19.02.2020            1

HQ File RLA File Lic.No/Dare:071010836 Defened
,o :011811050/01063/AMl9/ :o1l24l040l0o313lAMt7t 23.12.2016

Decision: The Committee considered thc casc as per agenda and notcd that a deficiency Ietter
seeking certain information as raised by DPIIT was sent to the applic ant on 27.0L 2020. However,
no reply has been received yet. Hence, the Committee decided to^wait for the applicant,s reply.

The case stands deferred.

Paゥ Nattc:1lRAFOMЁё lMも 8:ヽ 6わ五ibめ ,た i」
INDIA PVT.LTD.     :ALC2つ 019

119.02.2020
I{Q File RLA l.ile Lic.No/Da1e:071011095g Defened

,, :01/81/050/0l06slAM19l :07/24t040t0032g/AM17t,r2.ot.2or7
Decision: The committec considered the case as per agenda and noted rhat the applicant.s replywas sent to DHI on 13'02-2020 for examination of the case. However, no comments have been,

'received yet. Hence, the committee decided to wait for the comments.

rThe case stands deferred.

‐Case No.:347/14/81-
‐ALC2/2018

Casc No.:107/14/81-

ALC2/2018

Casc No.:349/14/81-

AIノ C2/2018

PRIVATI〕 I′IMITED 19.02.2020

Status:

Pany Namc:CHINA STEEL.Mも ciヽ 6′bitさ :うウ′ji:   sあ tiζ :CORPORATION INDIA  IALC2/2019

HQ File RLA File Lic.NoiDate :3410042905 Deferred:01/81105010082s/AM19r :34/241040100213rAMr7r 01.oz.zoli
36 Decision: The Committee considered the case as p.er the agenda and noted that the hard copy olapplication has not yet been received from the applicant u,r"o in irri. regard, an email was sent on23'12'2019' However, no information has been receivea y.i. rrr.r.rore, the committee decided toremind the applicant for submitting the comprete set of appri.ution.

The case stands deferred.

Parけ Namc:AMC
IC00KWARE(INDIA)
IPVT.LTD.

Mcct Noわ atc22/81-  status:
ALC2/2019      ‐
1902.2020            1

HQ File RLA File Lic.No/Dare:0710il 1078 Deferred37 :01/811050101061/AMrgr :07/24/040/0031srAMfi/ 06.02.2017
Decision: The committee considcrcd the-:3:. ur r.. ur.nau'una no,"a rhat a deficiency lerterseeking certain information as raised by DPJIT was sent io trr. uppri"ant on 21.ol.2o2o.However,no reply has been received yet. Hence, ihe committee decided to'wait for the applicant,s reply.The case stands deferred.

[rade
Irade
,raln,
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ICase No.:357/14/81-

IALC2/2018

1HQ File

ICasc No.:44/14/81-

IAIノC2/2018

'Casc No.:115/14/81-

AIノ C2/2018

Casc No.:48/14/81-
′AIノ C2/2018

PVT.LTD.

RLA File

Party Namc:AMC
IC00KWARE(INDlA)
IPVTo LTD.

19.02.2020            1

1ノ iC● No/Datc:0710H1264 1Deferrcd

Mcct No/Datc:22/81-  Status:
ALC2/2019         1
19.02.2020            1

Party Name: AMC Mcet No/Date:22/8卜    Status:
C00KWARE(INDIA)   ALC2/2019        1

,, :01/81/050/01075/AMl9/ :07 1241040100383/AMl7/ 09.03.2017

Decision: The Committee considered the case as per agenda and noted that a deficiency lefler
'seeking certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However,
no reply has been received yet. [{ence, the Committee decided to wait for the applicant's reply.

'The case stands deferred.

Partv Name: VIILOX Mcct No/Datc:22/81-   Status:

AUTOMAT10N PRIVATE .ALC2/2019
LIMITED 19.02.2020

‐HQ Filc             lRLA Filc            Iッ iC.No/Datc15210042215 Dcfcrrcd l

101/81/050/00762/AM19/   152/24/040/000851AM 17/    15.03.2017                      .
39 becision:Thさ C6轟 mittct 8。 isidcred tAど casc as pcr thc agcnda and notcd that thc hard copy of

lp"はbn htt nd yd b∝nК∝市ed■om me鰹競『∬́二翼滅¶'ぶ署鍵灘:i議l:‐23.12 2019 1lowevcr,no information has bcen

lrcmind thc applicant for submiting the complctc set ofapplicalon.

1｀hc casc stallds dcfcrrcd.

Parり Namc:CHINA STEEL INicet No/Datc:22/81‐    Status:

CORPORATION INDIA   AIン C2/2019        ‐
IPRIVATE LIMITED 19.022020

1鵠計,:餅:01:3晨↓1:/ 境
'11'01:37誠

↓1' 廿ざ究,α:41101llll:すIid

I捉鐵継壌憮 織笹鐵割I曇鐸爆巖胤I
I lrcmind tllc appltantforsubmmingthe complete sctofapplica●

on.

| IThc case stands dcferrcd.

HQFileRLAFileLic.No/Date:07l0l11502Defened
. _ :oilgyOSO tOOi66tAMtgl' :07 1241040100016/AM18/ 28.04.2017
4t

Decision: The Committee considered the casc as per agenda and noted that a deficiency letter

seeking certain information as raised by DPIIT was sent to the applicant on 27.01 .2020.' However,

no ,.piy has been received yet. Hencc, ihe Committee decided to wait for the applicant's reply'

The case stands deferred.
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Case No。 :138/14/81-

ALC2/2018
Status:

HQ File RLA File Lic.No/Date:0310813188 Approved
:0 I /8 I /050/008s6/AM I 9/ :03l94l04OtOOO92t AMtBt ' l .05 .2017

Decision: The Committee considered the case as per agenda and noted that a copy of application
y1s again sent to MoS on 17.12.2019 for examination of the case. However, the matter was
deliberated in the meeting as no comments are being fumished by MoS and the authorization
rpertains to May, 2017. The Committee deliberated and decided to fix the ad-hoc norms on the
recommendation of Consultant (SKB) as under:

Party Namc:CHANDAN  Mect No/Date:22/81-
STEEL LIMITED      IALC2/2019

19.022020

０
４
И
争

‐Case No.:55/14/81-

AI」 C2/2018

HQ File RLA File
431:01/81/050Ю 0773/AM19/ 107/24/040/00o81/AM18/

Ｓｌ
．
Ｎ。

ITCHS
Codc

Import ltem Re"ommended
C)uantifv

1 72042190 3985 MT
２

一

３

72042190

69021090

1315 MT
Consumables Refractory. (i) Relevant Shaped nefractory
(Bricks) Consumables
(ii) Relevant Von -

Consumables
tii gto"k
Stopper, Nozzles, Slide Gate refractory, porous plug,
!.!rcon \g4les &Tundish Nozzle) Consumables;i;;tL- 

-..

100 MT

20 MT4 38160000

5 69021090
5 MT

RA concemed may ttkc面面死罵五sequemЙ l ac●。n accOrdn」 y.

Party Name: ABB INDIA lMeet No/Date:22/gl_LIMITED ALC2/2OI}
19.02.2020

Status:

Decision: The Comminee considered the case.as peragenda and noted that a copy of applicationwas sent to DHI on 28'01 '2020 for examination of thJ.^.. Ho*.ucr, no comr,ents have beenreceived yet. Hence, the committee decided to wait for the comments.
The case stands deferred.

Lic.No/Date:0710H17521bさ feiきさ
14.06.2017            1

Status::篤INttIIttW亀 燈:州r`:'2た
1_

LIMITED        119.02.2020

Casc No.:68/14/81_

AIJC2/2018

‐
翼l盤Ψttx胤

“
淵ζ聟 wT↓

lj‐究需
赫血i断‐炭庭キ■

ボ欝蹴T:蹴t認肝諜l芦
晩beN濡庶鰈111朧儒辮聴需驚詳

|夕 棚 ly総l鳥ilttx胃論譜晰:鳳占Ittγ確稚蹴為:〃騨llltcmsI‐      lrnport are Only plate and tubc.

|・ 駆 胤 ∫
han br lnalluね ∝Ⅲc Of Ⅸ port「OdLICt ttd螂 呼 江 dttК饉 飩arS J

4. what is the composition of Aruminium Alloy, indicating in the item of import?The case stands deferred.
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ICase No。 :62/14/81-    Pa口 りNamc:D.V.    IMcet No/Date:22/81-  IStatus:
IALC2/2018          11NTERNAT10NAL     IALC2/2019

119.02.2020            1

1HQ File            lRLA File           Lic No/Date:0510403617 1Dcfcrred
101/81/050/00780/AM19/   105/23/040/001831ヽ M18/   108.082017

45 1betiζioi:The ё8“島itt8 86Aζ iaきたとiAさ tiζ8 as pcr the agcnda and notcd that the hard copy of
lapplication has not yct been received from thc applicant and in this regard,an cmail、 vas sent on

l 123.12.2019.Howcver,no information has becn rece市 cd yet.Thcrcforc,the Commitee decided to
‐
 lrcmind the applicant for submitting thc complcte sct ofapplicttion.

′
「 hc casc stands dcferrcd.

器厨鬼5餅0078 νAM l%胤ち刷:OЮ 010νAMlν

ICasc No.:63/14/81-    Party Name:R.KS′ 「 EEL
IAI」C2/2018      1MANU「 AC・1｀URING

ICOMPANY PRIVATE LIMITED 19.02.2020

Mcet No/Datei22/81-   Status:
ALC2/2019         1

Lic.No/Date:0410163442 1Dcferrcd l

18.082017                    1

Mcet No/Datc:22/81-  IStatus:

‐ALC2/2019        1
119.02.2020            1

1フ i`:ヽ o′bic:691oO`3531Dcfcrrcd

46,Decision: The Commiflee considered the case as per the agenda and noted that the hard copy of

;ro,tr"tion ha, not yet been received from the applicant and in this regard, an email was sent on'

|23.12.2019. However, no information has been received yet' Therefore, the Committee decided to

,remind the applicant for submitting the complete set of application.

fn" case stands deferred'

Case No.:24 4tl4t81- Parry Name: BHARAT Meet No/D-ate:22181- Status:
tAr,cztzltl HEAVY Et.ECl'RICAt's 'Al'c212019

LIMITED .19,02.2020

IIQ File RLA File Lic.No/Date:0710112108 Deferred

._ :oist to5otoog62tAwlgt :01t21t040t00316/AM18/ 07.09.2011
u'D".i.ion:'lhe 

Committee considered the case as per agenda and noted that a deficiency letter

,seeking certain information as raised by DHI was sent to the applicant ol 21'01.'2020.' However'

;;;;;iy;;t i.* .L""ired yet. Hence, the committee decided to wait for the applicant's reply'

The case stands delcrrcd.

iCase No.:66/14/81-

IALC2/2018

1HQ Filc
101/81/050/00784/AM19/

IPaty Namc:KIRAN
IUDYOG

RLA Filc

48,Decision: 'fhe Committee conside..d th" case as per the agcnda and noted that the hard copy of

"pp-ii.",i", 
fr"s not yet been received from the applicant and in this regard' an email was sent on

'23.12.2019.Uo*"u6r, no information has t""n ,"..iu"d yet' Therefore, the Committee decided to

l;ird the applicant for submitting the complete set of application'

The case stands deferred.

:09/24/040/00321/AM18/   105.10.2017            1
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‐Case No.:67/14/81-

ALC2/2018

Case No。 :152/14/81-

ALC2/2018

HQ File

:01/81/050/00870/AM19/

Parり Name:KIRAN
UDYOG

IMcet No/Datc:22/81-   status:
:ALC2/2019

19.02.2020            .

IHQ Filc            ‐RLA Filc lLic No/Date:0910065532 1Defcrred l
l 101/81/050/00785/AM19/  :o9/24/040/00320/AM18/  05.10.2017             1
491“、ぉ轟 十能 ё6島

“

品e`c6ムJatta■e菰さ
需凛 計 諦 曽14:1毅 農 庶 1嗽 癬 計

lapplication has nOt yet been rcceived from the

23.12.2019.HOwever,no infOrma● On has becn rcceivcd yet.Thereforc,thc COmmittec decided tOI
remind the appltant fOr submiting the complete sct Of applicadon.           |

Thc case stands defcrrcd.

50

騨悠13ヾ織A 壼:漱摯さ:'シ血―、ぁ蔽
PRIVATE LIMITED     ‐19.o2.2020         1

1娩
jlil::|:鬼↓lj ‐青驚鰍苧bラ ibiiう,``18ferr8a

Decision: 'fhe committee considered the case as p.er the agenda and noted that the hard copy of
:tp]':Iql has not yet been received from the applicant u,r"a in this regard, an email was sent on20'12'2019' However, no information has been received yet. Therefore, the committee decided to;remind the applicant for submitting the comprete set of apprication. 

vvrrrrrrrtrs' uEUl

'lhe case stands deferred.

ICase No.:148/14/81-     Pany Name:DC AUTo   Mcet No/Datei22/81-   status:

‐  IALC2/2018           PARTS PvT.LTD.     ALC2つ 019        ‐
19.02.2020            ‐         |

IHQ Fiit            ttLA「ile           ‐Lic.N6/bitc:07161i,ib9 158fe拝さa l101/81Ю 50Ю0866/AM19/ 1:o7/24/040/Oo1687/AM18/ う6.10.2017           1劇b“t品九ざё6品振品意ita“もち,:奪鳳計諦曽需1悪宝計:驚1嗽鷺1:I,pplた激iOn has not yct becn K

賀 iifttξ:詰瓶I:Ll:」:柵l!:籠蹴 :殿」:露T!謂む鵬 :範
山e can面
“
e“d“d,

IThe Casc stands dcfcbrrcd.

1需鳳青Й鵜ニ ーmttα

ず黒露Ψ踏鴻胤∬mwI賢!∬Ⅶν拮だ鰍γ
αmmり、4 ,c面

半:li淵姦鷺躍t胤
・‰鴛糧r」:l程「T跳庶鳳竃烈 _ettttふ忠lξ蕊惚:

IThe case stands dcfcrred.

AЁЁiヽbIA IMcさ t｀6わatc2,/恵11   もtitlζ
‐ALC2/2019
119.02.2020
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':01/81/050/008221AM191':3412410401002291AM181 01.01.2018

53 Decision: The Committee considered the case as per agenda and noted that the applicant's reply

was sent to Consultant (TEC-3) on 26.12.2019 for examination of the case. However, no

,comments have been received yet. Therefore, the Committee decided to remind Consultant (TEC-

3) for expediting the comments.

The case stands deferred.

Party Namc:FCI OEN     MCCt No/Date:22/8卜    Status:

CONNECTORS LIMITED ALC2/2019        1
119.02.2020

臨 識 蕊 協靡

饉
8脚
曇悪 互1

5415`tiζ
i。1:↑ Aも ёも轟hi16t c6isidきたd iAも と左ξさ

獄′獄;.ll織謂∬胤協議胤翼
icmind the applicant for submittingthe completc sct Ofapplication.

| IThc case stallds defcrrcd.

ICase No.:104/14ノ 81-

IALC2/2018

1HQ File

Casc No.:195/14/81-

IAI」C2/2018

ICasc No.:216/14/81-

IAlメ32/2018

iCase No.:74/14/81-

IALC2/2018

Pany Namc:COSMOS
IENGITECH PVTIン TD

IRLA Filc

Paty Name:APAR
INDUSTRIES LIMITED

Paty NameiSAKAR
INDUSTRIES PVT
LIMITED

Mcct No/Date:22/81-   Status:

AIフC2/2019
19.02.2020

1ン iC●No/Datc:3410043767 1Deferred

4ヽeet No/Datc:22/81‐     Status:

ALC2/2019
19.022020            1

lMcet No/Date:22/81-  IStatus:

IALC2/2019        1
119.02.2020            .

Dy.u
niraa

Lic'N o/Date :3 4 1 00 437 87 Deferred
I{Q File RLA File

,:otis t losotoo934/AM 19/ ,:34t24t040t00270/AM 18/ 08.01.2018

55 Decision: Thc Committec considcrcd the casc as per the ae91da and notcd that the hard copy of

:application has not v.f u""n received from the applicant and-in this regard, an email was sent on'

,23.12.2llg.However, no information has been received yet' 'fherefore' the Committee decided to

,r"*iJ if-r" applicant for submitting the complete set of application'

The case stands delerrcd.

HQ File RLA Filc Lic.No/Date:0810141768 Deferred

:o iis r tosolo olg2tAwrgt :08t24t040t00231/AM 18/ t2.01 2018

)0 Decision: Thc Committee considcred the case as per the agenda and noted that the hard copy of

application has no1 y", U".,", rcceived from the applicant and-in this regard' an email was sent on 
'

23.l2.2llg.llowever, no information has U."nr.""iutd yet"l-hcrefore' the Committee decided to

;;il thc applicant for submitting the complete set of application'

Thc casc stands deferrcd.

Minutes of NC-2 Meeting No. 22181 held on 19'02'2020
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ICase No.:373/14/81¨

IALC2/2018

,HQ File

ICasc No.:364/14/81_

IALC2/2018

Casc No.:365/14/81-

AI」C2/2018

Casc No.:366/14/81-

AIノ C2/2018

HQ Filc

IRLA File

IRLA Filc

Paty Namc:ACCIONA   Mcct No/Datc:22/8卜   status:
WINDPOWER INDIA    IALC2/2019        ‐
PRIVATE LIMITED     19.o2.2020         1

Decision: The committee considered the case as per agenda and decided to seek from the

,, applicant to furnish the following information as per aiviceif consultant (TEC_l):

' l. Details of import item at Sl. No. 3 & rs and their function.2' Material halance (in weight terms) between import & export taking in to consideration, indigenous input & wastage.
, 3. Detailed list of indigenous input with their weight.: Q. List of components.
, 5. List of consumables with their value.
,The case stands deferred.

評 ぶ 設 ::計
Ⅵ RANGA壼

:漱
t8:'シ§11

19.022020

:01/81/050/01091/AM19/   107/24/040/00300/AM18/
Lic.No/Datc:0710112807 1Dcferrcd

09.02.2018            1

Status:

'Status:

Status:

IHQ Filc            l良 LA「i16  
‐
       Lit.、 6′bttiさ :6ウ ibilうな,ウ lbc亮拝さa

581:91/81/050/01082/AM19/  Ю7つ4/040/00318ハM18/ 114.02.2018      1

轟曽庸↑:笙11計諦中]』ξl壌需計:鳥1嗽龍I:∬
IDecisiOn:The cOmmittec c8r

::腎′男:;鴨:1:群∬蔦 罵 Itta瑚
殿∫:冒
『
締 L鵬 :範

ぬCC° m面掟c“d“dゎ
lremind the applicant fOr submi
lThC casc stands dcfcrred

嘉↓lj lm究1赫おn麗恵1品品

欝蹴那鐸螂墨驚1

Parfy Name: GAVIRANGA Meet No/Date:22lgl_ENTERPRISES ALC2I2O19
19.02.2020

:聰ζミミfi l鷺
=輝
琴t`:''た i:

19.02.2020

ILic.No′ic.No/Datc:0710112878 Deferrcd:01/81/050/01o84/AM19/ IЮ
7/2イ/64oЮ031lAM18/ りまざ】ぢ

“

T600ぉctb・ Thc cOmmitteさ 6。彙Ⅲ薦卦::善:卜 _1ギ:ご鼻
li&さ

|“農
“
8hia86勝 61‐applicatiOn has nOt vet heen r`叩山面on Msn∝ yd ttm面高拝」fIこ :品詰∬吉1爵:Iぷ翌肝:服l糧 ::lぶ20.12.2019 HOwOver nn inttrm.■ :^^● ^^■ ^__   ・ .   __豹J2独 HOwttЮ hbrⅢ

ll■:キi帯緩:ι荘:ギl熱電i紙:'g:膚胤織』麗:1:renlind the annlicant ttr cllkn.:什
:

remhd thc apメたmおrsubmmnξ薦蕊高温ご苗:I】ぶL詰鳳:
fhe case stands deferred.
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| ,Case No.:73/5/81¨     Patt Name:LM WIND  Mcct No/Date:22/81- Status: |
‐ IALC2/2018          POWER BLADES IINDIA].ALC2/2019        ‐      |
I                   PVT LTD            19.02.2020                1
‐ IHQ File             RLA Filc            Lic No/Datc:3410043923‐ Dcferred l
.   :01/81/050/00281/AM19/   134/24/040/00350/AM18/   127.02.2018            1         1

61 1Dccision:Thc Committec considcrcd the casc as per agcnda and decidcd to seek from the
‐ lppliCant to ftlrnish thc fo1lowing information as pcr advicc ofConsuhant(TEC-1):        |

1 1.calculadon shcet&Matcnal Balancc betwccn import&cxpon for bOth thc export productl
‐  I      SCparatcly

. IThe casc stallds deferrcd.

‐
 ICase No.:367/14/81-     Parサ Namc:ACCIONA   Mect No/Date:22/81-   Status:  |
ALC2/2018       1WINDPOWER INDIA   ALC2/2019      ‐     |
‐  |                  IPRIVATE LIヽ 41TED     19,02.2020                1

1Lic.No/Date:0710H2930 1Dcferrcd ‐

■ 器 航 5餅0108ダAMl% 器 ち刷 iOЮ0337AMlν  060■ 2018      1

1bttiζibi:The ёもm“品c8con:idercd the casc as pcr agenda and decided to scek from thcl
‐ lpplicalltto fllrnishthc fo1loWing information as per ad宙

cC Of Consuhant(・「 EC-1):        
‐

‐621
1  1.Dctails ofimport item at Sl.No.3&15 and thcir function.
‐ 2.Material Balance(in wCight tcrms)bctWCCn import&export taking in to considcrationl

l l   indigenOus input&wastage.
1     3.  Detailed list of indigcnous input、 vith thcir、veight                                  

‐

.  4.  I′
ist of components.

1 5.I′ ist of consumables with thcir valuc

lThe casc stands defcrrcd.

l ёiscヽ。::36患/i4/81-    |五 ||し N五轟

`:AttMbtt   Mさ

ctヽ 8′5農

`:2'/恵

i:   ヽあtiζ :  |

|  IALC2/2018          PLAST LTD.        ALC2/2019          
‐       ‐

19.022020              1         1

1綿靡∴誠話j協靡5錢疵:主粥FttIIill lbι titibi:↑ A`ёも島林薇さもしも五:iaよもd iAぎあζし

| las perwri■ cn comments datcd 17.02.2020 givcn by Consultant(TEC-3)as undCr:         ‐

ITCHS
Codc

Export ltcm Quantity
ITCllS

Codc
h"rtltCm lδ淵∬

m“d

73042390

Articles Made
of Stainless
SteelTubes

19619.050

Foot
73069090

73069090

)2 Kgs/Kg

ntent in thc
StainlcSS St

304/.134X. port product

)2 Kgs/Kg
Stainless sl

ntent in the
304/8G― Rヽ

Oort product
73042390

Articles Made
of Stainless
SteelTubes

19047.620

Foot

Notc:
l. 'I'he word ,,'I'ubes" may be added in the description of the export items'

', Z. Grade & diameter of Stainless Steel to match in import & cxport'

lRA gonccmed may takc suitable consequential action accordingly'
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Case No.:369/14/81-

IALC2/2018

1HQ File

:01/81/050/01087/AM19/

Casc No.:370/14/81¨

ALC2/2018

HQ File

:01/81/050/01088/AM19/

‐Casc No.:371/14/81-

IAIノC2/2018

1HQ File

ICase No.:121/14/81-

IALC2/2018

1HQ File

Parυ Namc:ADHESIVE
SPECIALITIES

RLA Filc

IRLA File

,Mcct No/Dttc:22/81-  lstatus:

ALC22019      1
119.02.2020            1

1Lic.No/Datc10,161i3668 158fci3a
12203.2018            1

Status:

Lic.No/Datei3410044073 158fetted

24.04.2018

Paty Namci SAPA      IMeet No/Date:22/8卜    status:
‐EXTRUS10N INDIA     IALC2つ 019        ‐
IPRIVATE LIMITED     ■9.o2.2020         ‐

IRLA liiも          Liも 6ヽ′5よitbウ i61i芝う0`58亮存

`a
:07/24/040/003161ヽ M18/   .21.03.2018

64 Decision: The Commiftee considered rhe case as per the agenda and noted that the hard copy of
application has not yet been received from the upili.unt uni in this regard, an email was sent on
20'12'2019' However, no information has been received yet. Therefore, the Committee decided torremind the applicant for submitting the complete set of application.

The case stands deferred.

:熙兆 織A 鷺蛛 は
''た

にも品∬
PRIVATE LIMITED     19 o2.2020

鶴,濡ililil二↓lj ま驚究18:6ウ 10H2099 Dcttea
Decision: The Committee considered the case as p.er the agenda and noted that the hard copy o[
1tp]ltit]9! has not yet been received from the applicant un"d in this regard, an email was sent on20'122019' However, no information has been received yet. Therefore, the committee decided toremind the applicant for submitting the comprete set of afplication.

The case stands deferred.

65

:01/81/050/01o891NM 19/ :07/24/040/003511ヽ M18/
66 Decision: The Committee considered the case as p.er the agenda and noted that the hard copy ofrapplication has not yet been received from the applicant uni in this regard, an email was sent on20'12'2019' However, no information has been reieived yet. Thereiore, the committee decided toiremind the applicant for submitting the complete set of application.

,The case stands deferred.

鶴総蘊ξ臨|::壼:璃Tさ :力詳
19022020

67

:01/81/050/00839/AM19/ :3424/040Ю oo17/AM19/

師∬TT:1ぷ宝評濡1嗽龍1癬
)d yet.TherefOrc,thc cOmmitec decided tOI

applicatiOn                           l

.The casc stands deferrcd

18 1 Page 77 Minutes OfNC_2 Meeting No.22/81 held On 19.o2.2020



:01/81/050/00821/AM19/   134/24/040/00065/AM19/   .23.05.2018            1

68 1Decision:The Committcc considered the casc as per agenda and notcd that a deiciency letter

lsecking CenJn information as rJscd by Consuhant(TEC-1)waS SCnt to the appltallt on
127.01.2020. Howevcr,thc applicant vidc cmail dated 19.02.2020 informcd that they、

vill submit

the rcquired details 、vithin t、vo wCCkS. Thcreforc, thc Committce dccided to wait for the

lapplicant's reply.

‐
  IThc casc stands defcrred.

ICasc No.:103/14/81-

IALC2/2018

‐HQ Filc

Casc No.:92/14/81-

AIメ32/2018

: ‐Case No.:108/14/81-
I  ALC2/2018

Patt Name:LM WIND
POWER BLADESINDIA
PVT LTD.

‐RLA Filc

Party Name:

LIⅣIITED.

Mcct No/Date:22/81-   IStatus:

ALC2/2019        1
19.02.2020            1

Lic.No/Datc:3410044165 1Dcfcrred

ABB INDIA  IMcet No/Datc:22/81-  Status:
ALC2/2019        ‐
19.02.2020

| 
‐
責O Fil`            IRLA Filc           Lic.No/Datc:0710H3375 1Defcrred l

69:91/'1(9'9199819`今 Yl?`  |:97(21191999950/AM19/  01.06.2018       1      1

1鞭t獣 1『管』悧踊期
'rtill署

嶽癬l産震.咄儒驚霊鷺飛癬ξ糧:
| lrcceived yet.Hence,the Committce decidcd to wait forthe comments.              :

| IThe case stands defcrrcd.

Parり Name:LM WIND   ‐Mect No/Datc:22/81-  Status:
POWER BLADESINDIA  IALC2/2019

HQFileRLAIrile!i.:No/Date:3410044263Deferred
: r:ot)81/0s0/00826/AM19/ :34t24t040t00075/AM19/ 19.06.2018

Tg,Decision: 
'[he Committee considered the case as per agenda and noted that a deficiency letter

'" r.L[ing certain information as raised by ConsulianlJlPg^ll was sent to the applicant on

,27.O1.2O2O.l1owever, the applicant vide Lmail dated 19.02.2020 informed that they will submit

Ithe requircd details within two weeks. 'l'herefore, the Committce decided to wait for the

applicant's rePlY.

The case stands dcferred.

casc No.:l6l/14/81- Party Name:TUBACEX Meet No/I)ate:22181- Status:

,ALC2I2018 PRAKASH INDIA ALC2I2O19

PRIVATII LIMITED 19'02'2020 l

HQ File RLA File Lic.No/Date:0310821783 Delerrcd

,:0181/050/00879/AM19/ :03t95to40to0260lAM19l 20.06.2018

7l Decision: Thc Commiflee considered the casc as per the agenda and noted that the hard copy of
rapplication 

frur noiy"ibeen received from the applicant and in this regard, an email was sent on

23.12.21lg.However, no information has been reieived yet' Therefore, the Committee decided to,

remind the applicant for submitting the complete set of application.

The case stands deferrcd'

PVT.LTD. 19.02.2020            1

Minutes of NC-2 Meeting No. 22181 held on 19'02'2020

Dy.D
DireC

Mini
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ICase No.:71/8/81-

IALC2/2018

‐Case No.:125/14/81-
IALC2/2018

Parサ Name:LM ⅥЧND   Mcct No/Date:22/8卜   status:
POWER BLADESINDIA  ‐ALC2/2019
PVT.LTD 19.02.2020

HQ File RLA File Lic.No/Date :3410044297 Defened,:01/81/050/00453lAMtgt :34r24r040t0ot17tAM19t 02.07.201g
72 Decision: l'he committee considcred the case as per agenda and noted that a deficiency 1etter

rseeking certain information as raised by consuliant [rec-r; was sent to thc applicant on27'01'2020' However, the applicant vide Lmail dated 19.02.20i0 informed that ir,"y'r.,iitt submitIthe required details within two weeks. Therefore, the Committee decided to wait for the,applicant's reply.

The case stands deferred.

‐ ‐Case No.:120/14/81-     Party Namc:ACCIONA   IMect No/Date:22/81-  lstatus:
| IALC2/2018          1wINDPOWER INDIA   IALC2/2019        1

PRIVATE LIMITED     119.02.2020         1
‐ IHQ Fi18            RLA lii3           1ti`:ヽ 6,5農さibウ i61ibと ,1158亮18a
101/81/050/00838晨 M19/  Ю7泡4/040Ю Oo99/AM19/ り3.07.2018      1

73‐
5ttitibil tthさ ё6mnlilee considcrea tic cis`五ζ ぉも,lJもお

`五 I1111'ltathititi:fll:llllilII
sccking ccrtain infOrmatiOn as raiscd by cOnsultant(TEC-1

籠 l詔 詠 t'°
WCV∝
'no Кpぃ 電 bcen Кcdved yd.HcncQ山 c cOmm議ce dedded b Кmhd

.The case stands dcfcrred.

1請牌:聴」鷲湯需よ"たに
19.02.2020

Status:

IHQ FHc   iLA ri3~1↓
L;諄 蕊無

さ:6ケ ibiib`9恵
16pお↓eal:01/81/050/00843/AM19/  :o7/24/040/001o4″

螺 潮 息l露器騎懃電t慨素 11,t鳳癬 ,:1討11鳥∫I島
C話°Cお品

Noほ Thc hpoH■き島ζ編 面ふふc。1,a6↓ :籠 」radこ &島ill朦

RA cOncemcd mり take sulable,91s,91P,ti,1,91911999r中
,1lγ

75

一
　

〇

‐Case No.:128/14/81-
IALC2/2018

HQ File

l Page 77

Parサ Namc:KIRAN
UDYOG

RLA Filc

,MeetNo/Date:22/81-,status:
ALC2/2019
19.02.2020

Lic.No/Datc :09 I 006657 4 Delerred

ITCHs
Code

8504909o

Export Itcm Quantity
ITCHS
Code Import Item Recommended

!le$g_
Import quantity ma
be allowed as

207.83 MT inclusir
of 2I%o wastage
after I/3'd recoverv

Sheet Metal

CompOnents:Nct
contcnt Of raw

materials:1)GI COils_

171.76 MT
2)Rivets/Fastcncrs_

Nct TO Nct Basis

180.800

MT

7210490o GI COils

7318299o Rivets &
Fasteners

As per GN-4

Minutes ofNC_2 Meeting No.22/81 held On 19.o2.2020
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::01/81/050/00846/AM19/    :09/24/040/00234/AM19/   117.08.2018            1

1Decision:Thc Committcc considcrcd the casc as per the agenda and notcd that the hard copy of

lppliCation has not Vct becn rccc市ed from the applicant and in this regard,an cmail was sent on

123.12.2019.HowevM´ ,no informa● on has been rcceived yct.Thcreforc,the Committce decided to

lcmind the applた allt for subm敵ing thc compに tc set of application.

Thc casc stands defcrrcd.

76

Paty Name:BHARAT   IMCCt No/Datc:22/8卜   Status:

HEAVY EIコ EC′「RICALS  
‐
AIンC2/2019

LIMITED            19.022020

RLA File Lic.No/Datc :1 1 1002837 2 rApproved

:11/24/040/00021/AM19/   103.09.2018

Dccision: 'fhe Committee considercd the case as per agenda and decided to fix

for import itcms on net to net basis under GN-4 as per written comments dated

by Consultant (I'EC-3).

RA concemed may take suitable consequential action accordingly'

Status:

‐Case No.:144/14/81-

AI」C2/2018

.HQ File

101/81/050/00862/AM19/

Casc No.:170/14/81-

IALC2/2018

Casc No.:171/14/81¨

ALC2/2018

METALS PRIVATE
LIMITED

ALC2/2019
19.02.2020

thc ad¨hoc norms

17.02.2020 givcn

'Status:

7

7

鵠 識 :01:88jAMl%鶴 が ::OЮ01771Ml:/拮 ∬究 Tα
0710H398:llpr° Vid

bιtiti61:十五e ё6拓轟ileと し。ltiaさ
'8a tAも

cttζ e ttζ pCr agenda and dccided to iX thc ad―
hoc norms

as pcr writtcn commcnts datcd 12.02.2020 givcn by ConSultant(SKB)as under:

Recommended
OuantiW

Import quantitY maY

be allowed as 149.00

MT inclusive of 2lYo

wastage after l/3'd
recovery
As per GN-4

RA concemed may take suitable consequential action accordingly.

漱濡総l∫
―
造釧Vα
〃田~

‐LIMITED            19・02.2020

He F'ile 'RLA File Lic.No/Date:07101 1 3988 'Approved

z :O ifS t IOS0/00889/AM t 9i :071241040100173/AM l91 09.10.201 8

8 Decision: 'fhe Commiflee considercd the case as per agcnda and decided to fix the ad-hoc norms

'as per written comments dated 12.02.2020 givcn by consultant (SKB) as under:

Recommended

Quanti

¨
「
「
‐
‐
‐

‐２９
．
６００ ‐

ＭＴ

　

　

　

一
ｆｒｅ‐ｅｖａｎｔ

ITCHS
Code
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85049090

Sheet Metal
Components: Net
content of raw materials
l).GI Coils-l17.04MT,
2).Rivets/ Fasteners-Net
To Net Basis

123.200

MT

72104900 GI Coils

Import quantity may
be allowed as 141.60
MT inclusive of 21%o

wastage after l/3'd
recovery

73182990
Rivets &
Fasteners

As per GN-4

Note:The impOrtitems shOuld be Of relcvant grade&thickness.

RA concemed may take suitable consequential action accordingly.

ICase No.:245/14/81-
:ALC2/2018

Thc casc stands defcrrcd.

Case No.:177/14/81-

ALC2/2018

HQ Filc

.Casc No.:179/14/81-

IAI」C2/2018

Parり Name:BHuJ     Mect No/Datc:う
,/慧 1_

POLYMERS PVT LTD.  ALC2//2019
‐19.022020

RLA Filc
tic.ヽ 6′5爵

`16う

lbb``ケ

`6 1bcfeiea
125.102018            1

79

HQ File           lRLA 1118       ~ titiヽ 。/D五 iも :」ラfbb6,ケ i458拮井ed l:01/81/050/009631ヽ M19/   137/24/040/00001/AM19/   ‐1210.2018                      1

違W曲‖猟憮 鐘笹織漱鷺喩ま需:鳳鰍悪)remind DPIIT for expedhing the cOmments. |

黙露招8翻器器NE燈:漱rC魏 11
119.022020

Status:

Status:

80

:01/81/050/008951ヽ M19/ :09/24/040/Oo315んへM19/

|#11お#li#I驚電;讐llilili,rtlittitI‖囃墨1罫静聴I害
The casc stands dcferrcd.

:絆譜躙 :鉾
ヤiRA｀GA鷺

調 青
お:力81_1仏高ま

19.022020            1

ギQ ttC   ■LA品
 広島1%訥 鼎

赫 b140871品品dl

lThe Casc stallds deferrcd.
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‐
Casc No.:96/8/81-      Party Name:lン M WIND   lヽcct No/Datc:22/81-  Status:
IAIッC2/2018           POWER BLADESINDIA  IALC2/2019
1                  ‐PVT.LTD.          19.02.2020         ‐

IHQ Filc            lRLA Filc           Lic.No/Date:3410044677 1Defcrrcd
101/81/050/00478/AM19/    :34/24/040/00249/AM19/   109.11.2018            ‐

92 Dccision: Thc Committee considered the case as per ag"nda and noted that the deficiency letters
seeking certain information as raised by Consultant (TEC-l) was sent to the applicant on
28.12.2018 followed by reminders on 0l .06.2019, 14.08.2019 & 10.12.2019. However, the
applicant vide email dated 19.02.2020 informed that they will submit the required details within
two weeks. Therefore, the Committee decided to wait for the applicant's reply.

,Th" .^. stands deferred.

ICasc No.:199/14/81-

IAI」C2/2018

1HQ Filc

831:01/81/050/00917/AM19/

‐Casc No.:200/14/81-

ALC2/2018

ICasc No.:297/14/81-

AI」C2/2018

Paty Name:MAHADEVA
MULTI TECH

Mcct No/1)atc:22/81-    Status:

ALC2/2019
19.02.2020            ‐

Party Namc:PHOENIX   IMeet No/Date:22/81-
FOILS PVT.LTD.      IALC2/2019

119.02.2020

IRLA File            Lic.No/Date:0310825265 1Approved
103/95/040/00870/AM19/   128.11.2018            1

Status:

'Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments dated 13.01.2020 given by Consultant (SKB). (Copy enclosed)

RA concemed may take suitable consequential action accordingly.

HQ l:ile RLA File Lic.No/Date:0710114258 Deferred

:01/81/050/00918/AMl9/,:0112410401002181AM191,12.12.2018
84 Decision: Thc Committee considered thc case as per the agenda and notcd that the hard copy of

rapplication has not yet been received from the applicant and in this regard, an email was sent on

20.l2.2O19.llowever, no information has been received yet.'l'herefore, the Committee decided to,
,remind the applicant for submitting the complete set of application.

'The case stands deferred.

Pa■y Namc:BOMAFA    IMect No/Datc:22/81-   Status:
SPECIAL VALVE      ALC2/2019        ‐

SOLUTIONS PVT LTD   19 02 2020

IHQ Filc            lRLA File           Iン ic.No/Datc:081014414■ Dcfcrrcd l

85:01/81/050/010154今 Y19/  10'イ74/0404007,8/AM19/  120.12.2018       1
1Decお lon:Thc Committec considcred thc casc as per agenda and noted that a copy of applicalonl

was scntto DPIIT on 23.01.2020 for examillalon of thc casc.Howcvcr,no comments have beenl

,CCC市 Cd yCt.IIcncc,the Commitee dccidcd to wait forthc comments.              |

IThe casc stands defcrrcd.
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‐Case No.:215/14/81-

IALC2/2018

1HQ File

Case No.:224/14/81-

ALC2/2018

ICasc No.:247/14/81-

,AIノC2/2018

‐HQ File

Parυ Namc:」INDAL
.ALUMINIUM LTD.

,Mcct No/Datc:22/81¨   IStatus:
IALC2/2019       1
11902.2020       1
Lic.No/Datc:0710H4342‐ Deferred

19.02.2020            1

Lic.No/Datc:0710H4349 1Defcrred

01.012019           1

Status:

Lic.No/Datc:0810144302 1Deferrcd

17.01.2019           1

Parり Name:WAAREE   IMeet No/Date:22/81-
IENERGIES LTD.      IALC2つ 019
1                        119.02.2020

‐RLA Filc Lic.No/Datc:52 10042877 1Deferrcd l

Status:

*U 
:01/81/0501009331AM191 :521241040100070/AMl9/ 20.12.2019

Decision: The Committee considered the case as per. (TEC-3) on 05.12.2019 informed rhat case
file alongwith applicant's reply has not been received it. Therefore, the Committee directed the
section to refer the case file to consultant (TEC-3) for comments immediately.

The case stands deferred.

IHQ File RLA File

871bもまζibtt Tllさ ё61島轟88 86Aζ agぉa tAと も左ζ
`五

ζlさ,左蒼
`ha五

五五a i618a that thも あζさ轟↓泰
lcxanlincd on fllc and has becn refcrrcd to PC_IV for their comincnts before taking thc case to PIC.

IHowevcr,no commcnts have bcen rcceivcd from Pc_Iv.Thereforc,thc COml■ ittec directcd to
ldefcr the case.

Thc casc stands deferrcd.

ICasc No.:225/14/81¨    Party Name:TRASCCON     Mect No/Datc:22/81-   status:
IALC2/2018        1NTERCONNECT10N SYSTEMS ALC2/2019        1

PRIVATE Iン IMITED
HQ File           RLA File
:01/81/050/00943んへM19/ :07/24/040/002091NM 19/

88 Decision: The Committee considcred thc casc as pcr the agenda and noled that thc hard copy of
iPp]'_.1]91 has not yet been received from the applicant un"d in this regard, an email was sent on
20'12'2019. Howevsl, no information has been reieived yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of ajplication.

,The case stands deferred.

Parサ Namc:ARFIN INDIA IMect No/Date:22/81-
LIMITED           IAIン C2つ019

119.02.2020

RLA File

89 -D."irion: The Committee consider.a in" .u.. as per the agenda and noted that the hard copy of
application has not yet been received from the uppli.ant unl in this regard, an email was sent on
:23'12.2019. However, no information has been received yet. Therefore, the Committee decided to

'remind 
the applicant for submitting the complete set of application.

lThe case stands deferred.

:01/81/050/00965/AM19/    :o8/24/040/00341/AM19/
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Mect No/Datc:22/81-   Status:

ALC2/2019        :
19.02.2020            :

HQ File RLA File Lic.No/Datc:3710002124 Deferred
90 :01/81/0501009761AM191 :371241040100004/AM19/ .28.0t.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on26.12.2019 for examination of the case. However, no comments have been

received yet. Therefore, the Committee decided to remind DPll'f for expediting the comments.

The case stands deferred.

.Casc No.:258/14/81-

IALC2/2018
Parサ Namc:BHUJ
POLYMERS PVT.LTD.

HQ Filc RLA Filc
r:01/81/050/00993lAMl9l :0512410401006251AM191 05.02.20t9

Decision: The Comminee considered the case as per agenda and noted that MeitY has sought the
91 'follo*ing 

information from the applicant vide letter. No.: 17(34)/2019-IPHW dated 05.12.2019,

however, the same is awaited:

l. Details of export product i.e. drawing, design etc.

' 2. Quantity of import item required for manufacturing one unit of export product.

3. Domestic value addition i.e. work done on import item.

,Th" 
"ur. 

stands deferred.

Casc No.:47/2/81-
‐ALC2/2019

‐HQ Filc

Party Name: LEITWIND Meet No/Datc:22/81-  IStatus:

SHRIRAM MANUFACTURING IALC2/2019

９

２

|:01/81/050/01133/AM19 04/24/040/00254/AM19/

,Decision: The Committee considered the case as per agenda and noted that a deficiency letters

seeking certain information as raised by DHI was sint to the applicant on 19.09-2019 followed by

l;iff;on o+.t1.2019 &. 10.12.2019. However, no reply has been received yet' Hence, the

,Committee decided to wait for the applicant's reply'
iThe case stands deferred.

ICase No.:275/14/81-   Pat/Namc:SCHWEITZER
IALC2/2018        ENGINEERING
‐                LABORATORIES PVT.LTD.

PRIVATE LIMITED

RLA Filc:

ICasc No.:49/2/81-

IAlノC2/2019

Mcet No/Date:22/81-   Status:
ALC2/2019
19.02.2020            ‐

Lic.No/Datc:0510409583 Dcfercd

19.02.2020            1

Lic.No/Date:0410165234 1Deferred

20.02.2019            1

Mect No/Datc:22/81¨   Status:

ALC2/2019        1
19.02.2020            1

Party Namc:VESTAS
WIND TECHNOLOGY
INDIA PRIVATE
LIMITED

1責0 11ii`            良LA li18           Lic.No/Date:0410165242 1Deferrcd
:01/81/050/01135/AM19/    :04/24/040/00259/AM19/   22.02.2019            1

嗜 慇
hittd熙樹 熙 薦l轟

鷺よ1漱咆鳳4意まよie需濡
int(TEC-1):

| 1    1.Dcscription and wcight of Export product with gencric name,
|  ‐      2. Exact dcscription ofilnport products,

| 1   3.List ofraw matcrials,componellts&consumablcs.

I   The casc stands dcferred.
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Status:

:HQ File RLA File Lic.No/Date:0410165252 Defened94 :01/81/050/01107/AMt9 :04t24t040t0o253tAMtgt 26.02.2019

Decision: The Committee considered the case as per agenda and notcd that a deficiency leflers'seeking certain information as raised by DHI was sent to the applicant on 19.09.2019 followed
'by reminders on 04.11.2019 &. 10.12.2019. However, no reply hus b"en received yet. Hence, the
Committee decided wait for the applicant,s reply.
The case stands deferred.

ICase No.:21/2/81¨    Parけ Namc:LEITWIND
:ALC2/2019        SHRIRAM
I              IMANU「 ACTURING
I           PRIVATE LIMITED

Case No.:55/2/81¨

ALC2/2019

ICase No.:85/2/81-

ALC2/2019

ITCHs
Codc

72023000

Ferro SilicO

Manganesc
Mn-55%t0750/0,
Si-12°/。 t018°/。 ,C¨
2.50/。 t01.oO/。

(Average cOntcnt

,of Mn - 657g)_
Ferro Manganese
(Fe Mn)

72021loo
Mn-650/。 t0780/。

,

Si-1.0°/。 t02.80/0,

C-6.00/。 t08.0°/。

(Averagc cOntent

Pany Namei SHIvAM  IMcet｀ 6/Ditcうシ患11 Status:
IRON AND STEEL ALC2/2019

Mcct No/Date:22/81-

ALC2/2019
19.02.2020

Import
Item

Status:

Recommended
ti

22880 MT
with

100/。  、vastagc
On    avcrage

content of Mn

in thc cxport

product

Paty Namc:SHARBIN   Mcet No/Datc:22/81-
INTERNATIONAL      IALC2/2019

119.02.2020

IHQ Rた      RLA Rた
 Iハ Ml% :|:譜 究 」

αO恵 ib144ケ4blllふ さa
951:llll:l:♀

II[ltiIキ|||[[86illllllll∫ll:::ζ

・
8:五LさAd五 五na atciaさd io Ax thさ 五a:A6`五6:キ iζ

:〕
.∬

'0野

器 p罵 ]:lЪ FVCn by DH∬
宙deじ o.NQ P47∝ И 762∝ %Tswぬ cd

lRA,on9,Te,Ta¥1,卜 ,,v11,1,C?1,P,‖ ?1111,CtiOn accOrdingly

COMPANYI-IMITED 19,02.2020
HQ File RLA File Lic.No/Date:0210209059 Approved:01/81/050/0t17ttAM1gr :o2r24r040r0o1g0rAM19/ 20.o3.zor9
Decision: The Comminee considered thc case u, 0", ur"*u 

""0 
o..,o.o to fix the ad-hoc normson the recommendation of the representative of uos &tonrrii;;tisrgl as under:

1000.000

MT

懲棚   齋附mls〕quential actiOn accOrdingly.

lJxport Item

26020000

Mangancsc
Orc Mn_
250/。-60%

(Average
contcnt of

ルIn_
42.5°/。 )
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ICasc No.:24ノ 5/81-

IALC2/2019

1HQ Filc

Party Namc:VESTAS   IMeet No/Date:22/81-
IWIND TECHNOLOGY   IALC2'019
INDlA PRIVATE LIMITED 19.02.2020
‐
RLA File            Iン iC● No/Datc:0410165342‐ Deferrcd

Status:

:01/81/050/000131AM201':0412410401002831AM191 21.03.2019

Decision: Thc Committee considered the case as per agenda and heard the appiicant's
gT representatives during personal hearing. The Committee directed to the representative to furnish

:following information as per advice of Consultant (TEC-1):

r 1. Description and weight of Export product with generic name,
2. Exact description of import products,
3. List of raw materials, components & consumables.

'The case stands deferred.

,HQ pite RLA File Lic.No/Date:0710114696 Deferred

,, :01/81i050l0l176lAM19l :0712410401002691AM191 22.03.2019

Decision: 'fhe Committee considered the case as per agenda and noted that the case was examined
on file and has been referred to PC-IV for their comments before taking the case to PIC.

' .However, no comments have been received from PC-IV. Therefore, the Committee directed to
defer the case.
,Th" 

"ure 
stands deferred.

Case No.:90/2/81¨

IAl」C2/2019

Casc No.:5/3/81-

AI」 C2/2019

1HQ Filc

Parり Name:」INDAL
IALUMINIUM LTD

Parり Namc:MEHTA
TUBES LIMITED

RLA File

Mcet No/Datc:22/81-  Status:
ALC2/2019         1
19.02.2020

Mcct No/Date:22/81-

ALC2/2019
19.02.2020

Status:

Lic No/Date:0310828425 Deferred

,, :01/81/05010002s1AM201 :0319510401012691AMt91 18.04.2019

Decision: 'fhe Committee considered the case as per the agenda and noted that the hard copy of I

'application has not yet been received from the applicant and in this regard, an email was sent on:

23.l2.2O19.IJowever, no information has been rcceived yet. Therefore, the Committee decided to,

:remind the applicant for submitting the complete set of application.
The case stands deferred.

Paty Namei VIKARSII   IMcct No/Datc:22/8卜    Status:

STAMPINGSINDIA PVT .ALC2//2019        1
Ll｀D.                ■9.02.2020

RLA File Lic.No/1)atci3 11 0067393‐ Deirrcd l

:01/81/050/0003211\M201 :3118310401000071AM201 24.04.2019

100 Decision: The Committee considered the casc as pcr the agenda and noted that the hard copy o[
application has not yet been received from the applicant and in this regard, an email was sent on

23.l2.2O19.llowever, no infonnation has been received yet. Therefore, the Committee decided

to remind the applicant for submitting the complete set of application.

The cise stands deferred.

Case No.:12/3/81¨

AI′ C2/2019

‐HQ Filc

)e
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101/81/050/00039/AM20/   103/95/040/00028/AM20/   126.04.2019            1         1

1Decision:Thc Committcc considered thc case as per agcnda and decidcd to fix the ad¨ hoc normsl

10n repCat basis as approved for AA No.0310813249 dated 12.05 2017 in Mccting No.10/811

datcd 16.01.2019 as per writen comments ofMSME with the condition that the applicant onlyl

imports secondaw sheets/coils and export consist of SS pcrforated strips with pcrforated

,Pattcrn No.SSPS/PI-02 as undcr:

Export Item Quantity Import Item

ICasc No.:19/3ノ 81-

IAIノC2/2019

1HQ Filc

Pa口けNalne:PARAM
INDUSTRIES

RLA Filc

32.000

MT

Meet No/Date:22/81-   iStatus:

ALC2/2019        1
19.02.2020            1

1フic No/Datc:0310828661 Approved

St'dintess Steel 
-

Secondary
Sheet / Coils
Grade 304 I 410
I 201 I 409 I 430
of the same
thickness

Mcct No/Datc:22/81-   Status:

ALC2/2019
19.022020

Lic.No/Datc:0310828663

Stainless Steel semi
finished perforated
strips Grade 304 /
410 1 20l/ 409 t 430
(net content of
Stainless Steel Sheet

Case No.:20/3/81-

AIJC2/2019

HQ Filc

ITCHS
Code

73182990

Note: 'I'he words "of the same
item.

Pany Namc:PARAM
INDUS′「 RIES

RLA File

72199090

Note: The words "of the same thickness" may be added in the description of the import
item.

RA concerned may take suitable consequential action accordingly.

Approved
:01/81/050/00040/AM20/   103/95/040/00029/AM20/   126.04.2019

Decision: The Commiflee considered the case as per agenda and decided to fix the ad-hoc norms
ron repeat basis as approved for AA No. 0310813249 dated 12.05.2011 in Meeting No. 10/81
'dated 16.01.2019 as per written comments of MSME with the condition that the applicant only
iimports secondary sheets/coils and export consist of SS perforated strips with pcrforated
Pattcrn No. SSPS/PI-02 as under:

つ
４
ハ
υ

Item Quantity ITCHS
Code

Import Item
Recommended
QuantiE

inless Steel semi
shed perforated
ps Grade 304 /
il 20l/ 409 t 430
t content of
inless Steel Sheet
rils 32.000 MT)_

32.000

MT 72199090

Stainless Steel
Secondary
Sheet / Coils
Grade 304 I 410
/ 201 I 409 I 430
of the same
thickness

2.55 Kgs/kg of

export product

aner 1/3rd

recovery

Export

Stainles
finished
strips Gr

410 I 20
(net con
Stainlesr
/ Coils 3

thickness"may be added in the description of the import

RA concerned may take suitable consequential action accordingly.

2.55 Kgs/kg of

cxport product

a■cr 1/3rd

rccovcry
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Case No.:14/3/81-
IALC2/2019

ICase No.:21/3/81-

IALC2/2019

ICase No。 :28/3/81-
‐
ALC2/2019

Casc No.:9/5/81-

AIノC2/2019

HQ File

TECHNOLOGIES
IPRIVATE LIMITED

IALC2/2019
119.022020

Party Name: SIECHEM ,Meet No/Date:22181- Status:

IHQ Filc            RLA Filc           lLic.Noノ Date:0410165518 Dcfcrrcd
l:01/81/050/00034/AM20/  1:04/24/040/00012/AM20/  126.04.2019

103 1bLciζi31:Thc ё8島林i188661:iacお a tic 8五きさas pcr thc agenda and notcd that thc hard copy of
lapplication has not yet bcen rcccivcd frolll thc applicant and in this regard,an cmail was sent on

123.122019.1lowcvcr,no information has bccn rcccived yet 
´
I｀hercforc,the Comlllittcc dccidcd

‐
to rcnlind thc applicant for subnlitting thc complcte set of application

lThc case stands deferred

HQ Filc          lRLA Filc
:01/81/050/00041/AM20/1:04/24/040/00017/AM20/

Pany Namc:VESTAS WIND MeetNo/Datci22/81-  Status:
ITECHNOLOGY INDIA    ALC2/2019
PRIVATE LIMITED      19.02.2020        ‐

Lic.No/Datc:0410165523‐ Dcferred

30.04.2019

Dccision: 'l-hc Commiftee considcred thc casc as pcr agcnda and heard the applicant's

104 representatives during personal hearing. The Committee directed to the representative to fumish
,following information as per advice of Consultant (TEC-1):

1 . Dcscription and weight of Export product with gencric name,

2. Exact description of import products,

3. I-ist of raw materials, components & consumables.

'lhe casc stands deferred.

Parり Namc:」 INDAL SAW IMcctNo//Dttei22/8卜   Status:

LIⅣIITED            ‐ALC2/2019         1
1                        119.02.2020            1

HQ File RLA Filc Lic.No/Date:0510410450 Approved

105 :01/81/050/00048/AM20/ :05l23lO40lOOO33lAM2OI 02.05.2019

Decision: 'lhc Committee considered the case as per agenda and decidcd to fix the ad-hoc norms

tas per written comments dated 19.02.2020 given by Consultant (TEC-3) (copy enclosed).

rThe case stands deferred.

Paty Name:」 INDAL SAW McctNo/Datc:22/81-   Status:
LIMITED            ALC2/2019         1

19.02.2020            1

RLA Filc Iンic.No/Datc:05104104811Dcたrrcd

:01/81/050/000s8/AM20/ :051231040100055/AM20/ 06.05.2019

106 Dccision: Thc Committee considered the case as pcr agcnda and noted that the applicant's reply

was sent to Consultant (TEC-3) on 13.11.2019 for examination of the case. Llowever, no,

comments have been received yet. Therefore, the Committce decided to remind Consultant

(TEC-3) for cxpediting the comments.

The case stands deferred.
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Case No.:10/5ノ 81-

AIノC2/2019

HQ Filc

Casc No.:21/5/81-

IALC2/2019

1091責
01iit       

‐

|:01/81/050/00070晨 M20/

ILIMITED

IRLA File

119.02.2020            1

1Lic.No/Date:0510410513 Defcrred

Mcct No7/Date:22/81-    status:

ALC2/2019        ‐
19.02.2020            1

Lic.No/Datc:3210078951 ‐Approved
09.052019            1

Pa●y NamciCHANDA   Mcct No/Datc:22/8卜    status:
STEEL WORKS PRIVATE IALC2/2019        1

:01/81/050/000591AM201 :05123t040tOOO61tAM2O1 08.05.2019
107 Decision: The Committee considered the case as per agenda and noted that the Comminee

constituted a group to study the manufacturing processes and ascertain wastages by visiting the
factory premises of some applicants manufacturing same/similar products. fhe report of sludy
rgroup is awaited. A decision would be taken based on the report of the study group.

The case stands deferred.

:01/81/050/00051/AM20/132ノ 24/040/00003/AM20/

Decision: The Commillee considered the case as per agenda and decided to fix the ad-hoc norms
as per written comments given by MSME as under:

Recommended

1.07 Kg/Kg of

net contcnt of

Lcad in cxport

products

Case No.:2/5ノ 81-

AIノC2/2019

HQ Filc

Party Namc:

」AYACHANDRAN ALIンOYS
PRIVATE Iン IMITED

RLA Filc

Note:
1.

2.
3.
4.

RA cOncemed may take suitablc cOnsequcntial actiOn accOrdingly.

10

8

Percentage of lead in export item at Sl. No. 2 is 9g.5.
Percentage of lead in export item at SI. No. 3 is 97.5.
Average lead content in import may be stated as 53.5yos.
The applicant should import relevant item only.
Actual content of Lead should be accounted for at the time of redemption.

Paゥ Namc:LM WIND
POWER BLADESINDIA
PVT・ LTD
RLA File

:34/24/040/00046/AM20/

Mcct No/Datc:22/81-

ALC22019
19.02.2020

Lic.No/Datci3410045142 1Dcferred

15.05.2019

Status:

|■nⅢⅢⅢ̈dⅢⅢIⅢIッ |・
IDecisiOn:Thc COminittee cOnsidercd the casc as pel
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Import Item

Lead Ingots
99.97%o Purity
Min

85481020

Lead Acid
Battery
Scrap ( As
Per ISRI
Code :

Rains )

Lead Alloy in the
form of Ingots
(Lead Calcium
Alloy) (Lead =

78019100

Lead Alloy in the
form of Ingots
(Lead Antimony
Alloy) (Lead --

Ｓ‐
．
Ｎ。

ITCHS
Codc Exporl Item Quantity

ITCHS
Codc

78011000 1250.000

MT

つ
ん 7801999o 1500.000

MT

500.000

MT



|  ISeeking Ccrtain information as raiscd by Consultant(′「 EC-1)waS Sent to the applicant onl
1  03.08.2019 followcd by rcmindcrs on 20 09 2019&1712.2019.However,the applicant vide

,  Cmail datcd 19.02.2020 informed that thcy will submit the rcquttcd dctails w責 hin●vo wceks.|

|  |・ I｀herefore,thc Committee decided to wait forthc applicant's rcply.               |

|   IThe casc stands defcrred.

|  ICasc No.:22/5/81-     Party Name:LM WIND  IMeet No/Datc:22/81-  Status:  ‐
I   Al」C2/2019          POWER BLADESINDIA IALC2/2019               1
1   1                       PVll Ll・ 1)              19.02.2020           ‐        |

|  IHQ Filc            lRLA Filc           Lic.No/Datci3410045143 1DefcFed ‐

|    :01/81/050/00071/AM20/   :34/24/040/00045/AM20/    15.05.2019            1         1

1‖ 0 1Decision:Thc Committee considercd thc casc as pcr agcnda and noted that a deflciency letterl

l  lSCCking Certain information as raised by Consultant(TEC-1)waS Sent to thc applicant on
03.08.2019 followed by reminders on 20.092019&17.12.2019.Howcvcr,the applicant videl

l  Cmail dated 19 02.2020 informed that they will submit thc rcquircd dctails wlhin two wccks.|
I  Therefore,the Committcc dccidcd to wait forthc applicant's rcply.               |

|  IThe casc stands dcfcrrcd.

|  ICasc No.:26/5/81-     Party Name:VOESTALPINE IMeet No/Datc:22/81-   Status:  |
|  IAI」C2/2019        VAE VKN INDIA PRIVATE.ALC2/2019        

‐      |
|  I                LIMITED             19.02.2020         1       1

1  1HQ Filc           RLA Filc            Lic.No/Dtte:0510410637 1Dcfcrrcd l
l    :01/81/050/000751ヽ M20/ :05/24/040/00101/AM20/    .20.05.2019            ‐          |
11l D3ciζ i`n:Th8 c6“ 轟i■88 86isiacrca thc cttc as pCr agcnda and notcd that the applicant's rcply l

l  lWaS SCnt to Consuhant(TEC-3)on 18.12.2019 for examina」on of the casc.Howcvcr,no
l  comments havc becn reccivcd yct.´

I｀hcrcforc,thc Committcc decidcd to rcmind Consultantl

l  l(1｀EC-3)for eXpediting the commcnts.

I    Thc ctte stands deferred.

‐  ICasc No。 :33/5/81-       Pa崚 /Namc:BLUEBIRD  IMcet No/Datc:22/8卜    Status:
|  IALC2/2019          SOLAR PRIVATE      .ALC2/2019        1      1
‐                        LIMITEI)             19.02.2020          1        1

1  HQ 17ilC            RLA File           Lic.No/Datc:0510410642 Dcfcrrcd l

lH2:01/811059/00082/AY20/  ‐:0,/23/049/09978/AM20/  2105.2019       1     1
1  1 Decision:The Commitec considcrcd thc case as per agcnda and noted that thc applicant's rcply l

l  ‐WaS Sent to Consultant(TEC-3)on 06.02.2020 for cxaminalon of thc casc.However,nol
l  COmmCnts havc bccn reccived yet.Hence,thc Commitcc decided to wal forthe commcnts.  |

‐  ‐Thc casc stands dcferred.

I  Casc No.:34/5ノ 81‐      Parサ Name:」INDAL SAW MeetNo/Datci22/81-   Status:  |
I   A1/C2/2019           LIMITED            IALC2/2019                1

119.02.2020            ,

IH3 it。 li8  
‐ ‐  ‐

kLA貴お       |ふきヽ 6′b農 :6`i0416とわbefeIさal
1   101/81/050/00083/AM20/   :05/23/040/00079/AM20/   123.05.2019            1         1

‐    Decision:Thc Cominittee considered the casc as pcr agenda and notcd that thc applicant's rcplyl

31. I Page77 Minutes of NC-2 Meeting No.22181 held on 19.02.2020

Dlr

Mi
cew Dc



IWaS SCnt tO COnsultant(TEC-3)on 23.12.2019 for examination Of the casc.HOwcver,no

‐comlncnts have been reccived yet. ThercfOre, the Conllnittec decided tO remind COnsultant

l(TEC-3)for eXpediung thc cOmments.

.The casc stands dcferrcd.

Case No.:35/5/81-

IALC2/2019

HQ File

:01/81/050/000841ヽ M20/

Case No.:36/5/81-

IALC2/2019

HQ File

H5:♀ 1/81/050409985/AM20/

Case No.:40/5/81-

ALC2/2019

HQ File

Paty Name:GAVIRANGA McetNo/Date:22/8卜    status:
ENTERPRISES        IALC2/2019         1

‐19.02.2020            1

RLA File           ‐Lic.No/Date:0710114946 1Deferred
:07/24/040/00042/AM20/   24.05.2019            1

I l4 De"i.ion: The Committee considered the case as per agenda and noted that a copy of application
was sent to MeitY for examination of the case on 02.08.2019 followed by reminders on
05.11.2019 & 11.12.2019. However, the representative of MeitY informed in meeting that the
'case is under examination. Therefore, the Committee decided to wait for the comments.

. The case stands dgfeled,

Party Name:GAVIRANGA McctNo/Datc:22/81-
ENTERPRISES        IALC2/2019

19.022020

RLA Filc           Lic.No/Datei0710114947 Defcrred
:07/24/040/000431kM20/   24.052019

Status:

Decision: The Comminee considered the case as per agenda and notcd that a copy of application
was sent to MeitY for examination of the case on 02.08.2019 followed by reminders on
05'11.2019 & 17.12.2019. However, the representative of MeitY informed in meeting that the
case is under examination. Therefore, the Committee decided to wait for the comments.
The case stands dcferred.

Paty Namc:SHIVALIK   Mcet No/Datei22/81-   Status:
BIMEl■ L CONTROLS   ALC2/2019
Ll｀D                  19.02.2020           1

HQ File RLA File Lic.No/Date:0510410693 Deferred
116 :01/81/050/00088/AM20/ :05/24t040too0g6rAMz\t 24.05.2019

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was sent to Consultant (TEC-3) on 06.02.2020 for examination of the .ur". 

-Ho*"rer, 
no

comments have been received yet. [{ence, the Committec decided to wait for the comments.
The case stands deferred.

Case No.:39/5/81-

AIッC2/2019

Pany Namei SHIVALIK   Mcct No/Datc:22/81-   status:
BIMETAL CONTROLS   ALC2/2019
LノTD.                19.02.2020

17:91/81(959`90919晨
M20/
RLA File            Lic.No/Datc:0510410694 Dcferrcd
:05/24/040/00095/AM20/   124.05.2019

Decision: The Committee considered the case as per agenda and noted that the applicant's reply
was sent to Consultant (TEC-3) on 17.12.2019 for examination of the case. However, no
comments have been received yet. 'l'herefore, thc Committee decided to remind Consultant
(TEC-3) for expediting the comments.
The case stands deferred.
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:01/81/050/00090/AM20/   :05/24/040/00094/AM20/

ll8 De"ision: The Committee considered the case as per agenda and noted that the applicant's reply

,was sent to Consultant (TEC-3) on 11 .12.2019 for examination of the case. However, no

:comments have been received yet. Therefore, the Committee decided to remind Consultant
(TEC-3) for expediting the comments.

lThe case stands deferred. l

ICase No.:41/5/81-

IALC2/2019

1HQ Filc

ICasc No.:1/16/81¨

IAIノC2/2019

1HQ File

H9:01/81(050/09286件
M20/

ICasc No.:2/16/81-

IAIノC2/2019

1HQ File

Paty Namc:SHIVALIK
BIMI〕 TAL CONTROLS
LTD.

RLA Filc

Parり Namei KANADE
IANAND UDYOG PVT.
LTD.

RLA Filc

Meet No/Datc:22/81-   Status:
ALC2/2019
19.02.2020

lンic.No/Datc:0510410695 Deferrcd l

24.05.2019            ‐         |

Mcet No/Datc:22/8卜   Status:
IALC2/2019         1
19.02.2020

1Lic.No/Dttc:0310832295 1Dcfcrred

17.10.2019

IMcet No/Datc:22/81-    IStatus:

ALC2/2019
119.02.2020

Lic.No/Date:0810146373 Deferred

hcld on 19.02.2020

Party Namc:KANADE   Mcet No/Datc:22/8卜    Status:
ANAND UDYOG PVT   ALC2/2019
LTD.               19.02.2020

RLA File           Iン ic.No/Dttc:0310832294 Deferrcd
:03/94/040/00569/AM20/    17.102019            

‐

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on 26.12.2019 for examination of the case. However, no comments have been r

.receivedyet.Therefore,theCommitteedecidedtoremindDPIITforexpeditingthecomments.

,The case stands deferred.

120
:01/81/050/00287/AM20/   103/94/040/00570/AM20/

Decision: Thc Committee considered the case as per agcnda and noted that a copy of application
was sent to DPII'f on26.12.2019 for examination of the case. However, no comments have been

lreceived yet. 'l'herefore, the Committee decided to remind DPII'f for expediting the comments.

.The case stands deferred.

Paty Namc:SIEMENS    ‐Mcct No/Datc:22/8卜    Status:
GAMESA RENEWABLE   ALC2/2019        1
POWER PRIVATE LIMITED 19.02.2020         :

IHQ File            RLA File
1211101/81/050/00289/AM20/ 104/24/040/00115/AM20/

Lic.No/Datc:0410166177 Approved

21.10.2019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms
as per writlen comments dated 17 .02.2020 given by Consultant (TEC- I ). (Copy enclosed).

,RA concerned may take suitable consequential action accordingly.

ICasc No.:4/16/81¨
‐
AI」 C2/2019

ICasc No.:5/16/81-
IAlノC2/2019
122

1HQ File

33 1 Page 77

Pa■y Name:MGR
METALS

RLA File
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:01/81/050/0o2golAM2ot :08/24/o4otoo2t5/AM2ot 22.to.2otg
Decision: The comminee considered the case-as per agenda and noted that a copy o[applicationrwas sent to Consultant (TEC-3) on 13.11.2019 foiexamination of the caie. Ho*lu.., norcomments have been received yet. Therefore, the committee decided to remind consultantl(TEC-3) for expediting the comments.

The case stands deferred.

Party Namc:TOsHIBA    Mcet No/Date:22/81-   status:

ITRANSMISsloN&     ‐ALC2/2019        ‐
IDISTRIBUT10N SYSTEMS 19.02.2020         1

HQ File RLA File Lic.No/Date:091006g126 Delerred
,rr':01l8l105010029llAM2ol :09l24lo4oloo36}tAwzot 22.10.2019

Decision: The Committee considered the case as peragenda and noted that a copy of applicationwas sent to DHI on 17 '12.2019 for examination of the case. However, no comments have been,received yet' Therefore, the committee decided to remind DHI for expediting the comments.

The case stands deferred.

case No.:7/16/8r- parry Name: SHIVALIK Meet No/Da te:22/gr- Status:ALC2/2019 BIMETAL CONTROLS ALC2I2O1I
LTD p.02.2020

HQ File RLA File Lic.No/Date:05t04 12272 Deferredr:01/81/050/00292tAM2ot :05t24t040t00425tAM20t 25.10.2019
124 Decisio': The Comminee considcred rhe.-u-r.1, pcr agenda and noted that a copy of applicationwas sent to Consultant (TEC-3) on 23.12.2019 foiexamination of the case. How.ver, no,

'comments have been received yet. Therefore, the Committee decided to remind Consultant(TEC-3) for expediting the comments.

,The case stands deferred.

Case No.:6/16/81-
IALC2/2019

Case No。 :8/16/81¨

ALC2/2019

HQ Filc

:01/81/050/00293/AM20/

ICase No。 :9/16/81-

ALC2/2019

126.HQ Filさ

:01/81/050/00294/AM20/

Parり Namc:ARMOR
PLAST LIMITED

Parけ Nalne:AXORA
IRESOURCES LIMITED.

IRLA File

Mect No/Datc:22/81-   lstatus:

ALC2つ019
19.02.2020

Mect No/Datc:22/81‐    status:
ALンC2/2019
1902.2020

Lic.No/Date:0210209513 1)cferrcd

つ
４

RI′A File           Li3:｀ 0,Datと 16710113`H IDcferred
:07/24/040/00163/AM20/   28.10.2019

Decision: The Comminee considcred the case asperagenda and noted that a copy of applicationwas sent to Consultant (TEC-3) on 26.12.20t0 foiexamination of the case. However, nocomments have been received yet. Therefore, the Committee decided to remind Consultant(TEC-3) for expediting the comments.

The case stands deferred.

・V■ ′0■ ′υυυ′υυZン 41/AlVlZυ /    :UZ/Z4/U4U/00109/AM20/   28.10.2019                      1

Wツ 町響 中 響 Ⅲ Ⅲ ⅢⅢⅢⅢIIIⅢⅢ ⅢⅢⅢaⅢⅢⅢⅢ 品̈1証
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seeking ccrtain information as raised by MSME was scnt 10 the applicant on 21 .01.2020.
However, no reply has been received yet. I{ence, the Committee decidcd to remind the applicant.

The case stands deferred.

ICasc No.:44/18/81-
IAIノC2/2019

HQ File

Casc No.:2/19/81-

IAIノC2/2019

HQ Filc

Parり Namc:APAR
INDUSTRIES LIMITED

RLA Filc

Mect No/Date:22/81‐     Status:
tALC2/2019       1

19.022020            1

Lic No/Datc:03 10833236 1Dcferred

Paty Name:APAR       eet No/1)atc:22/81-
INDUSTRIES LIMITED  ALC2/2019

19.022020

RLA Filc Lic.No/Datc:3410045678 1Dcfcrrcd

Status:

,r, :01181/050/003381AM201 :3412410401002681AM201 03.12.2019 
:

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on 23.12.2019 for examination of the case. However, no comments have been
received yet. Therefore, the Committee decided to remind DPIIT for expediting the comments.

The case stands deferred.

,rr :0118110s01003411AM201 :0319410401006111AM201 05.12.2019

Decision: 'fhe Committee considered the case as per agenda and noted that a copy of application
,was sent to Consultant (TEC-3) on 14.02.2020 for examination of the case. However, no
'comments have been received yet. Hence, the Committee decided to wait for the comments.

'The case stands deferred.

Casc No.:1/19/81¨

AI」C2/2019

1HQ File

Parサ Name:PESHWA
ENGINEERING&WIRE
COMPANY

RLA Filc

Mcet No/Datc:22/81-    Status:  |
ALC2/2019         ‐       |
19.02.2020                       1

1ノic.No/Datc:5210043252 1Approvcd l

05.12.2019             ‐         |

つ
４
１

　
９

:01/81/050/00340/AM20/   :52/24/040/00043/AM20/

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms

las per written comments given by Consultant (TEC-I): 
.

Itecommended Quantity

I .01Kgs/Kg content in
the

As per GN-4

1.01Kgs/Kg content in
the

As per GN-4

l.0l Kgs/Kg content in
the export product

As per GN-4

Minutes of NC-2 Meeting No. 22181 held on 19.02.2020

1.01

Import Item

Redrawn Galvanized Iron Wire Wire Dia 0.66
mm(+/-0.05 mm
Paper Tube ID 203mm (-0 +2mm) Length 1210
To 1230 mm(-0+3mm
Redrawn Galvanized Iron Wire Wire Dia 0.73
mm(十/-0.05 mm

48229010
Paper Tube ID 76mm (-0 +2mm) Length
610mm(-0+3mm
Redrawn Galvanized Iron Wirc Wire E)ia O.55
lnin(+/-0.051■ m

48229010
Paper Tube ID 203mm (0 +2mm) Length 1000
To 1230 mm(-0+3mm
SS Wire of relevant grade and diameter ( 304
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Wire Dia O.55mm(+/-0.05 mm) the export product

8 48229010
Paper TubcID 203mm(中 0+2mm)Lcngth 1210
To 1230 mm(-0+3mm)

As per GN-4

Note: The applicant should import relevant items only.

rRA concerned may take suitable consequential action accordingly.

ICase No。 :3/19/81-

,ALC2/2019

HQ Filc

ICase No.:4/19ノ 81-

IAI」C2/2019

1HQ Filc

ICase No.:6/19/81-

ALC2/2019

1HQ Filc

Parり Name:DIAMOND  Meet No/Datc122/81-
ENGINEERING       IALC2/2019
(CHENNAI)PVT LTD    19.02.2020

IRLA Filc Lic.No/Datc:0410166336 Dcfcrrcd

Partv Name: PEARL Mcct No/Datc:22/81-  Status:
INSULAT10NS PRIVATE IALC2/2019
LIMITED             19.02.2020

Iン iC No/Date:0710115821 Deferred

Paty Name:RAJPUTANA Meet No/Date:22/81¨    Status:
INDUS′「RIES PVT LTD. ALノC2/2019        ‐

‐19.02.2020            1

Status:

130191411(9,9イ 99,17(今Y79`  :91?44019499115/AM20/ 106.12.2019       1
1)ecision:The Coml■ ittee considercd thc case as per agenda and noted that a copy of application

lwas sentto DPHT on 23 01.2020 for cxamination ofthe casc.Howcvcr,no comments have been

lrCCC市Cd yet.Hencc,thc Commitee decided to wa■ forthc comments.

:Thc case stands deferred

RLA F‖ c
,:01/81/050/003431AM201 :0712410401002021AM201 06.12.2019

131 ,n."l.ion: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019. However, no information has been received yet. Therefore, the Committee decided
to remind the applicant for submitting the complete set of application.

The case stands deferred.

Paty Name:ALUFOIL   .Meet No/Date:22/81-   Status:
PRODUCTS PVT LTD   ALC2/2019

19.02.2020            1

RLA Filc Iノic No/Datc:021 0209602 1Dcfcrrcd

:0 1 /8 I /050/003451 AM20l :02124104010013 | lAM20l 09 .12.2019
132 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received l'rom the applicant and in this regard, an email was sent on
23.12.2019. However, no information has been received yet. Therefore, the Committee decided
to remind the applicant for submitting the complete set of application.

,The case stands deferred.

Case No.:5ノ 19/81-

IALC2/2019

1331HQ File            RLA File           Iン ic.NoノDate:1310049465 Deferred
101/81/050/00344/AM20/   :13/24/040/001771AM20/   0912.2019            1

1)ecision:ThecomIIlitteecOnsideredthCCaseasperagendaandnOtCdthataCOpyOl∬

:|[i普
::l゛lwassentto MSME on 23.12.2019 for cxalnination ofthc case.However,no comme

一曲
判
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received yct. There[orc, the Committee decided to remind MSME for expediting the comments.

The case stands deferred.

Case No.:7/19/81-

AIノC2/2019

HQ Filc

Party Name: EFD Mcct No/Datc:22/81-   Status:
INDUCTION PRIVATE  :ALC2/2019

:01i81/050/003461AM201 :07124104010021311\M201 10.12.2019
t34 De"ision: 'l'hc Committee considcred the case as per agenda and noted that a copy of application

was sent to MeitY on 20.12.2019 for examination of the case. IJowever, the representative of
MeitY asked to send again a copy of application to MeitY. Therefore, the Committee decided to
send again a copy of application to MeitY for examination of the case.

The case stands deferred.

Casc No.:8/19/81-

AI」C2/2019

HQ Filc

Case No.:10/19/81-

AIノ C2/2019

HQ Filc

LIMITED

RLA Filc

RI′ A Filc

Parけ Namc:NAMO
ALLOYS PVT LTD

RLA File

19.022020

1′ ic.No/Datc:0710115833 Dcfcrrcd

Mect No/Datc:22/81-  Status:
IALC2/2019

119.02.2020            1

lLic.No/Datc:0510412859 1Deferred

:01/81/050/003471 Mヽ20/   :03/94/040/007311AM20/   ■1.12.2019

Decision:´ 1｀hc Comlnittee considcrcd thc case as pcr agcnda and dccided to flx thc ad― hoc norms
las pcr writtcn colnlncnts givcn by DPII′「  vidc t」 . 0. No.:P-47011/49/2020-TSW datcd
17.02 2020 as undcr:

‐   1.  Export item at Sl.No. l shan contain 2208 Sq.Mctcrs of lnsulated′ roughcned C)lass and

1    30050 Kgs ofAluminium Scctions.

B512駆
棋 χfl糧 :蹴恐 til漁鶏 よ品 :L'C JbWed器

225225町 M∝釘 器 ●02町

1   3.  Import item at Sl.No.2&3 shaH bc of same sizc and spcciflcation as contained in the
export item.

4. Quantity of import item at Sl. No.
content in the export item.

5. Quantity of import item at Sl. No.
content in the export item.

Quantities of import items at Sl. No. 4 to 7 & 9 to 13 may be allowed as

l.O2MetersAvleter content in the export item.

Quantities of import items at Sl. No. 8 &. 14 to 7 4 may be allowed on net to net basis with
accountabil ity clause.

RA concerned may take suitable consequential action accordingly.

Paty Namc:ALUⅣ晨YER ‐Mect No/Date:22/81-   Status:
INDIA PVT.IッTD.     ALC2/2019

119.02.2020            1

Lic.No/Date:03 1 0833343 Approved

2 may bc a1lowcd as 10372.70 Kgs as l.02Kgs/Kgl

3 may be a1lowcd as 20278.62 Kgs as l.02Kgs/Kgi

6.

7.

136
:01/81/050/00349/AM20/   :05/24/040/00544/AM20/   111.12.2019

Decision:1｀ he Comlnittee considercd thc casc as per agenda and noted that a copy of application

was sent to Consultant(TEC_3)on 30.01_2020 for examination of the case.However,no
comments have bccn received yet Hence,the Committce decidcd to、 vait for the comments.
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The casc stands delorred

Case No.:9/19/81-

ALC2/2019 ELECTRONICS& ALC2/2019
PRO」ECTS PVT.LTD    19.02.2020

HQ File RLA File Lic.No/Date:0310833357 1Deferred

.^- :01/81/050/003481AM201 i031951040100888/AM20/ 11.12.2019t3t
Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 14.02.2020 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for the comments.

,The case stands deferred.

Meet No/Date:22/81-   Status:

ALC2/2019         1
19.02.2020

Lic.No/Datel13 10049469 Dcfcrrcd

,rrl:01/81/050/00350/AM20/ :1312410401001841AM201 11.12.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on20.12.2019 for examination of the case. However, no comments have been
rreceived yet. Therefore, the Committee decided to remind DPIIT for expediting the comments.

The case stands deferred.

Case No.:11/19/81-

AIノC2/2019

HQ File

Case No.:12/19/81-

ALC2/2019

HQ File

Case No.:13/19/81-

ALC2/2019

HQ Filc

Party Name:SHERA
IENERGY PVT.LTD.

RLA Filc

Party Name:TOSHIBA    Mect No/Date:22/81-   Status:
TRANSMISSION&      ALC2/2019        1
DISTRIBUT10N SYSTEMS 19.02.2020         1

RLA File Lic.No/Datc:0910068279 1DcfcFCd

, r, :0 1 /8 1/050/0035 1 /AM20/ :0912410401001341AM201 12.12.2019

Decision: The Committee considered the case as per agenda and noted that a copy of application ,

was sent to DHI on23.12.2019 for examination of the case. However, no comments have been
received yet. Therefore, the Committee decided to remind DHI for expediting the comments.

The case stands deferred.

Parり NamciSUBHAM   Mect No/Date:22/8卜    Status:
ENGINEERING WORKS ALC2/2019

19.02.2020

RIンA Filc Iノic.No/Datc:0310833407 Deferrcd l

:01/81/050/003521AM201 :0319510401008431AM201 13.12.2019
140 Decision: The Committee considered thc case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
'23.12.2019. However, no information has been received yet. Therefore, the Committee decided
to remind the applicant for submitting the complete set of application.

The case stands deferred.
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Paty Name:ASTA INDIA IMect No/Datc:22/8卜    Status:
PRIVATE LIMITED     IALC2/2019         ‐

119.02.2020            1

HQ Filc            lRLA File           Lic.No/Datc:3410045771 1Dcferrcd
:01/81/050/00392/AM20/   134/24/040/00262/AM20/   108.01.2020            ‐

141 Deciζ
161:Thc commitcc consiaercd the case as pcr thc agenda and notcd tllat thc hard copy of

‐application has not yct been reccivcd froln thc applicant and in this rcgard,an emaH was sent on

‐17.02.2020. IIo、 vcvcr,nO information has bccn rcccivcd yct. Hcncc,thc Comlnittcc dccided to

wait for thc complcte sct of appHcation.

IThc casc stands dcfcrrcd.

Paty Namc:RA」 IIANS   Mcct No/Date:22/81-   Status:
METALS PVT.LIMITED  ALC2/2019

19.022020            1

I{Q File RLA File Lic.No/Date:2410042968 Deferred
:0 1/8 1/050/00391 I AM20l :2412410401000441 AM20l 08.0 1 .2020

142 Decision: The Committee considered the case as per the agenda and noted that the hard copy ot
application has not yet been reccived from the applicant and in this regard, an email was sent on
11 .02.2020. However, no information has been received yet. Iience, the Committee decided to
wait for the complete set of application.

The case stands deferred.

Case No.:2/22/81-

AI」C2/2019

Case No.:3/22/81¨

AIノC2/2019

HQ Filc

Casc No。 :4/22/81¨

ALC2/2019

HQ Filc

Paty NamciSAPA
IEXTRUSION INDIA
IPRIVATE LIMITED

IRLA Filc

Mcct No/Datc:22/81-   Status:

ALC2/2019         ‐
19.02.2020            1

Lic No/Datc:0710116012 1Dcferrcd

09.01.2020            1

Case No.:1/22/81-

AI」C2/2019

Paty Namc:JAIN FGL   IMcct No/Date:22/81-   Status:
METAL INDUSTRIES   IALC2/2019        1

19.02.2020

RLA Filc Lic.No/Date:0410166419 1Deferred
:01/81/050/003931A}l201 :04l24l040l00ts1lAM20l 09.01.2020

143 D"cision: l'he Committee considered the case as perthc agendaand notcd that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. I-lence, the Commiuee decided to
wait for the complete set of application.

The case stands deferred.

:01/81/050/00394/AM20/   107/24/040/00240/AM20/

I44 Decision: Thc Committee considered the case as per the agenda and noted that thc hard copy ol
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.
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Case No.:7/22ノ 81¨

IALC2/2019

HQ File

Case No.:5/22/81¨

ALC2/2019

HQ File

‐Case No.:6/22/81-

ALC2/2019

HQ File

Case No.:8/22ノ 81¨

ALC2/2019

HQ File

RLA Filc

Parサ Name:MITTAL
APPLIANCES LIMITED

Parサ Name:H.H.
METAlノS

RLA File

Mcct No/Datc:22/81-   Status:

Lic.No/Datc:0310834081 Dcferred

Meet No/Datc:22/81-   Status:  |

ALC2/2019
19.02.2020                      1

Lic No/Date:0510413314 Deferred

Partv Name: GALA
PRECISION          IALC2/2019
ENGINEERING PVT LTD.19.02.2020

:0 1/8 1 /050/00391 1AM201 :031941040100841 1 AM201 10.01 .2020
145 Decision: The Committee considered rhe case as per the agenda and noted that the hard copy of

iapplication has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

Meet No/Date:22/81-   Status:
ALC2/2019        1
19.02.2020

Lic.No/Date:5610005782 Deferrcd

:0 I /8 I /050/0039s1 AM20l :56124104010002s1 AM20l 10.01 .2020
146 D""isior: The Commiflee considcred the case as per the agenda and noted that the hard copy ol

application has not yet been received from the applicant and in this regard, an email was sent on

)8.022020. However, no information has been received yet. Hence, the Committee decided to,
wait for the complete set of application.

The case stands deferred.

Paty Name:RAJHANS   Mcct No/Date:22/81-   Status:  |
IMPEX PRIVATE       ALC2/2019
LIMITED             19.02.2020                 1

RLA File            Lic No/Datc:2410042974 Deferred l
:0 I /8 I /050/003961AM201 :241241040100047 I AM20l I 0.0 L2020

147 n"clsion: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

17.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

:01/81/050/00398/AM20/ :0512310401003771AM201 13.01.2020
148 D""irion: The Committee considered the case as perthe agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.
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Paty Namc:RATNAMANI McetNo/Date:22/81-   Status:
METALS AND TUBES   ALC2/2019        1
LTD                19.02.2020         1

RLA「 ile Lic.No/Date:0810 146986 1Dcferrcd

Ag :01 l8l /050/00400 lAIl20l :0812410401003351 AM20l 13 .01 .2020

Decision: The Committee considered the case as pcr agenda and noted that a copy oIapplication
was senl to Consultant (TEC-3) on 06.02.2020 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.

Paty Namc:AIッ UTOP    Mcet No/Date:22/81-   Status:
AIンC2/2019        1
19.02.2020            1

HQ File ru-a iif" Lic.No/Darc:O7l}ll6)26 Defened
r:01/81/050/00401lAM}OI :0712410401002391AM201 14.01.2020

150 Decision: The Committee considered the case as perthe agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. I-lowever, no information has been received yet. I-lence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

Case No.:10/22/81-

AIフC2/2019

HQ File

Casc No.:11/22/81-

AIメ32/2019

Casc No.:9/22/81-

Al′C2/2019

HQ IrilC

Parり Namc:APAR     Mect No/Datc:22/81-
INDUSTRIES LIMITED  ALC2/2019

19.02.2020

RLA Filc

Status:

:01/81/050/00399/AM20/   :03/94/040/008041ヽM20/    1401.2020

Dccision: 'fhe Comminee considered thc casc as pcr agenda and noted that a copy oIapplication
was sent to Consultant (TEC-3) on 06.02.2020 for examination of the case. However, no:
comments have been received yet. Hence, the Committee decided to wait for the comments.

Paty Name:DISHA AUTO McctNo/Datc:22/81-   Status:
COMPONENTS PVT.L′ FD.ALC2/2019

19.022020

RLA Filc L′ic.No/Datc:03 10834191 1Deferred

,.^ :01/8110501004041AM201 :0319410401008231AM201 15.01.2020t3l
Decision: The Committee considered the case as per agenda and noted that a copy of application
was sent to Consultant (TEC-3) on 06.02.2020 for examination of the case. However, no
comments have been received yet. Hence, the Committee decided to wait for the comments.

The case stands deferred.

1｀hc casc stands dcfcrrcd.

Case No.:14/22/81-

AlJC2/2019

HQ File

Case No.:12/22/81¨      Parり Namei SELP INDIA
ALC2/2019          PVToLTD.

HQ File             lRLA File
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Mcet No/Dtte:22/81‐    Status:
ALC2/2019
19.02.2020

1ン iC● No/Date:0310834156 1Dcferrcd

>&lnd
ew Del
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Lic.No/Date:03 10834 137 1Deferrcd
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O".i.iont The Comminee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

ICase No.:13/22/81-

IALC2/2019

1HQ File

IThe case stands defcrred.

ICase No。 :17/22/81-

ALC2/2019

HQ File

Casc No.:16/22/81-

ALC2/2019

HQ File

Parり Name:WELSPUN  IMeetNo/Date:22/81-
CORP LTD.         IALC2/2019

119.02.2020

RLA File

Status:

Lic No/Date:0310834181‐ Deferrcd

154:91`'l夕 ,0/99193/AM20/  193`?,1940/00,19/AM20/  115.01.2020
1)ecision:The Committcc considcrcd the casc as per agcnda and notcd that a copy of application

lWaS SCnt tO Consultant(TEC-3)on 14.02.2020 for cxamination of the casc.Howevcr,no
lcomments have been rcceived yet.Hence,thc Comlnittcc decidcd to、 vait forthc commcnts.

,r, :01i81/0501004011AM201 :13/24l040l00l91lAM2O| li.01.2020
Decision: The Comminee considered the case as per agenda and noted that a copy of application
was sent to MSMFI on 14.02.2020 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for the comments.

The case stands dcfcrred.

Paゥ Name:KG
METALLOYS

RLA File

IMPttSSIONS
(INIDIA)PVT.LTD

RLA Filc

Meet No/Date:22/81-   IStatus:

ALC2/2019        1
19.02.2020

Lic.No/Date:1310049503‐ Deferred

ALC2/2019
19.02.2020

Lic.No/Datc:0510413371 Dcfcrrcd

Paty Name:METALIC   IMeet No/Date:22/81-   Status:

:0 1/8 1/050/004061 AM20l :0512410401006121 AM20l t7 .0t .2020
156 Decision: The Colnrninee considered the case as per the agenda and noled that the hard copy of

:application has not yet been received from the applicant and in this regard, an email was sent on'
'18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands dcferred.

Paty Name:P.K STEEL   Meet No/Datc:22/8卜    Status:
AND METAL WORKS   ALC2/2019

119.02.2020

RIンA「 ile Iンic No/Date:05104133701Defercd
|:01/81/050/00405/AM20/  1:05/24/040/00668/AM20/  117.01.2020       1     1

鵠 翠 I曇 鶏 写 梅 事 率 糧
籠
尋罪 輩 績 FTl事 等 帯 繰 Wを 製

/
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ICase No。 :15/22/81-
IAIノC2/2019

1571HQ File



l8.O2.2O2O.llowever. no information has been receivcd yet. Hence. thc Committee decided to
wait for the complete set of application.

The case stands deferred.

Paty Namc:POLYCAB   IMeet No/Date:22/81-
INDIA Iフ IMITED      IALC2/2019

19.02.2020

RLA Filc Lic.No/Date:0310834331 Dcfcrred

‐Casc No.:21/22/81-

AIノC2/2019

Casc No.:18/22/81-

AlJC2/2019

HQ Filc

.Casc No.:22/22/81-

AIノC2/2019

HQ Filc

Casc No.:19/22/81-

AI」C2/2019

HQ Filc

Paty Namc:GAVIRANGA
ENTERPRISES

RLA File

Pany Namc:MGR
METALS

RLA Filc

Mcct No/Datc:22/81-   IStatus:

ALC2/2019
19.02.2020

Lic.No/Datc:0710116047 Defcrred

Status:

:01/81/050/00408/AM20/ :03D51040101018/AM20/ 20.01.2020
158 D""irion: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

Party Namc:GAVIRANGA IMcct No/Datc:22/81-   Status:
ENTERPRISES        ALC2/2019         1

19.02.2020

HQ File RLA F-ile Lic.No/Date:0710116046 Deferred
:01/81/050/004111AM201 :0ll24l040l002s5lAM20l 2t.01.2020

169 Decisior: The Committee considered the case as per the agenda and noted that the hard copy of
,application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. I lowever, no information has been received yet. Hence, the Committee decided to I

wait for the complcte set of application.

'l'he case stands deferred.

:0 1/8 I /050/004121 AM20l :07 12410401002561Al/r201 2l .01 .2020
160 D"cision: The Committee considered the case as per the agenda and notcd that the hard copy of

iapplication 
has not yet been received from the applicant and in this regard, an email was sent on

18.02.2020. However, no information has been received yet. Hence, the Committee decided to
wait for the complete set of application.

The case stands deferred.

Mcct No/Datc:22/81-   Status:

ALC2/2019         1
19.02.2020            1

Lic.No/Datci0810147046 1Deferred

101/81/050/00409/AM20/  1:08/24/040Ю 0339/AM20/  21.01.2020         1

1)ccision: The(3ol■ rnittee considercd the case as per the agenda and notcd that thc hard copy of

application has not yct been receivcd froln thc applicant and in tllis rcgard,an cmail、 vas sent on

18.02.2020. Ho、 vcvcr,no information has been received yet. Hence,thc Comlnittcc dccidcd to

DirectOra

MinlStry

Udv(

161
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:爺虚 計 鯖 曽需 1嚢 :計鑑 慮 癬 鷹
applicatiOn has nOt yet bcen rcceivcd from thc

118.02.2020.HOwever,no informalon has bccn rcccivcd yct.Hencc,the COmmittee decided tO

IWdt fOrthe cOmpkte setOfapplicttiOn.

IThC Casc stands deferred.

wait for the complete set of application.

The case stands deferred.

Casc No.:20/22/81-

ALC2/2019
Paty Name:UsHA
INDUSTRIAL
CORPORATION

Mcet No/Datc22/81-  lstatus:
ALC2/2019        1
19.02.2020            1

Decision

The Committee decided to
remind again the applicant
for submitting

set

plication.

The Committee decided
wait for the comments.

01/81/050/003

54/AM15

34//24/040/00o

88/AM15/

Offline Cases

Applicant's
Name /AA No.

The Case was rejected ln tvt. No. tS dt
04.12.2012 due to non-submission of reply.
The applicant vide letter dated Og.Oi.iOt
fumished reply with a requested to fix the ad_
hoc norms. The applicant had also furnished

圏ζ認::ダ:%男|;帆辟毬:背鷲::::I
to DHIOn 31.05.2019.DHI was rcminded on

14.08.2019 & 03.10.2019 to expedite
ts. As per NC decision of M. No.

13/81 dt.o3.10.2019,a letter was sent tO

applicant  on  28 10.2019  fOHOwcd

reminder dated 23.12.2019 requesting t;
submit the complete set of application. The

was last considered in M. No. 19/gl dt
26.12.2019 and decided to wait for t
complete set of application. However, ,

information has been received

ALSTOM
PRO」ECTS
INDIA
LIMITED

0310683926
dated

29.02.2012

01/81/050/005

15/AM12

03/94/040/010

33/AM12

Deferred

ASTA INDIA
PRIVATE
LIMITED

3410040446
dated

14.08.2014

case was rejected in M. No. 05/gl
18.06.2015 due to non-submission of reply o
Jeficiency letter dated I 1.12.2014.

applicant vide letter dated 07.05.201g
fumished the reply with a request to fix
ad-hoc norms. The applicani,s reply wa
referred to DPIIT on I 3.06.2d I 

-g 
fo

xamination Of the case.DPIIT vide U.o.

dated 19.01 .2019 suggested to call t

::lよ認:よlttwl絶響‰胸ボ籠滞
nd the Committee heard the applicant,s
:presentative during personal hearing. The

Deferrcd
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Committee directed the representative to
furnish some information. As per NC
decision, a deficiency letter was sent to the
applicant on 28.10.2019. The applicant
fumished the reply vide letter dated
27.12.2019 and forwarded ro DPIIT on
31.01.2020. However, no comments have
been received yet.

R3

ASTA INDIA
PRIVATE
LIMITED

3410040933
dated

06.02.2015

01/81/050/000

79/AM16/DES
.II

34/24/040/002

92//AM15

The case was rejected in M. No. 12181 dated
22.09.2015 due to non-submission of reply of
deficiency lefter dated 23.06.2015.
The applicant vide letter dated 07.05.2018
fumished the reply with a request to fix the
ad-hoc norms. The applicant's representation
was referred to DPIIT on 13.06.2018 for
examination of the case. DPIIT vide U.O.
dated 19.07 .2019 suggested to call the
applicant for personal hearing. The case was
considered in M. No. l3l81 dated 04.10.2019
and the Committee heard the applicant's
representative during personal hearing. The
Committee directed the representative to
fumish some information. As per NC
decision, a deficiency letter was sent to the
applicant on 28.10.2019. The applicant
fumished the reply vide letter dated
21.12.2019 and forwarded to DPIIT on
31.01.2020. However, no comments have
been received yet.

The Committee decided to
wait for the comments.

Dcた rred

R4

ASTA INDIA
PRIVATE
LIMITED

3410041462
datcd

17.08.2015

01/81/050/004

54/AM16/DES
.II

34/24/040/001

37/AM16/

The case was rejected in M. No. 09/81 dated
26.07 .2016 due to non-submission of reply of
defi ciency letter dated 26.04.2016.
The applicant vide letter dated 07.05.2018
fumished the reply with a request to fix the
ad-hoc norms. The applicant's representation
was referred to DPIIT on 13.06.2018 for
examination of the case. DPII'f vide U.O.
dated 19.07.2019 suggested to call the
applicant for personal hearing. The case was
considered in M. No. l3l81 dated 04.10.2019
and the Committee heard the applicant's
representative during personal hearing. The
Committee directed the representative to
fumish some information. As per NC
decision, a deficiency letter was sent to the
applicant on 28.10.2019. The applicant
fumished the reply vide letter dated
27.12.2019 and forwarded to DPIIT on
31.01.2020. However, no comments have
been received yet.

'Ihe Committee decided to
wait for the comments.

Dcfcred

R5

ASTA INDIA
PRIVATE
LIMITED

01/81/050/002

60/AM17

34/24/040/002

The case was rejected in M. No. 26181 dated
2l .03.2017 due to non-submission of reply of
deficiency letter dated I 4.12.2016.
The applicant vide letter dated 07.05.2018

e Committee decided to
it lor the comments.

Deferred
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3410042077
dated

18.04.2016

13/AM16/ fumished the reply with a request to fix the
ad-hoc norms. The applicant's representation
was referred to DPIII' on 11 .09.201 8 for
examination of the case. DPIIT vide U.O.
dated 19.07.2019 suggested to call the
applicant for personal hearing. The case was
considered in M. No. l3l81 dated 04.10.2019
and the Committee heard the applicant's
representative during personal hearing. The
Committee directed the representative to
fumish some information. As per NC
decision, a deficiency letter was sent to the
applicant on 28.10.2019. The applicant
furnished the reply vide letter dated
27.12.2019 and forwarded to DPIIT on
31.01.2020. However, no comments have
been received yet.

R6

BC
INSTRUMENT
S INDIA
PRIVATE
LIMITED

KASEZ/100%
EOU/11/46/200

3-04/Vol.1-941

The applicant requested for fixation of
wastage norms in respect of machined
components under 100% EOU. The
applicant's representation was referred to
DPIIT on 23.05.2018. The complete set of
application was again sent to DPIIT on
01 . I I .20 1 9 for examination of the case. The
case was last considered in M. No. 19/81 dt.
26.12.2019 and decided to seek from the
applicant to fumish some information as per
advice of representative of DPIIT. As per NC
decision, a deficiency letter was sent to the
applicant on 28.01.2020. However, no reply
has been received yet.

The Committee decided to
remind the applicant to
lumish the requisite
information for
examination of the case.

Defened

R7

LEITWIND
SHRIRAM
MANUFACTU
RING LIMITED

0410147961

dated

15.07.2013

01/81/050/001

94/AM14

04/24/040/000

71/AM14

The case was rejected in M. No. 05 dt.
03.06.2014 due to non-submission of reply of
deficiency letter dated 30. 10.20 I 3.
The applicant requested for fixation of norms.
As per NC decision of M. No. l3l81 dt.
03.10.2019, the case was referred to DPIIT
on 01.11.2019 followed by a reminder on
23.12.2019 for expediting the comments. The
case was last considered in M. No. 19/81 dt.
26.12.2019 and decided to wait for
comments. However, no comments have been
received yet.

The Committee decided tc
remind again DPIIT for
expediting the comments.

Deferred
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R8

VINEY
CORPORAT10
N PRIVATE
LIM1lED

0510378011

dated

03.02.2014

01/81/050/000

16/AM15

05/24/040/003

37/AM14

case was ratified in M. No. l7 dt.lThe

04.02.2015.

維践″ぎ∬.燎 .】詰L3ら器霊.1磁劃:::l猶
rttFetti∬

Committee

revise the ad-hoc norrns as

The applicant requested for revision of ad-lper written comments
hoc norrns. The case was refened tolgiven by Consultant
Consultant (TEC-l) who recommendedl(TEc-1) &. MSME as

wastage of 5o/o on net content in the exportlunder:
product in r/o import items No. l-23. Thel
case was referred to DPIIT for comments onl
rest of the items on 23.08.2019. DPIITI
informed vide U. O. No.: P-41011123912019-l
TSW dated 05.09.2019 that the matter mayl
be consulted with MSME. As decided in M.l
No. l3l8ldated 04.10.2019. the case wasl
referred to MSME on 04.11.2019 followedl
by a reminder on 23.l2.2}lg. The case wasl
last considered in M. No. l9l81 dt.l
26.12.2019 and decided to wait fo.l
comments. I

Approved

L Quantity of import items at Sl. No. 1to23 may be allowed as 1.05 Kgs/Kg
content in the export product.

2. Quantity of relevant import items at S1. No. 24 & 25 may be allowed as 1.02
Kgs/Kg content in the export product.

3. Quantity of relevant import items at Sl. No.26to31 may be allowed as 1.03
Kgs/Kg content in the export product.

4. Quantity of import items at Sl. No. 32to 47 may be allowed as per GN-4.

RA concemed may take suitable consequential action accordingly.

R9

BHARAT
HEAVY
ELECTRICALS
LIMITED

0510259435
dated

25.02.2010

01/81/050/005

78/AM10

05/23/040/001

76/AM10

BHEL obtained AA for import oflfne Committee noted
)omponents viz. Vibration Isolation Spring.lPIC division has

xport/supply of Vibration Isolation SystemlCommittee decided
br TG Foundation/ Steam Drain Systems tolrefer back the case to PlC.
lhermal Power Plants. The case was rejected
nM.No.14/81 datcd 09.10.20 1 2 rcitcrati

he decision taken in M. No. 12113 datedlnoted that The case
)4.09.2012 on the grounds that the rrcd  to  DHI
mported under this AA have been suppliedl25.09.2019, however.
as such' and hence not covered u
eemed export supplies as per PC 50 dt.
8.12.2011. However, the applicantl IJence, the
epresented against thc rejection andlalso decided
ubmitted detailed literature and drawings.lnHt to
lhe case was referred to DF{l on25.09.2019lcomments.
for examination. The casc was considered in
Mo No. 13/81dated 04 10 2019 and decidcd

rlace the matter before the PIC. The case was
iscussed with Chairman NC-2 and it
)bserved that the  similar  cases  of the

tpplicant was placed bcfore thc PIC in its

neeting held on 16 07.2019 where in the

)ascs 、vere dccidcd in general with the

Deferred
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observation that 'such supplies would
admissible as deemed export and should
eligible for AA'. On the basis of t
recommendations of PIC, the cases we
approved in NC Meeting No. 09/81 dated
07.08.2019. The case was last considered i
Mo No.  19/81  dt.  26.12.2019 and t
Committee decidcd to refer thc case to PIC

have clarity on the admissibility of such AA
in view of PC 50 dt. 28.12.2011. Thc

was refened to PIC on 21.01.2020. However
no information has been received

01/80/050/004

76/AM10

05/23/040/000

34/AM10

01/81/050/004

Committee noted that Deferred
PIC division has

in clarification.
ommittee decided

refer back the case to PIC.

Committee further
that The case

referred to DHI
5.09.2019,    howcver

are awaited.

Hence, the Committee
to remindIso dccided

DHI  to fumish i

The Committee noted that
PIC division has sought

R10

RH

BHARAT
HEAVY
ELECTRICALS
LIMITED

0510249536
datcd

17.09.2009

BHARAT
HEAVY

BHEL obtained AA for import
components viz. 'Generator Circuit Breaker'
including all associated series isolator, Earth-
switches surge cap & SFC connection
GTG' against export/supply of 'Genera
Circuit Breaker for TG'. The case wa
rejected in M. No. 14 dt. 06.07.2010 as

the written comments of DHI vide U. O. No.
3(17)/2009/TSW(B)datcd 26.05.2010.Th
applicant requested for fixation of
norms. The case was rejected in M. No. 14l81

09.10.2012 reiterating the decision
similar cascs of BHEL taken in M.No.12/13

04.09.2012 on the grounds that
goods imported under this AA have been
supplied 'as such' and hence not covered
under deemed export supplies as per PC

28.12.2011. However, the applicant
represented against the rejection and
submitted detailed literature. The case
referred to DHI on 25.09.2019
xamination. The case was considered in M.
No. 13/81datcd 04.10.2019 and decidcd

place the matter before the PIC. The case
iscussed with Chairman NC-2 and it

rved that the import products are
rator Circuit Breaker including all

series which are not clear. Hence.
it was decided to call the applicant for PH in
he meeting to explain the case before

referring to PIC. A PH letter was sent to the
licant on 20.12.2019. The Conllnittcc

heard the applicant's representative duri
personal hearing in Meeting No. l9l81 dated
6.12.2019 and decided to refer the case to

PIC to have clarity on the admissibility
uch AA in view of PC 50 dt.28.12.2011.

case was referred to PIC on 28.01.2020.
However, no information has been received

BHE[. obtained AA for import
ts viz. Vibration Isolation Spring,

48 | Page77
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ELECTRICALS
LIMITED

0510280963

datcd

05.01.2011

05/23/040/002

59/AMll

Spares for Angle Drain Valves etc. against
exporVsupply of Vibration Isolation System
for TG Foundation/ Steam Drain Systems to
Thermal Power Plants. The case was rejected
in M. No. 12/81 dated ll.09.2012 on
grounds that the goods imported under thi
AA have been supplied 'as such' and
not covered under deemed export supplies
per PC 50 dt. 28.12.2011. However,
applicant represented against the rejecti
and submifted detailed literature
drawings. The case was referred to DHI o
03.10.2019 for examination. The case
considcrcd in M.No. 13/81dated 04 10 201

nd decided to place the matter before t
PIC. The case was discussed with Chai
NC-2 and it was observed that the simi

of the applicant was placed before
PIC in its meeting held on 16.07.2019 wh
in the cascs were decided in general with t

rvation that 'such supplies would
missible as deemed export and should

eligible for AA'. On the basis of th
recommendations of PIC, the cases wer

in NC Meeting No. 9/81 dated
.08.2019. Hence, it was directed to p

the case in NC-2 meeting before referring th
to PIC. The case was last considered in

M.No. 19/81dated 26.12.2019 and dccidcd

r the case to PIC to have clarity on
missibility of such AA in view of PC 50 dt.

8.12.201l. The case was referred to PIC on
28.01.2020. However, no information

R12

01/80/050/003

29/AM10/DES
―I1/

05/24/040/002

07/AM10/

Deferred

Iso decided

I)HI   to

ommcnts.

BHEL obtained AA for import Committee noted t
ts viz. 'Generator Circuit Breaker' IC division has sought

including all associated series isolator, Earth-
witches surge cap & SFC connection

The Committee
noted that The case

certain clarification. The
Committee decided to
refer back the case to PIC.

The Committee furt
noted that The case was
referred to DHI on

0.2019, however,
ments are awaited.

Hence, the Committee
. to remind
fumish its

certain clarification.
Committee decided

BHARAT
HEAVY
ELECTRICALS
LIMITED

0510248210
datcd

24.08.2009

requested for fixation of norms. The case referred to DHI on
re」 ected in M. No.14/81 dated 09.10.201 09.09.2019, however,

comments are awaited.

Hence, the Committee
also decided to remind
DHI to fumish its
comments.

reiterating the decision in similar cases
BHEL taken in M.No. 12/13 datcd
04.09.2012 on the grounds that the good
imported under this AA have been suppli
'as such' and hence not covered

28.12.2011. However, the applicant vi
letter dated 22.5.2017 represented against t
rejection and submitted detailed literature
The representation was referred to DHI

TG' against export/supply of 'Generator refer back the case to PIC.
Circuit Breaker for TG'. The case was
rejected in M. No. 45 dt. 0l .02.2010 due to
non-submission of reply. The applicant

deemed export supplies as per PC 50 dt
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01/81/050/003

95/AM12

05/23/040/003

21/AM12

09.09.2019. 'lhe case was considered in M.
No. 13/81datcd 04.10.2019 and dccided

place the matter before the PIC. The case

discusscd with Chaillllan NC-2 and it i

observed that the import products a

Generator Circuit Breaker including all
iated series which are not clear.

it was directed to call the applicant for PH in
meeting to explain the case befo

ferring to PIC. A PH letter was sent to t
icant on 20.12.2019. The Comlni

rd the applicant's representative duri
hearing in M. No. 19181

.12.2019 and decided to refer the case to
PIC to have clarity on the admissibility

AA in view of PC 50 dt.28.12.2011.
case was referred to PIC on 28.0 1.2020.

However, no information has been received

R13

BHARAT
HEAVY
ELECTRICALS
LIMITED

0510310197
datcd

02.12.2011

BHEL obtained AA for import
viz. 'Cranking Switch' against

xport/supply of 'Generator Starting System'.
c case was rejectcd in M. No.13/81 dated

25.09.2012 reiterating the decision in simil
of BHEL taken in M.No.12/13 datcd

.09.2012 on the grounds that the good
imported under this AA have been supplied
'as such' and hence not covered
deemed export supplies as per PC 50 dt.
28.12.2011. However, the applicant vi
letter dated 22.5.2017 represented against t
rejection and submitted detailed literature.
The representation was referred to DHI o
09.09.2019. The case was considered in M.
No  13/81dated 04 10.2019 and decided

seek from the applicant to fumish
information as per advice of representative o
DHI. D/L was sent to the applicant
28.10.2019 and reply against DIL was
refened to DHI on 04.11.2019. The case also
was discussed with Chairman NC-2 and it
was observed that the import products are

Circuit Breaker including all
iated series which are not clear. Hence.

it was directed to call the applicant for PH in
he meeting to explain the case. A PH letter

was sent to the applicant on 20.12.2019. The
lommittee heard the applicant's

representative during personal hearing in M.
No. 19/81 dared 26.12.2019 and decided to
refer the case to PIC to have clarity on the

issibility of such AA in view of PC 50 dt.
28.12.2011. The case was referred to PIC on
28.01 .2020. However, no information has

I)cferred

Committee noted that
PIC division has sough

in clarification.
mittee decided
back the case to PIC.

Committee fu
noled that The case

referred to DHI o
.09.2019,     however

nts are awaited.

Hence, the Commi
Iso decidcd to  rcrn

DHI  to fumish i
ments.
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R15

been received

The case was ratifled in M.No.7/81
ALC2/2018 datcd 29.11.2018 on
rccommendation of Consultant(TEC-3).

applicant vide letter dated 28.01.2019 h
requested for rcvision of ad-hoc norms.

was referred to Consultant (1'EC-3)
xamination.In M.No.16/81 dt.13.11.201

nd 19/81 dt.26.12.2019, thc Commi
noted that nobody was appeared for personal
hearing on behalf of the applicant. Therefore
the Committee decided to give one mo

portunity to the applicant for personal
hearing to explain the case before Norm

ommittee. As per NC decision, an email
30.01.2020 scnt to the applicant

PH on 19 02.2020.

case was ratified in M. No. 3/81 dated
1 5 .05.20 I 9 on the recommendation o

sultant (TEC-3). The applicant vide le
ated 15.06.2019 requcsted for rcvision ad-

hoc norms. As per NC decision of M. No.
16/81 dt. 13.11.2019,an email was scntto

applicant to attend Pll on 26.12.2019.
case was last considered in M. No. l9l81 dt.
26.12.2019 and the Committee heard the
applicant's representative during personal
hearing. The representatives stated that the
word 'Tube' as added by NC in the export
product may be omitted as the items have
already been exported with the description as

applied in the authorisation. However, the
representatives could not produce any
documentary corroborative evidence which
could show that the export product has been
manufactured with the import items 'Tubes'.
llence, the Committee directed to the
representative to furnish some documentary
evidence duly certified by govemment
authority in this regard. As per NC decision,
a letter was sent to the applicant on
28.01.2020. However, no information has
been received vet.

The case was ratified in M. No. 3/81 dated
15.05.2019 as per writtcn comments
Consultant (TEC-3). The applicant vide

AMARA RAJA
BATTERIES
LTD.

0410164013
dated

27.02.2018

ARMOR
PLAST LTD.

710111799
Datcd:

21.06.2017

01/81/050/000

05/AM19

04/2/040/0019

7/AM17

01/81/050/007

74/AM19/
07/24/040/000

94/AM18/

The Committee heard the
applicant's representative
during personal hearing.
The representati
requested to allow the
Unit of Measurement
import ltem No. 3 in
'Kgs.' on Net to Net basi
with accountability as the
same is imported on Kg.
basis.

he Committee noted that
the item is allowed as

per SION C-1058 in
which option for both K
nd Mtr is given. Hence,

the Committee found no
iustification for revisi
he norms allowed to

Flencc, the Commi
ecided to reject

for revision of norms.

Committee decided
remind the applicant
fumish the requis

mination of the case.

The Committee decided
remind the applicant
fumish   thc

Rejected

Deferred

ARMOR
PLAST LTD.

01/81/050/007

79/AM19/R16
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0710112024
dated

16.08.2017

07/24/04{

36/ノヘM

R17

ARMOR
PLAST LTD.

0710112709
dated

19.01.2018

01/81/05(

70/AM

07/24/04(

95/AM

0/001 dated 15.06.2019 had requested to delete information
18/ word "Tubes" from the export item. In M examination of the case
No.16/81 dt 13.H.2019,the Commi
noted that nobody was appeared for persona
hearing on behalfofthe applicant. Therefore
the Committee decided to give one
opportunity to the applicant for persona
hearing to explain the case before NC. As per

NC decision, an email was sent to
applicant to attend PH on 26.12.2019.
case was last considered in M. No. 19/81
26.12.2019 and heard the applicant'
representative during personal hearing.
representatives stated that the word 'Tube' a

by NC in the export product may
itted as the items have already been

xported with the description as applied in
the authorisation. However.
representatives could not produce any

mentary corroborative evidence which
ld show that the export product has been

manufactured with the import items "l'ubes'.
Flencc, the Committee directed to the
representative to furnish some documentary

idence duly certified by govemment
thority in this regard. As per NC decision,
letter was sent to the applicant on

8.01.2020. However, no information has
received vet.

is case was ratified in M. No. 3/81 dated The Committee decided
15.05.2019 as per written comments remind the applicant to

fumish the requisiteConsultant (TEC-3). The applicant vide letter
dated 15.06.2019 had requested to delete t
word "Tubes" from the export item. In M
No.16/81 dt.1311.2019 and thc Comm
noted that nobody appeared for personal
hearing on behalf of the applicant.
Committee decided to give one mo
opportunity to the applicant for persona

information for
examination of the case.

/81/050/010

70/AM19/

/24/040/002

,5/AM18/

hearing. As per NC decision, an email
sent to the applicant to attend PH on
26.12.2019. The case was last considered i
M.  No.  19/81  dt.  26.12.2019 and t

mmittee heard the applicant'
representative during personal hearing.
representatives stated that the word 'Tube' a

by NC in the export product may
itted as the items have alreadv been

xported with the description as applied in
he authorisation. However. the

representatives could not produce any
mentary corroborative evidence which

ld show that the export product has been
anufactured with the import items 'Tubes'.

Deferrcd
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Hence, the Committee directed to the

representative to furnish some documentarl
evidence duly certified by govemmenl
authority in this regard. As per NC decision.
a letter was sent to the applicant on
28.01.2020. However, no information has

been received yet.

R18

ARMOR
PLAST
LIMITED

0710114083
datcd

01.11.2018

01/81/050/006

93/AM19/

07/24/040/001

94/AM19/

The case was rejected in M. No. 08/81-
ALC2/2019 dated 24.07.2019 due to non-
submission of reply of deficiency letter dated
28.03.2019 raised by MSME. The applicant
fumished reply vide letter dated 24.08.2019
and requested for ratification of norms. The
case was referred to Consultant (TEC-3) on
13.12.2019 for examination. In M. No. 19/81
dt. 26.12.2019, the Committee heard the
applicant's representative during personal
hearing. The representatives stated that the
word 'Tube' as added by NC in the export
product may be omitted as the items have
already been exported with the description as

applied in the authorisation. However, the
representatives could not produce any
documentary corroborative evidence which
could show that the export product has been
manufactured with the import items 'Tubes'.
I-Ience, the Committee directed to the
representative to furnish some documentary
evidence duly certified by government
authority in this regard. As per NC decision,
a letter was sent to the applicant on
28.01.2020. However, no information has
been received yet.

The Committee decided to
remind the applicant to
fumish the requisite
information for
examination of the case.

Defened

R19

VEDANTA
LIMITED
(FOuMERLY
M/S.STERLITE
INDUSTRIES
(INDIA)
LIMITED

3510030450
dated

03.06.2010

01/81/050/000

55/AMl1/DES
.II

35/24/040/000

46/AM10/

The case was rejected in M. No. 26181-
ALC2/2010 dated 28.09.2010 as per written
comments of M/o Mines vide OM No.
4 I (l 6)120 I 0-Metal-lII/L dated I 7.09.20 I 0.
'l'he applicant's representation received on
14.02.2019 with a request to fix the ad-hoc
norrns. The case was decided to examine on
file along with written comments of MSME
in M. No. 23181 dated 28.01.2014. The case
was referred to Consultant (TEC-3) for
examination. As per NC decision of M. No.
16181 dt. 13 .l I .2019 and 1 9/8 I dt.
26.12.2019, the applicant was called for
personal hearing to explain the case and
nobody was appeared for PH. As per NC
decision, an email was again sent to the
applicant on 30.01.2020 to attend personal
hearing on 19.02.2020.

The Committee
considered the case as per
agenda and heard the
applicant's representative
during personal hearing.
The Committee directed
to the representative to
furnish following
information as per advice
of Consultant (TEC-3):

l. Material
sheet.

Balance

2. Manufacturing
processes with
stage-wise wastage
of all threei
materials. 

I3. Composition of rawl
materials. I

Defened

R20 CROMPTON 01/81/050/006 case was reiected in M. No. 24181 dated Commi Deferred
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24/AM08

03/94/040/006

34/AM08

01/81/050/001

25/AM15

02/24/040/001

38/AM14

14.09.2010 due to non-submission of reply.
applicant vide letters dated 27.12.2016,

.06.2011 and 0l .07.2017 had requested to
norms. The representation dated

1.07.2017 was forwttded to DHI on
.07.2017 for examination of the case. In M.
No.  04/81-Pt.II  datcd  03.10.2018,  thc

ommittee notcd that DFII vide u.o. No.
3/82/2018 dated 13.03.2018 had offered the

written comments and recommended th
norms on repeat with AA No. 0310343657
19.08.2005.Howcvcr,it was decided

xamine the case on file. The Case was
refened to Consultant (1'EC-3) on25.09.201

01.11.2019. Consultant (TEC-3) on
.11.2019 stated that input norms export

refurbished items cannot be worked out
ils of parts which need

repair/replacement is not known and scr
value of old parts cannot be ascertained. In
M. No. 19/81 dt. 26.12.2019, it was decided
to call the applicant on personal hearing. A
per NC decision, an email was sent to t
applicant on 30.01 .2020 to altend personal
hearing on 19.02.2020.

GttAVES
LIMITED

0310444382
dated

26.09.2007

considered the case as per

agenda and noted that
nobody appeared
personal hearing on behal
of the applicant.
Therefore, the Committee

idcd to give last
ity    to    t

icant for personal

ring to explain the
Norms Committee.

case stands deferred.

Committee decided to
remind again the applicant
to furnish the requisite
information
examination of the case.

Defened

R21

TEXNIACO
RAIL&
ENGINEERING
LIMITED

0210196856
dated

26.11.2013

The Case was rejected in M. No.l5 dt
03.11.2015 due to non submission of reply o
DHI deflciency lctter dated 14.08.2015.Thc

licant vide lcttcr datcd 27.01.2016 had

ested the RA, Kolkata for amendment
AA. The copy of licence amendment sheet

ated 25.05.2016 along with representation
was forwarded to DHI for examination. DHI
04.11.2016 adviscd to consult with DPII

ratify under SION C-1647. The case

rcferred  to  I)PII´ r  on  21.08.2017.

Committcc in M.No.4 /81-Pt.II dated
03.10.2018 decided to call the applicant fi
personal hearing. 'l'he PH lefter was sent

applicant on23.09.2019 to appear befo
in  M.  No.13/81  datcd  03.10.201

actually held on 04.10.2019), as per NC
ecision, another dated of personal heari

was granted. A letter was sent to the applicant
31 .10.2019 to attend personal hearing on
13.11.2019.In M.No. 16/81 dt. 13.11.2019

the Committee heard the applicant'
representative during personal hearing and

noted that authorisation was amended after it
issuance. However, the representatives cou
not bxplain the present details of export
import items. Therefore, the Comm
directed to the representative to submit
information. As per NC decision, D/L was
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NATIONAL
STEEL AND
AGRO
INDUSTRIES
LIMITED

5610005277
dated

18.12.2017

R22

Deferred

issued to the
followed by a

applicant
reminder

on  12.12.201

on 27.01.2020.

14.05.2019 enclosed a copy of their earli thc similar item are t
at SION C-473 except
import item at S.No. 6.

He recommended that
case can be ratified
adopting these norms.
However, Consulta
(TEC-3) informed that

noted the comments fumished by MoS vi has already raised certain

However, no has been received vet.

is case was rejected in M. No. 12181 dated
13.02.2019 due to non-submission of reply to
deficiency letter dated 04.10.2018 raised by
MoS. The applicant vide letter dated

reply dated 17.01 .2018 stating that they had
already replied on 11.01.2018 and requested
to ratify the norms. As per decision of M. No.
l3l8ldated 04.10.2019, the case was referred
to Consultant (TEC-3) on 01.11.2019 as

comments from MoS were not coming. In M.
No. l6181 dt. 13.11.2019, the Committee

U.O. No.: 2(17)/2019-TD dated 08.11.2019
as well as comments of Consultant (TEC-3)
and decided to seek from the applicant the
following information: (i) Stage wise wastage
of import item No. 1. (ii) Justification for
import item 6 i.e. GP sheet for packing when
one of the export product is also GP sheet. As
per NC decision, DIL was sent to the
applicant on 12.12.2019. The case was last
considered in M. No. 19/81 dt. 26.12.2019
and decided to ask from MoS and the party to
clarify both the points. A reminder was also
sent to the applicant on 27 .01.2020.
However, no reply has been received yet.

case was ratified in M. No.
19.09.2017 as pcr DIPP colnlncnts vide U.0,

No.12/68/2017-TSW/45 dated 19.09.2017

the case as

nda and noted that
pplicant did not fum

the reply of deficie
letter  dated  12.12.201

despite  of a  relni

datcd 27.01.2020.

Consultant (SKB
informed that norms fo

deficiencies for which
reply has been received.

The Committee noted that
it is not clear what would
be the thickness of sheet
imported and that
exported. If thickness
both the sheets is sa

then norms given atC-473
would not apply.

The Committee, after a

careful consideration o
the case, decided to wait
for information sought
from the applicant as

raised by Consultant
('lEC-3). The Committee
also decided to send a
reminder to the applicant.

Committee decided to Deferred
wait for the comments.SHIVALIK

BIMETAL
CONTROLS
LTD.

0510399656
datcd

08.09.2016

01/81/050/001

46/AM19/

56/24/040/000

31/AM18/

01/81/050/003

97/AM17/

05/24/040/002

87/ノ Mヽ17/

The applicant vidc letter datcd 25 01.201

had requested for revision of ratified norms
In  M.  No.  16/81  dt.  13.11.2019,

ittee noted that nobody appeared fo
personal hearing on behalf of the applica
and granted another date for personal heari
As per NC decision, a letter was again sent
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the applicant to attend PH on 26.12.2019
The Committee heard the applicant's
representative during personal hearing in M
No. l9l81 dt.26.12.2019 and decided to refer
the case to DPIIT for further examination. As
per NC decision, the case was referred tc
DPIIT on 31.01.2020. However, nc

comments have been received yet.

R24

SHIVALIK
BIMETAL
CONTROLS
LTD.

0510398533
dated

1705.2016

01/81/050/001

97/AM17/

05/24/040/000

45/AM17/

The case was ratified in M. No. 3l8l-
ALC212018 dated 14.08.2018 on repeat basis
as approved for AA No. 0510402399 dated
01052017 ratifled ln

M.No.l 1l8llALC2l20l7 dated 22.08.2017.
The applicant's representation received on
22.11.2018 with a request for revision of
ratified norms. As per NC decision of M. No.
15/81 dt. 30.10.2019, a letter was sent to the
applicant to attend PH on l3.l1.2019. The
Committee again called the applicant for
personal hearing as nobody was appeared for
personal hearing in M. No. 16/81 dt.
13.11.2019. As per NC decision, an email
was sent to the applicant to attend PH on
26.12.2019. The Committee heard the
applicant's representative during personal
hearing in M. No. 19/81 dt. 26.12.2019 and
decided to refer the case to DPIIT for further
examination. As per NC decision, the case

was referred to DPIIT on 12.02.2020.
However, no comments have been received
yet.

The Committee decided
wait for the comments.

Deferred

R25

SHIVALlK
BIMETAL
CONTROLS
LTD.

0510405797
datcd

07.03.2018

01/81/050/001

74/AM19/

05/24/040/006

06/AM18/

The case was ratified in M. No. 3/81-
ALC2l20l8 dated 14.08.2018. The applicant
vide letter dated 18.06.2019 had stated that
the norms was ratified as per SION C-397 but
the export item is different. They had,
therefore, requested to review the decision
and requested for personal hearing. As per
NC decision of M. No. l5l81 dt. 30.10.2019,
an email dated 31.10.2019 sent to the
applicant to attend PH on 13.11.2019. In M.
No. 16/81 dt. 13.11.2019, the Committee
noted that nobody was appeared for personal
hearing on behalf of the applicant and the
Committee granted another date for personal
hearing. As per NC decision, a letter was sent
to the applicant to attend PH on 26.12.2019.
The Committee heard the applicant's
representative during personal hearing in M.
No. I 9/8 1 dt. 26 .12.2019 and decided to refer
the case to Consultant (TEC-3) for further
examination. As per decision, the case was
referred to Consultant (TEC-3) on
31.01.2020.

The Committee
considered the case as per

agenda and Consultant
(TEC-3) informed in
meeting that the applicant
has not yet been fumished
the requisite information.
Therefore, the Committee
decided to remind the

applicant for furnishing
the requisite information
as asked from the
applicant's representative
during personal hearing in
NC M. No. 19181 dt.
26.12.2019 as per advice
of Consultant (TEC-3).

Defened

孤
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U.K.B.

ELECTRONICS
PVT.LTD.

0510400120
dated

18.10.2016

MAN
INDUSTRIES
(INDIA)LTD.

0310826411

dated

16.01.2019

01/81/050/004

75/AM17/

05/24/040/003

22/AM17/

01/81/050/009

64/AM19/

03/95/040/010

72/AM19/

01/81/050/002

22/AM19/
03/94/040/002

18/ノ Mヽ19/

ｅ

　

Ｃ

ｈ

ｈ

case was rejected in M. No.
25.01 .2017 due to non-submission

iciency letter dated 06.04
.pplicant requested to fix the

licant's reply dated 15.04
fonvarded to DPHT on 03.07.20

by renlinder on 27.09.2019.DPII

No. P-47011/195/2019-TS W

30.01 .2019 advised to seek comr
MeitY as export/import items are

to data communication cables. I
ision of Mo No.16/81 dt 13

was referred to MeitY on I

case was last considered in M
. 26.12.2019 and decided

ments. However, no commen

The case was ratified in M. No.
10.04.2019 as per written commen
Consultant (TEC-3).
The applicant vide letter dated

requested to incorporate both
Coils/Plates) as they used Coi

ing upon their convenien
actual import items i.e. Coil
export documents. The case

Consultant (TEC-3) on
followed by a reminder on 31.

was considered in M. N
13.11.2019, the Committee noted tha

applicant had requested for inclusion o

additional import items. Therefore,

Committee decided to seek from
applicant to submit a copy of amended I
per advice of Consultant (TEC-3

ecision, a D/L was sent to the

12.12.2019.  The  applicant's  l

rcfcrred  to  Consultant (TI
18.12.2019. The case was last co

M. No. 19/81 dt. 26.12.2019 and

.it for comments.

case was ratified in M. No
15.05.2019 as pcr written c(

DPHT vidc F.No.:P-47011/39`
dated 09.04.2019. Thc applican

atcd   13.06.2019  requcsted

iption exactly as per AA i
Plates/Coils instead of onlY

Plates for best utilization (

representation was referred t
3.08.2019. 'fhe case was cons

R28

R26

APAR
INDUSTRIES
LIMITED

0310822970
dated

10.08.2018

)9/81 dated
)n ofrcply of
「.2017 Thc
norms.The
4.2019  was

)19 followed

IT vide U.0.

Ⅳ   dated
nments from

rc pertalning

As pcr NC
ll.2019,thc

23.12.2019

И.No.19/81

to wait for
lts have bccn

ｔｏｌ
呵
日
「
―
―
―
―
―
―
―

Deferred

10.2019.Thc
lo  16/81 dt.

)ted that the

lusion ofヽvo

lereforc,  the

( from the
lendcd AA as

3).As per NC
)applicant on

rcply  was

ITEC-3) on
consldercd in

nd dccided to

1. Quantity of import
item at Sl. No. 5 & 6

may be allowed as per

GN-4.

Approved
|

lo. 3/81 dated

comments ol
92/2018-TSⅥ

int vidc lcttel

d  to  keer
.c.Aluminiu「

/ AluminiuΠ
of AA Th(
to DPHT or
isidcrcd in M

The Committee decided to
wait for the comments.

Defcrred
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13/81dated 04.10.2019 and decided to

I the applicant on personal hearing to
plain the case regarding import of val

products like Aluminium Plate/Coil for
manufacturing of Aluminium Conductor. As

NC decision, an email was sent to
Hcant on Ol.11.2019 to attcnd PH on

13.11.2019. As decided in M. No. 16/81 dt.
l3.I 1 .201 9, the applicant was again called for

rsonal hearin g on 26.12.20 I 9 to explain
. The case was last considered in M
. 19/81 dt.26.12.2019 and thc Comin

irected to the representative to fumi
following information for furthe
examination of the case: 1. Bill of entry.2. A
write-up stating that the imported material
should be used as raw material for
product only. As per NC dccision, DIL wa
scnt to thc appHcant On 27.01.2020.

applicant's reply dated 29.01.2020 forlvarded

to Consultant (TEC-3) on 05.02.2020.
Ho、vever, no comments havc been rcccivcd

Dcferred

R29

R30

APAR
INDUSTRIES
LIMITED

0310822820
dated

02.08.2018

APAR
INDUSTRIES

01/81/050/005

49/AM19/

03/94/040/002

73/AM19

is case was ratified in M. No. 10/81 dated
16.01.2019 as per written comments
written comments of Consultant (TEC-3).
The applicant vide letter dated 13.06.201
had requested to keep the description exactly
same as per AA. The case was considered in
M.No. 13/81dated 04.10.2019 and decided

l1 the applicant for personal hearing to
plain the case regarding import of value

products like Aluminium Plate/Coil for
nufacturing of Aluminium Conductor. A

per NC decision, an email was sent to
applicant on 0l .1 1.2019 to attend pH
13.11.2019 As decided in M. No 16/81 dt.

13.11.2019, the applicant was again called
personal hearing on26.12.2019 to explain
matter. The case was last considered in M.
No. l9l81 dt.26.12.2019 and the Committee
directed to the representative to fumish
following information for furth
examination of the case: 1. Bill of entry.2. A
write-up stating that the imported material
should be used as raw material for exported
product only. As per NC decision, D/L w
sent to the applicant on 27.01.2020. Th
ppHcant's reply datcd 29.01.2020 fonvardcd

to Consultant (TEC-3) on 05.02.2020.
However, no comments have been received

01/81/050/006

12/AM19/
case was ratified in M. No. 4/81

29.05.2019 as per wrilten comments

The Committee decided to
wait for the commen

The Committee decided

wait for the comments.
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LIMITED

3410044571

datcd

10.10.2018

Consultant (TEC-3). '[he applicant vide
dated 03.07.2019 had requested for revision
of ratified norms. As per NC decision of M.
No. 15/81 dt. 30.10.2019, an email dated
01 .1 1.2019 was sent to the applicant to attend
PH on 13.11.2019. As decided in M. No.
16/81 dt. 13.11.2019, the applicant was again

led for personal hearing on 26.12.2019 to
xplain the matter. The case was iast

idcrcd in Mo No. 19/81 dt. 26.12.2019

nd the Committee directed to t
representative to fumish followi
information for further examination of
case: 1. Bill of entry. 2. A write-up stati
that the imported material should be used

raw material for exported product only. A
per NC decision, DIL was sent to the

plicant on 27.01.2020. The applicant'
ly dated 29.01.2020 forwarded

onsultant ('fEC-3) on 05.02.2020. However,

no comments have been received
Defcrred

APAR
INDUSTRIES
LIMITED

3410044555
datcd

08.10.2018

APAR
INDUSTRIES
LIⅣIITED
3410044570
dated

10.102018

34/24/040/002

21/AM19/

01/81/050/006

16/AM19/

34/24/040/002

09/AM19/

01/81/050/006

13/AM19/
34/24/040/001

91/AM19/

case was ratified in M. No. e Committee decided to

ALC212019 dated 29.05.2019 as per writte wait for the comments.

comments given by Consultant (TEC-3). The

applicant vide letter dated 03.07'2019 had

requested for revision of ratified Norms.

per NC decision of M. No. 15/81 dt.

30.10.2019, an email dated 01.11.2019

sent to the aPPlicant to attend PII
13.11.2019. As decided in M. No. 16181 dt.

13.11.2019, the applicant was again called for

personal hearing on26.12.2019 to explain t
matter. The case was last considered in M.

No 19/81 dt.26.12.2019 and the Commi

directed to the representative to fumi
following information for furt
examination of the case: I' Bill of entry.2. A
write-up stating that the imported material

ld be used as raw matcrial for exportcd

product only. As per NC decision, D/L
sent to the applicanl on 27.01.2020. 'fhe

licant's reply dated 29.01.2020 forwarded

Consultant (TEC-3) on 05.02.2020.

However, no comments have been recei

LC2lzOlg dated 29.05.2019 as per writtenlwait for the comments.

ments given by Consultant (fEC-3).
applicant vide letter dated 03.07'2019 had

request for revision of ratif,red norms. As
NC decision of M No.15/81 dt.30.10.2019,

cmail dated 01.11.2019 was Sent to thc
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licant was again called for personal
earing on 26.12.2019 to explain the matter.

The case was last considered in M. No. 19/81
dt.26.12.2019 and the Comrnittee directcd

the representative to furnish followin
information for further examination of t
case: l. Bill of entry. 2. A write-up stati
that the imported material should be used
raw material for exported product only.
per NC decision, DIL was sent to the

licant on 21 .01.2020. The applicant,s
ply  dated  29.01.2020  fOrwarded

Consultant (TEC-3) on 05.02.2020. However
no comments have been received

case was ratified in M. No. 9/g l-lThe Committee decided
ALC2/2019 dated 07 08.2019 as per w五 tenlwait for thc commcnts.
comments of Consultant (TEC-3). The
applicant vidc letter dated 09.10.2019

requestcd for rcvisiOn Of ratifled n0111ls.

per NC decisiOn of M.No.15/81 dt.
30.10.2019, an cmail dated ol ll.2019

nt to the applicant to attend pH on
13 11.2019.As dccided in M.No. 16/81 dt

13.11.2019, the applicant was again called
personal hearing on 26.12.2019 to explain t
matter. The case was last considered in M.
No. l9l81 dt.26.12.2019 and the Comminee
directed to the representative to fumis
following information for fu

01/81/050/009

51/AM19/

34/24/040/003

06/AM19/

01/81/050/009

67/AM19/

34/24/040/003

36/AM18/

examination of the case: I . Bill of entrv. 2. A
write-up stating that the imported material

comments dated 05.0j.2019 given
Consultant (TEC-3). The applicant vide le

hould be used as raw material for
prOduct Only.As per NC decisiOn,Dん

sent to the applicant on 27.01.2020.
pplicant's reply dated 29.01.2020 forwarded
to Consultant (TEC-3) On 05.02.2020
However, no comments have been recei

case was ratified in M. No. 07lgl_ Committee decided
AIνC2/2019 datcd lo.o7.2019 as pcr written for the comments.

09.10.2019 had requested for revision
ratified norms. As per NC dccision M. No.
15/81  dt.  30.10.2019,  an  cmail

01.11 2019 was scnt to the applicant tO

PH on 13.11.2019.As dccided in M.No.
l6181 dt. 13.11.2019, the applicant was again
;alled for personal hearing on 26.12.2019 to

ain the matter. The case was I
considercd in M No. 19/81 dt 26.12201

and the Committee directed to
representative to fumish following
information for further examination of thi

R33

APAR
INDUSTRIES
LIMITED

3410044796
dated

07.01.2019

Dcfcrrcd

R34

APAR
INDUSTRIES
LIMITED

3410043984
dated

21.03.2018

Deferred
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case: l. Bill of entry.2. A write-up statin
that the imported material should be used
raw material for exported product only. A
per NC decision, DIL was sent to
applicant on 27 .01.2020. 'l'hc applicant'
reply dated 29.01.2020 forwarded
Consultant (TEC-3) on 05.02.2020. However,
no comments have been received

APAR
INDUSTRIES
LIMITED

3410044066
dated

19.04.2018

Thc casc was ratiflcd in M.No.9/81-
ALC2l20l9 dated 07.08.2019 as per wri
comments of Consultant (TEC-3). The
applicant vide letter dated 09.10.2019 has

requested for revision of ratified norms. As
per NC decision of M. No. l5l81 dt.

30.10.2019, an email dated 01.11.2019 was

sent to the applicant to attend PH on
13.11.2019. As decided in M. No. 16/81 dt.

l3 . I I .201 9, the applicant was again called for
personal hearing on26.12.2019 to explain
matter. The case was last considered in M.
No.19/81 dt.26.12.2019 and thc Commi

directed to the representative to furnish
following information for

mination of the case: l. Bill of entry.2. A
write-up stating that the imported material
should be used as raw material for
product only. As per NC decision, D/L
sent to the applicant on 27.01.2020.
applicant's reply dated 29.01.2020 forwarded

to Consultant (TEC-3) on 05.02.2020.

However, no comments have been received

Defcrred

Deferred

R36

01/81/050/008

37/AM19/

34/24/040/003

82/AM18/

01/81/050/008

30/AM19/

34/24/040/000

63んへM19/

The Committee decided to
wait for the comments.

case was ratified in M. No. 7181 Committee decided

ALC2/2019 dtted 10.07.2019 as per wri

comments  datcd  08.07.2019  given

Consultant ('l'EC-3). 'fhe applicant vide letter

ated 09.10.2019 had requested for revision
ratified norms. As per NC decision of M.
No. 15/81 dt. 30.10.2019, an email dated

I .1 1.2019 was sent to the applicant to

PH on 13.11.2019. As decided in M. No.

1 6/8 I dt. I 3 . I 1 .20 19, the applicant was again

called for personal hearing on 26.12.2019 to

plain the matter. The case was I

in M.No.19/81 dt 26.12.201
nd the Committee directed to

representative to fumish followi
information for further examination of the

: 1. Bill of entry. 2. A write-up stati

the imported material should be used

raw material for exported product only. A
per NC decision, D/L was sent to
applicant on 27 .01.2020. The applicant'
datcd  29.01.2020  forwarded  to

wait for the comments.

APAR
INDUSTRIES
LIMITED

3410044281
datcd

26.06.2018
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Consultant(TEC-3)on 05 02 2020 Howcver

no commcnts havc bccn rcccivcd yct

R37

APAR
INDUSTRIES
LIMITED

3410044027
dated

09.04.2018

01/81/050/008

36/AM19/

34/24/040/003

99/AM18/

The case was ratified in M. No. 07/81-
ALC2l20l9 dated 10.07.2019 as per written
comments dated 05.01.2019 given by
Consultant (TEC-3). The applicant vide letter
dated 09.10.2019 had requested for revision
of ratified norrns. An email dated 01.11.2019
sent to the applicant to attend PH on
l3.l 1.2019. As decided in M. No. l6181 dt.
13.11.2019. the applicant was again called for
personal hearing on26.12.2019 to explain the
matter. The case was last considered in M.
No. l9l81 dt.26.12.2019 and the Committee
directed to the representative to fumish
following information for further
examination of the case: 1. Bill of entry. 2. A
write-up stating that the imported material
should be used as raw material for exported
product only. As per NC decision, DIL was
sent to the applicant on 27.01.2020. The
applicant's reply dated 29.01.2020 forwarded
to Consultant (TEC-3) on 05.02.2020.
However, no comments have been received
yet.

The Commiuee decided to
wait for the comments.

Deferred

R38

APAR
INDUSTRIES
LTD.

0310820050
datcd

23.03.2018

01/81/050/000

89/AM19

03/94/040/009

57/AM18

lThe case was ratified in M. No. 07181 dated
29.11.2018 on the recommendation of
Consultant (TEC-3). The applicanr vide lefter
dated 30.11.2018 had requested for revision
of ratified norrns. The case was referred to
Consultant (TEC-3) on 04.12.2019. The case
was last considered in M. No. lgl9l dt.
26.12.2019 and decided to wait for
comments. However, no comments have been
received yet.

lThe Commitree

lconsidered the case as per
agenda and noted that
earlier the norms were
ratified by considering
NIL wastage as shown in
Appendix-1 lA. However,
the applicant vide
representation dated
28.01.2019 has shown
wastage in working sheet.
On the basis of revisedl
comments given Uvl

Consultant (TEC-3). ttrel
Comminee decided rol
revise the ad-hoc nor*, url
under: I

lApproved

Sl.

No.

ITCHS
Codc

Imporl ltem Recommended Norms

1 76011010 Primary Unalloyed Aluminium Net nlrrs 1o/owasta
つ
ん 74081190 Copper Wire Rod : 8 Mm Dia Net nlus I %" wast
3 39011090 x]PE gompound Net plus 2.5%o wastage
4 39042110 PVC Resin Net plus I o/o wastage
29173200 Plasticiser(DOP) Net plus 170 wastage

RA concemed may take suitable con tial action accordinsl

Ⅲ
ｄｕｓ
鋼
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R41

APAR
INDUSTRIES
LIMITED

0310823067
datcd

14.08.2018

DISHA AUTO
COMPONENTS
PVT.LTD.

0310824393

datcd

ll.102018

01/81/050/006

41/AM19

03/94/040/003

38/AM19

O1/81/050/008

91/AM19/

03/94/040/006

15/AM19/

FCI OEN
CONNECTORS
LIMITED

0710090185
dated

10.08.2012

01/81/0'

H/AM2
■

07/24/01

01/A】

casc was ratifled in Mo No. 12/81 datcd ltant    (TEC-3
13.02.2019 as per written comments given bylinformed that the

ultant (TIIC-3). 'fhe applicant vide ratiflcd in M. No
50/006ldated 01.01.2019 had requesred for revisionll2/81 dated 13.02.2019.
M19 lof ratified norms. The case was lastlThere is no representation

lconsidered in M. No. l9l81 dt. 26.12.20191after rhat. Hence. the
401003land decided to refer the case ro ConsulrantlCommittee decided ro
Ml9 l(fEC-:) for examination & comments. Thelwithdraw the case.

l.ase was referred to Consultant (1'EC-3) onl

128.01.2020. However, no comments havel

_ _Jbeen received yet. 
L

Withdra、v

n

I lfhe Comminee

I lconsidered rhe case as per

I lagenda and Consultant

I l('fEC-3) informed rhar the

lrn" .rr. was ratified in M. No. 2l ar.lyuttuqt.has been allowed

loe.or:ors u, p", wrinen commenrs-d#ll1_Y:1911 t:',',' but the

\<n,,.na lzs.ro.zors giu", uy Consultant tieC:jlltlll:"ll L1'^*quested 
to

::':yo lit " ,roii""ro, uid" retrer datcd oz.iz.zils1llow wastage in length
M.l9/ l, , ^ . . 

- -^---.:-,--'--'- lwhich is not oossible as
lhad requested for revision of ratified norms.l"":-'^ '"

\^^t'^rlTh..^. was refened to consultant (TEC-3)lTaJor wastage occur on

'.4,Y':yu li" zl.lz.zm g. rh. case was turt .on.ili."ilth.ickness of pipe'
Mre/ li, lra. N". 

-rs7sr 
0,. 26.t2.201e ,"d l;;id;ll1'he.retore' the committee

l- ..- ; ' .'-" .'. -"- ---'---ldecided to call the
| . , - "- laoolicant for oersonal
lcommenls nave Deen recelveo yet. l, ' '
| 
- - 

lhearing to explain rhe case

I lbefore Norms Committee

I li, the forthcoming NC

I lmeeting as per advice of
I lConsulranr (TEC-3).

Deferred

Commi
the case as駐£驚澗」臨jttЪ∫概i∬∬1:|:[ki

lmentioned case and stating that they hadlagenda. The Committee

lapplied lor fixation ol norms in the yearlnoted that the provision of
12012. but they had not received anylissuance of AA for
lcommunication on the referred subject. TheylAnnual requirement in r/o

Itrave once again submitting necessarylitcms notified in SION

ldocuments for fixation of norms in respect oflhave been brought in Para

lsaid licence. They have also forwarded ala.06(ii) in FTP. 2015-20
)711000lcopy of ratified norms in respect of AA No.lwhereas the instant AA
20/DES 10710083529 dated 09.07.2012 which waslwas issued in the year
tl lratified in M. No. 18/81 dated 04.12.2012.12012. Hence. the matter

lThey have. therefore. requested to considerlwas deliberated in the
)39/000lthe AA No.0710090185 dated 10.08.2012 onlmeeting. On the basis of
Ml3/ lrepeat with AA No.0710083529 datedlinputs given by the

IO9.OZ.ZOl2 as the inputs and outputs are oflTechnical Authorities, the

lsimilar nature but with differentlCommittee decided to fix
Inomenclature and without wastage. Thelthe ad-hoc norms as under

lapplication was florwarded to MeitY onl:

le.OZ.ZOI9. The case was last considered inl

lM. No. l9l81 dt.26.12.2019 and observedl(i) Connectors at Sr. No.

Ithe comments given by MeitY vide O.M. No.lt. z. 3. 7, 8. I l. 12. 13 of

lll(04)/2019-IPHW dated 06.l2.20l9limport items as per GN-
lwherein McitY has stated that authorizationl4.

Approved
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for Annual Requirement need not be
submitted for ratification of norms by Norms
Committee, instead the RA may issue
Authorisation based on Chartered Engineer's
Certificate. Hence, the matter pertains to
DGFT and comments of MeitY are not
applicable. The Committee decided to
examine the matter on file.

(ii) Rest of the items o
'Net to Net' wit
accountability clause.

RA may tak
consequential actio
accordingly.

R42

FCI OEN
CONNECTORS
LIMITED

1010059351

dated

30.12.2015

01/81/050/005

29/AM16/DES
II

10/24/040/000

87/AM16/

The case was ratified in M. No. 21 dt.
09.01.2018 as per MeitY comments vide UO
No. 11(16)12016-IPHW dated 01.06.2011
vide email dated 26.09.2017. The applicant
requested for revision of ratified norms. The
case was referred to MeitY for examination.
The case was last considered in M. No. l9l81
dt.26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was

referred to MeitY on 10.02.2020.

The representative of
MeitY informed in
meeting that the case is

under examination.
Therefore, the Committee
decided to wait for the

comments.

Defened

R43

FCI OEN
CONNECTORS
LIMITED

1010059732

datcd

23.02.2017

01/81/050/000

09/AM18/

10/24/040/001

12/AM17/

The case was ratified in Meeting No. 5/81-
ALC212018 dated 10.10.2018 as per MeitY
vide UO No. 17(26)12011-IPHW dated
24.09.2018. The applicant vide letter dated
12.12.2018 requested for revision of ratified
norms. The case was last considered in M.
No. 19/81 dt.26.12.2019 and the Committee
decided to refer the matter to MeitY for
calculating the entitlement on the basis of
study group report.

The representative of
MeitY informed in
meeting that the case is

under examination.
Therefore, the Committee
decided to wait for the
comments.

Deferred

R44

FCI OEN
CONNECTORS
LIMITED

1010059569

dated

28.07.2016

01/81/050/003

38/AM17/

10/24/040/000

32/AM17/

The case was ratified in M. No. 10/81-
ALC212018 dated 16.01.2019 as per written
comments of MeitY vide No.: 11(l)12017-
IPHW dated 18119.12.2018. The applicant
vide letter dated21.02.2019 had requested for
revision of ratified norms. They have vide
letters dated 01.03.2019 and 09.04.2019 have
reiterated the same issue. The case was last
considered in M. No. 19/81 dt. 26.12.2019
and the Committee decided to refer the matter
to MeitY for calculating the entitlement on
the basis of study group report. As per NC
decision, the case was referred to MeitY on
10.02.2020.

The representative of
MeitY informed in
meeting that the case is

under examination.
Therefore, the Committee
decided to wait for the
comments.

Deferred

R45

FCI OEN
CONNECTORS
LIMITED

1010059623

dated

05.10.2016

01/81/050/004

87/AM17/

10/24/040/000

64/AM17/

The case was ratified in meeting no.l0/81-
ALC212018 dated 16.01.2019 as per written
comments of MeitY vide u. o. No.
17(27)12016-IPHW dated 31.10.2018. The
applicant vide letter dated 21.02.2019 had
requested for revision of ratified norms. They
vide letters dated 01 .03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered
26.12.2019 and

M.No.19/81 dt.
Comlllittce dccided to

．ｌｎ

ｈｅ

The representative of
MeitY informed in
meeting that the case is

under cxamination.
Therefore, the Committee
decided to wait for the
comments.

Dcferred

Q
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refer the maffer to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was
referred to MeitY on 10.02.2020.

R46

FC1 0EN
CONNECTORS
LIMITED

1010059624

dated

05.10.2016

01/81/050/004

88/AM17/

10/24/040/000

65/AM17/

The case was ratified in meeting no.10/81-
ALC2|2O18 dated 16.01.2019 as per written
comments of MeitY vide letter No.:
17(4)12011-LPHW dated 19.12.2018. The
applicant vide letter dated 27.02.2019 had
requested for revision of ratified norms. They
vide letters dated 01.03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered in M. No. 19181 dt.
26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was
referred to MeitY on 10.02.2020.

The representative oI
MeitY informed in
meeting that the case is
under examination.
1'herefore, the Committee
decided to wait for the
comments.

Deferred

R47

FC1 0EN
CONNECTORS
LIMITED

1010059636

datcd

25.10.2016

01/81/050/003

61/AM17/

10/24/040/000

67/AM17/

The case was ratified in meeting no.1/81-
ALC2|2019 dated 10.04.2019 as per written
comments given by MeitY vide U. O. No.:
17(39)12016-IPHW dated 27.03.2019. The
applicant vide letter dated 27.02.2019 had
requested for revision of ratified norms. They
vide letters dated 0l .03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered in M. No. 19/81 dt.
26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was
referred to MeitY on 10.02.2020.

The Committee decided to
send again a copy of
application to MeitY as

requested by the
representative of MeitY.

Deferred

R48

FCI OEN
CONNECTORS
LIMITED

1010059638

dated

25.10.2016

01/81/050/004

15/AM17/

10/24/040/000

68/AM17/

The case was ratified in meeting no.15/81-
ALC2/2018 dated 27.03.2019 as per written
comments given by MeitY vide their U. O.
No.: 17(41)12016-IPHW dated 13.03.2019.
The applicant vide letter dated 27.02.2019
had requested for revision of ratified norms.
They vide letters dated 0 1 .03.20 1 9 and
09.04.2019 have reiterated the same issue.
The case was last considered in M. No. l9l81
dt.26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report.

'l'he Commifiee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy oI application
to MeitY immediately.

Defened

R49

FCI OEN
CONNECTORS
LIMITED

1010059661

dated

06.12.2016

01/81/050/004

46/AM17/

10/24/040/000

81/AM17/

The case was ratified in M. No. 15/81-
ALC2|2018 dated 21.03.2019 as per written
comments given by MeitY vide U. O. No.:
17(3y2017-IPHW dated 13.03.2019.
The applicant vide letter dated 27.02.2019
had requested for revision of ratified norms.
They vide letters dated 01.03.2019 and
09.04.2019 have reiterated the same issue.
The case was last considered in M. No. l9l81

The Committee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy of application
to MeitY immediately.

Defened
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t.26.12.2019 and the Committee decided to
:fer the matter to MeitY for calculating the
ntitlement on the basis of study group

R50

FCI OEN
CONNECTORS
LIMITED

1010059679

dated

05.01.2017

01/81/050/005

33/AM17/

10/24/040/000

92/AM17/

The case was ratified in M. No. 1/81-
ALC2l20l9 dated 10.04.2019 as per written
comments given by MeitY vide U. O. No.:
17(13)12011-IPHW dated 22.03.2019. The
applicant vide letter dated 27.02.2019 had
requested for revision of ratified norms. They
vide letters dated 0l .03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered in M. No. 19/81 dt.
26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was
referred to MeitY on 10.02.2020.

'l'he representative ot
MeitY informed in
meeting that the case is

under examination.
Therefore, the Committee
decided to wait for the
comments.

Deferred

R51

FCI OEN
CONNECTORS
LIMITED

1010059691

dated

13.01.2017

01/81/050/006

08/AM17/

10/24/040/000

95/AM17/

The case was ratified in M. No. 15/81-
ALC212018 dated 27 .03.2019 as per written
comments given by MeitY vide U. O. No.:
11(22)12017-IPHW dated 13.03.2019. The
applicant vide letter dated 27.02.2019 had
requested for revision of ratified norms. They
vide letters dated 01 .03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered in M. No. l9l81 dt.
26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report.

The Committee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy of application
to MeitY immediately.

Deferred

R52

FCI OEN
CONNECTORS
LIMITED

1010059721

datcd

15.02.2017

01/81/050/006

47/AM17/

10/24/040/001

04/AM17/

The case was ratified in M. No. 15/81-
ALC2|2018 dated 2'7.03.2019 as per written
comments given by MeitY vide U. O. No.:
17(23)12011-IPHW dated 13.03.2019. The
applicant vide letter dated 21.02.2019 had
requested for revision of ratified norms. They
vide letters dated 01.03.2019 and 09.04.2019
have reiterated the same issue. The case was
last considered in M. No. 19181 dt.
26.12.2019 and the Committee decided to
refer the matter to MeitY for calculating the
entitlement on the basis of study group
report.

The Committee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy ofapplication
to MeitY immediately.

Defencd

R53

FCI OEN
CONNECTORS
LIMITED

1010059607

dated

09.09.2016

01/81/050/003

60/AM17/

10/24/040/000

59/AM17/

The case was ratified in M. No. 5/81-
ALC2|2019 dated 12.06.2019 as per written
comments given by MeitY vide U. O. No.:
17(40)12016-lPHw dated 28.05.2019. The
applicant vide letter dated 27.02.2019 had
requested for revision of ratified norms. They
vide letters dated 01 .03.2019 and 09.04.2019
have reiterated the same issue. 'lhe case was
last considered in M. No. 19181 dt.
26.12.2019 and the Committee decided to

'l'he representative o.

MeitY informed ir
meeting that the case ir

under examination
Therefore, the Committer
decided to wait for tht
comments.

Deferred

醐
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R54

FCI OEN
CONNECTORS
LIMITED

1010059734

dated

09.03.2017

01

1

1

1

R55

FCI OEN
CONNECTORS
LIMITED

1010059308

dated

ll.11.2015

01

5

1

01

3

1

R56

FCI OEN
CONNECTORS
LIMITED

1010059346

dated

1812.2015

R57

FCI OEN
CONNECTORS
LIMITED

1010059108

datcd

13.04.2015

01/8

54

10/2.

refer the matter to MeitY for calculating the
entitlement on the basis of study group
report. As per NC decision, the case was
referred to MeitY on 10.02.2020.

81/050/000

0/AM18/

1

7/AM17/

lThe case was ratified in M. No. 5/81-
I

lALC2l20l9 dated 12.06.2019 as per written
lcomments given by MeitY vide U. O. No.:
lfi1Zl1tZOt7-rPHW dated 09.05.2019. The

lapplicant vide letter dated 21.02.2019 had

lrequested for revision of ratified norms. They

lvide letters daled 0 I .03.20 I 9 and 09.04.20 I 9

lhave reiterated the same issue. The case was

I 
last considered in M. No. I 9/8 I d1.

126.122019 and the Committee decided to

lrefer the matter to MeitY for calculating the

lentitlement on the basis of study group

lreport.

The Committee noted that
the case has not yet been
refened to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy of application
to MeitY immediately.

Deferred

81/050/002

4/ANl19/

80/040/000

4/AM16/

1/050/005

/AM16/

4/040/000

/AM16/

1/050/001

AM16/

4/040/001
/AM15/

M

lThe case was ratified in meeting No. 5/81-

lALC2l20l9 dated I2.06.2019 as per writren

lcomments given by MeitY vide U.O. No.:
ll7(40)/2018-IPHW dated 09.05.2019. The
lapplicant vide lefter dated 21.02.2019 had

lrequested for revision of ratified norms. They
lvide letters dated 0l .03.2019 and 09.04.2019

lhave reiterated the same issue. The case was

llast considered in M. No. l9l81 dr.

126.12.2019 and rhe Commirtee decided ro

lrefer the matter to MeitY for calculating the
entitlement on the basis of study group
report.

Defened

The case was ratified in M. No. 5/81-l
ALC2|2019 dated 12.06.2019 as per wrinenl
comments given by MeitY vide U.O. No.:l
11(9)12019-IPHW dated 2t.Os.2Ot9. Thel
applicant vide letter dated 21.02.2019 hadl
requested for revision of ratified norms. Theyl
vide letters dated 01.03.2019 and 09.04.20191
have rciterated the same issue. The .rr" *url
last considercd in M. No. l9l81 dr.l
26.12.2019 and the Committec decided rol
refcr the matter to Meity for calculating thel
entitlement on the basis of study groupl
reporr. 

I

The Committee noted that
the case has not yet been
referred to MeitY lor
calculating the entitlementl
on the basis of studyl
group report. Therefore.l
the Committee decided tol
send a copy of applicationl
to MeitY immediately.l

Dcferrcd

The case was approved in M. No.06/81 dated
26.06.2019 as per written comments given by
MeitY vide F. No.: l7(41)/2015-tpHW dated
25.06.2019. 'fhe applicant vide lener dated
27.02.2019 had requested for revision of
ratified norms. They vide letters dated
01.03.2019 and 09.04.2019 have reiterated
the same issue. The case was last considered
in M. No. 19181 dr. 26.12.2019 and the
Committee decided to refer the matter to
MeitY forrcalculat!ry 4" entitlement on the

l'he Committee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy ofapplication
to MeitY immediately.

Deferred

nutes of NC-2 Meeting No.22181 held on l9 12.2020
XN1/

11/81/050/001

10/AM18/

0/24/040/00

1/81/05

54/AIV

O/80/04

54/AV

11/81/050/005

31/AM16/

0/24/040/000

82/AM16/

54ス
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basis ofstudy group report.

R58

FCI OEN
CONNECTORS
LIMITED

1010058810

dated

26.09.2014

01/81/050/004

21/AM15/

10/24/040/000

58/AM15/

The case was approved in M. No. 6/81 dated
26.06.2019 as per written comments given by
MeitY vide F. No.: 17(40)/2015-IPHW dated
25.06.2019. The applicant vide letter dated
21.02.2019 had requested for revision o{
ratified nonns. They vide letters dated
01.03.2019 and 09.04.2019 have reiterated
the same issue. The case was last considered
in M. No. 19/81 dt. 26.12.2019 and the
Committee decided to refer the matter to
MeitY for calculating the entitlement on the

basis ofstudy group report.

The Committee noted that
the case has not yet been
referred to MeitY for
calculating the entitlement
on the basis of study
group report. Therefore,
the Committee decided to
send a copy of application
to MeitY immediately.

Dcferred

R59

TUBEX INDIA

0510399600
dated

01.092016

This case was rejected in M. No. 0l/81 dated

05.04.2017 due to non-submission of reply oll
deficiency letter dated 13.02.2011. However,
the applicant vide letter dated 28.06.2017
requested to fix the ad-hoc norms. The
applicant's representation was referred to
DPIIT on 14.11.2011. The case was also

referred to Consultant (TEC-3) for
examination & comments. A deficiency letter
as raised by Consultant (TEC-3) was issued

to the applicant on 28.10.2019 followed by a

reminder on 12.12.2019 as decided in M. No.
13/81 dated 04.10.2019. The applicant's
reply dated 16.12.2019 was sent to
Consultant (TEC-3) on23.12.2019. The case

was last considered in M. No. l9l81 dt.

26.12.2019 and decided to wait for
l"orn,n.r,r.

The Committee
considered the case as per

agenda and decided to fix
the ad-hoc norms as per

written comments given
by Consultant (TEC-
3)considering reply dated

18.02.2020 as under:

Approved

Sl.No ITCHS
Code

Export Item Quantity
ITCHS
Code

Import
Item

1

7507120
0

XFIRE
Collar(725

Nos.)(With

SteHite 6-

Thcrmal

spray)nct

、veight of

including

3.625 kg of

spray

54.375

Kg 7505120
0

Alloy

Steel―

HS188

(AMS
5772)―

Dia bar

(201‖ ,

2.26",

3.011:)

720 Kg

2
7507120
0

Insert Liner
(365 Nos.)

40.150

Kg

7507120
0

Sparkplug
Insert (65

Nos.)

10.400

Kg
7506200
0

Aloy
Stcel―

HAST x
(AMS
5536)―

0.75"

Thick

280 Kg

迎
4

7507120
0

Flame
Detector
Insert (120
Nos.)

16.800

Kg
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Note: (i) Grade of import items will match with those used in export items.
ii) As no recovery has been considered, theses norms would not be applicable
ln repeat basis.

concemed may take suitable consequential action accordingly.

R60

KUMAR
INDUSTRIES

0510408978
datcd

18.12.2018

case was ratifled in M.No. 12/81 dated

13.02.2019 on the recommendation o
Itant (TEC-3). The applicant vide

ated 18.05.2019 had rcquested for revision
of ratified norms. The applicant'
representation was refcrred to Consultant
(TEC-3)on 28.01.2020 for examination
the case as dccided in M. No. 19/81 dt.

26.12.2019.

The Committee
considered the case as

and noted that the
mmittee constituted a

p to study the
manufacturing

ascertain wastages
visiting the fac
premises of
applicants manufacturin
same/similar products.
The report of study
is awaited. A decision
would be taken based on
the report of the study

Dctrred

RAYCHEM
RPG PVT LTD.

0310815877
dated

21.09.2017

e Committee decided to
wait for the comments.

ffi
ments given by MoS
vidc U.0.No.2(17)/2019-
'D dated 19,02.2020.

l'he Committee observed
that main file is

available. Hence, it wa
decided to defer the
with an advice to the
section to trace out the
main file.

Deferred

R62

R63

NSIL
EXPORTS
LIMITED

5610004969
datcd

08.08.2016

Defen'ed

ЛNDAL
QUALITY
TUBULAR
LIMITED

0510410476
dated

03.05.2019

01/81/050/007

03/AM 19/

05/23/040/004

10/AM19/

01/81/050/003

68/AM 18/

03/95/040/004

79/AM18/

01/81/050/003

01/AM17/

56/24/040/000

24/AM17/

01/81/050/000

49/AM20/

05/23/040/000

49/AM20/

case was ratified in M. No. l2l81
13.02.2019 on repeat basis as approved
A No. 03105917496 dated 9.09.2010.

ant vide lctter dated ll 12.2019 had

ted for revision of ratified norms.
case was last considered in M. No. l9l81 dt.
26.12.2019 and decided to refer the case to
DPIIT for examination & comments. As per
NC decision, the case was referred to Dpl

26.12.2019. However, no comments ha
been received yet.

casewasrejectedinl\/I.]\Iol
ALC2/2017 dated 21.11.2017 duc

ission of deficiency letter dated
.10.2016 raised by MoS. The appl

vide letter dated03.12.2019 had requested
revision of ratified norms. The case was last
considered in M. No. 19/81 dt. 26.12.2019
decided to refer the case to MoS for
examination &, comments. As per NC
decision, the case was refened to MoS on
13.02.2020. However, no comments
becn reccived yct.

The case was ratifled in M.No.10/81 e Committee Deferred
ALC2|2019 dated 21.08.2019 as per wri idered the case as per

dated 14.08.2019 given by rgenda. Consul
TEC-3) informed thatonsultant (TEC-3). The applicant vide

ated 10.10.2019 had requested for revision licant has req
ratified norrns. The case was referred for enhancement o
Consultant (TI]C-3) on 24.12.2019 as per SIO
examination. The casc was last considered in 1.  Since, S10N
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7508909
0

Liner Stop

(H20 Nos.)

112.000

Kg
plate

R61

NeW Delh



ー

No. 19/81 dt. 26.12.2019 and dccided to

ait for comments. Ilowever, no comments

have been received yet.

01/81/050/000

09/AM16/

05/23/040/005

09/AM15/

idered the case as pe

agenda and Consultant
(TEC-3) informed that
there is no merit to

consider the applicant
representation dated

11.12.2019   as   earlie

recommendation was
per report of study group.

Therefore, the Committee
ided to reject t
icant's request o

revision of ratified ad-

norms.

Rejected
Initially, the case was ratified in M. No
10/81  dated 25.08 2015  as per writte

commcnts of DPIIT 宙de U.0.No.
12/101/2015-TSW/39 dated 08.09.2015. The

was also considered in M. No. 11/81

04.09.2019 and the norms were revised

as per written comment given by Consu
(TEC-3). Now, the applicant vide letter dated

11.12.2019 had again requested for revisi
ratified norms. The case was referred to

onsultant(TEC-3)on 24 12.2019.The

was last considered in M. No. 19/81 dt.

2612.2019  and  dccided  to  、vait

」INDAL SAW
LIMITED

0510393185
dated

13.02.2015

R64

The casc was rati「 led in M.No.14/81 da

20.10.2015 as per written comments o

DPHT vide U.0.No.:12/115/2015-TSW/72
ated 28.10.2015. The applicant vide letter

atcd 29.05.2019 had requested to revisc the

norms. The applicant's representation

was referred to Consultant (TEC-3) on

15.07 .2019 for examination of the case.

was considered in M. No. l4l8ldated
16.10.2019 and noted that the Authorisation
is of May, 2015 and norms were fixed in

,2015. The applicant requested

revision of norms in 2018. Since, the

has already expired and the applicant wou
have completed the exports, there does

seem to be any logic of revising the nor
given that the applicant made

knowing fully well about the quantities

llowed for imports. Moreover, it is not clear

to what thickness of epoxy/adhesive has

been considered while fixing norms in SION
…1290,C… 1291 and C-10292.The appHcan

vide letter dated ll.12.2019 statcd that thcy

had fulfilled the export obligation within t
P. Therefore, the applicant has requested

reconsider the case for revision as per the

stomer's requirement i.e. applied quantity
import item No.3-Epoxy Power 119

MT and import item No. 4 - Adhesive 59.

M'f should be permitled to them. The ca

was refened to consultant (TEC-3) o

24.12.2019. The case was last considered i
M. No. l9l81 dt. 26.12.2019 and decided to
wait for comments. However, no comments

have been received

01/81/050/001

63/AM16/

05/23/040/000

53/AM16/

R65

JINDAL SAW
LTD

0510394385
dated

29.052015

seamless
review,

pipes
hence
bey

the case

decided

Committee
not to reopen the case as

pcr decision takcn in M

No           14/8 1 dated

1610.2019.
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R66

R67

ЛNDAL SAW
LIMITED

0510410575
datcd

14.05.2019

The case was ratified in M. No. 14181 dated
16.10.2019 as per written comments dated
21.08.2019 given by Consultant (TEC-3).
Thc applicant vidc lcttcr datcd 10.10.201

had requested for revision of ratified norms.
case was refened to Consultant (TEC-3

03.12.2019. The case was last consi
in M. No. 19/81 dt. 26.12.2019 and dccided

to wait for comments. However,
ts have been received

Defened

UNITED
DRILLING
T00LS
LIMITED

of the applicant through EEPC for fixation
wastage/scrap percentage for manufacturing
of casing pipes with connector. 'l'he case
referred to Consultant (TEC-3) on 30.07.201
for examination. The case was ratified in
No. l1l81 dated 04.09.2019 as per written

ts given by Consultant (TEC-3

KASEZ vide lctter No.KASEZ/1A/001/201ト

12/21     dated    29.03.2019/01.04.2019

fonvardcd thc rcqucst lettcr dated 04.02.2019

allowed wastage of 30% for export items No.
1 & 2,32%o for export items No. 3, 4 & 6 and
3lYofor export items No. 5,7 & 8. However,
the applicant vide email dated 03.10.201
requested to allow wastage @ 60%o and a
for personal hearing. The Committee asked to
the applicant to make revised submission
during the personal hearing in M. No. l4l81
dated 16,10.2019. The applicant via email

14.12.2019 had requested for fixati
f wastage/scrap percentage. The case

last considered in M. No. lgl9l dt.
.12.2019 decided to refer the case

tant (TEC-3) for examination &
comments. As per NC decision, the casc was
referred to Consultant (TEC-3) on26.12.201

information has

ided. Therefore,

The Commi
considered the case as

agenda and Consultant
(TEC-3) informed that
there is no merit to
consider the applicant's
representation dated
16.12.2019 as no new

ommittee decided
reject thc applicant'
request of revision o
ratified ad-hoc norms.

Rejected

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310811681

datcd

07.03.2017

The Committee decided to
wait for the comments.

Deferred

Committee decided to
wait for the comments.

ih" C"*ritt.. d*id.d
rcmind Consultant (l-EC-
3) for expediting t
comments.

01/81/050/000

68/AM20/

05/23/040/000

65/AM20/

01/81/171/000

12/AM20/DES
―
H

KASE〃IA/00
1/2011… 12/21

01/81/050/000

74/AM18/

03/95/040/008

40/′へM17/

01/81/050/000

73/AM18/

03/95/040/006

54/AM17/

謡常“羊1:・¶織121:ξ
O胤
ySlt:き

case was rejected in M. No. 12181 dated
.09.2017 due to non-submission

.01.2019 had requested for fixation o
norms. The case was last considered in
No. 19/81 dt.26.12.2019 decided to rcir th

to DPIIT for examination & comments.
As per NC decision,thc casc was rcferrcd tO

DPHT  On  29.01.2020. HOwevcr,  nO
:omments have been receive4 yet.

case was rejected in M. No. l2l81 dated
05.09.2017 due to non-submission

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310811638
dated

話背署1:・¶織121:ξ
O胤』Llt:き

02.01.2019 had requested for fixation o
norms. Thc case was last considered in M
No. 19/81 dt.26.12.2019 decided to rcfer t
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06.03.2017 case to DPIIT for examination & comments.
As per NC decision, the case was referred to
DPIIT on 29.01.2020. However, no
comments have been received yet.

R70

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310818561

dated

17.01.2018

01/81/050/001

77/AM19/

03/95/040/002

27/AM18/

The case was ratified in M. No. 1418ldatedl
16.10.2019 on the recommendation 

"tl
representative of DIPP taking cue from SIONI
C- 1394. The applicant vidc lefter datedl

02.01.2019 had requested for revision ofl
norms. The case was last considered in M.l
No. 19/81 dt.26.12.2019 and decided to referl

the case to DPIIT for examination &l
comments. As per NC decision, the case wasl

referred to DPIIT on 13.02.2020. However,l

no comments have been rejeived yet. 
I

The Committee decided to
wait for the comments.

Deferred

R71

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310814496
datcd

06.07.2017

01/81/050/002

83/AM18/

03/95/040/000

26/AM18/

lThe case was ralifled in M. No. l/81 datedl

Its.os.zot8 as per written comments of DIPPI

lvide F. No. 712571\7-TSW/ I 6 dated

ItS.o+.zOt8. The applicant vide lefler dated

loz.O t.zO te had requested for revision of
lratified norms. The case was last considered

lin trrt. No. l9l81 dt. 26.12.2019 and decided

Ito .efer the case to DPIIT for examination &
l.ornr.ntr. As per NC decision, the case was

lreferred to DPIIT on 13.02.2020. However,

lno comments have been received yet.

The Committee decided to
wait for the comments.

Defened

R72

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310818549
datcd

16.01.2018

01/81/050/001

78/AM19/

03/95/040/006

57/AM18/

The case was ratified in M. No. 06/81 datedl

01 . I I .201 8 on the recommendation ofl

representative of DIPP. The applicant videl

Ietter dated 02.01.2019 had requested for]

revision of ratified norms. The case was last

considered in M. No. 19/81 dt. 26.12.2019

and decided to refer the case to DPIIT for

lexamination & comments' As Per NC

ldecision, the case was relerred to DPIIT on

ls.oz.zozo. However. no comments have

lbeen received yet.

The Committee decided to

wait for the comments.
Defened

R73

STERLITE
POWER
TRANSMISS10
N LIMITED

0310816650
datcd

31.10.2017

01/81/050/004

80/AM18/

03/95/040/010

20/AM17/

Ihe case was ratified in M. No. 3/81dated

14.08.2018 as per comments of DIPP vide F
No: 7/31/201S/TSW dated 18.04.2018. The

applicant vide letter dated 02.01.2019 hac

requested for revision of ratified norms. Tht

case was last considered in M. No. l9l81 dt

26.12.2019 and decided to refer the case tc

DPIIT for examination & comments. As pel

NC decision, the case was referred to DPII]
on 13.02.2020. However, no comments havt

heen received vet.

槻柵蹴 rbP由
鵬d

The case was ratified in M. No. 20181 date<

12.01.2016 as per written comments of DH

vide U. o. No. 3(214)l2015lTSW(By39l
dated 18.12.2015. The applicant vide lette

dated 27.11.2019 had requested for revisior

槻器躍::驚』rわ PCた・
ed

― '

R74

KOTSONS P.
LTD

0610038228
datcd
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22.09.2015 ratified norms. The case was last
idcrcd in Mo No. 19/81 dt. 26.12.201

decided to refer the case to DHI
mination & comments. As per NC
ision, the case was referred to DHI on

13.02.2020. However, no comments have
been received yet.

PARAM
INDUSTRIES

0310812841

datcd

26.04.2017

The case was rejected in M. No. 14181 dated
03. I 0.20 I 7 due to non-submission
flcicncy lctter dated 30.05.2017 raiscd

DIPP. The applicant vide letter
27 .11.2019 had requested for fixation o

rms. The case was last considered in M.
No. 19/81 dt.26.12 2019 dccided to rcfcr

case to DPIIT for examination & comments.
As per NC decision, the case was referred to
DPIIT on 29.01.2020. However, no
comments have been received vet.

'l'he Committee decided to
wait for the comments.

Defcrrcd

R76

WELSPUN
CORP LTD.

3410044590
datcd

15.10.2018

Approved

01/81/050/001

35/AM18/

03/95/040/000

44/AⅣl18/

01/81/050/006

09/AM19/

34/24/040/002

22/AM19/

The Committee noted that
lier the proposal was

pproved with
tage for im

nverting plates in
pipcs. The firm h
informed that they want
import slabs in place o
plates and have requested
for additional wastage fr

converting slabs in
plates. The commi
noted that as per t

Consultant (sKB)
undcr:

l. Quantity ofthe import
f Alloy Steel Slabs

relevant Grade at Sl. No. I
Quantity of import o
A‖ oy Stccl slabs

Sl No 2 may be allowed
with l2o/o wastage.

Note: 'I'hc dccision fo
rest of the import i
wiH remain unchanged
as decided in ⅣIo No。 9/81
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case was ratified in M. No. 9/81
as per written comments

applicant vide letter dated
requested for revision of ratified

was last considered in M. No.
26.12.2019 and decided to rcfer the

Consultant (TEC-3) for examination

steel SIabs'
item Nos. I and

to revise the

Udvl )gI



dated 07.08.2019.

RA concerned may take
suitablc    consequential

action accordingly.

R77

RR KABEL
LIMITED

0310823945
datcd

24.092018

01/81/050/005

03/AM19/

03/95/040/005

99/AM19/

The case was ratified in M. No. 4/81 dated

29.05.2019 as per written comments given by
Consultant (TEC-3). The applicant vide letter
dated 08.07.2019 had requested for
amendment in ratified nolrns. The case was

refened to Consultant (TEC-3) on28.01.2020
for examination as decided in M. No. l9l81
dt.26.12.2019.

Ihe Committeel
considered the case as perl

agenda and Consultant]
(TEC-3) informed that the

applicant had amended
export product bY

dropping net content of
import items which cannot
be agreed upon.
'fherefore, the Committee
decided to reject the

applicant's request.

Rejected

R78

TRAFOMEC
INDIA
MAGNETICS
PVT.LTD.

0710090674
dated

ll.092012

01/81/050/002

70/AM13/

07/24/040/002

16/AM13/

Initially. the case was rejected in M. No.l
21181 dated 3l .12.2013 as per writtenl

comments of DHI vide U. O. No.l

3(41)l20l2lTSw(B)/294 dated 06.12.2013.1

The case was again considered in M. No.l

ll/81 dated 22.08.2017 and rejected due to

non-submission of reply of deficiency letter

dated 13.04.2017 raised by DHI. Now, the

applicant vide letter dated 01.05.2019 had

lfumished reply & requested for ratification of

lad-hoc norms. The representation was

lrelerred to DHI via email dated 24.12.2019.
lTh" 

"ur" 
was last considered in M. No' l9/81

lar. zo.tz.zolg and the Committee decided to

ldefer the case with an advice to the section to

Itrace out the main file as main file was nol

lavailable. Main file is traced out and referred

l,o DHI on 12.02.2020. However, no

l.ornrn.nr, have been received Yet.

The Committee decided to
wait for the comments.

Defcrred

R79

DYNAMIC
FLOW
PRODUCTS
PVT.LTD.

0310814660
dated

18.07.2017

01/81/050/002

96/AM18/

03/94/040/003

21/AM18/

The casc Was ratifled in Meeting No.3/81‐

ALC2/2018 dated 14.08.2018 with 10%
wastage  Thc applicant vide letter dateC

30.12.2019 rcquested to rcvisC thc ratifleこ

1脳 釉 鮮

北 流 t二 u艦

The Committee
considered the case as Per
agenda and decided to
refer the case along with
the reply of the aPPlicant

to Consultant (TEC-3) fot
comments.

Deferred

R80

DISHA AUTO
COMPONENTS
PVT.LTD.

|サ1鞘∬

01/81/050/01

82/AM19/

03/94/040/01

28/AM19/

The case was ratified in Meeting No. 16/81

ALC2I2019 dated 13.11.2019 as per writtet

comments dated 08.1 1.2019 given b;

Consultant (TEC-3). The applicant vide lette

dated 26.12.2019 requested for revision o

ratified norms stating to allow impot
quantities in Unit of Measurement as Mete

lwith rejection/wastage of goh on ra\

lmaterials or 9.899/o on finished product.

The Committet
considered the case as Pel

agenda and Consultan
(Tec-3) informed tha

wastage has been allowe<

as requested with 20o/

recovery in weight. Thr

applicant has requeste(

wastage in length which i

lnot possible as majo

Dcterred

刻
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wastage occur
thickness of pipe.
applicant has sought
in the matter.

Therefore, the Committee
decided to call the
applicant for personal
hearing to explain the case

before Norms Committee.

。ｎ

Ｔｈｃ

ＰＨ

R81

ЛNDAL SAW
LIMITED

0510409209
datcd

07.01.2019

01/81/050/009

48/AM19/

05/23/040/004

40/AM19/

The case was ratified in M. No. 12181 dated
18.09.2019 as per written comments dated
16.09.2019 given by Consultant (TEC-3).
The applicant vide letter dated 03.01.2020
stated that NC allowed the quantity of
imported item No. I and2 with 10% wastage
instead of 20Yo wastage as per SION C797.
Therefore, they requested to allow 20%
wastage in respect of import item at S1. Nos.
1 & 2. The applicant's representation was
forwarded to Consultant (TEC-3) on
22.01.2020 for examination of the case.
However, no comments have been received
yet.

The Committee decided to
wait for comments.

Deferred

R82

JINDAL SAW
LIMITED

0510409209
datcd

07.01.2019

01/81/050/009

48/AM19/

05/23/040/004

40/AM19/

The case was ratified in M. No. 12181-
ALC2l20l9 dated 18.09.2019 as per written
comments dated 16.09.2019 given by
Consultant (TEC-3). 'fhe applicant vide letter
dated 03.01.2020 stated that NC allowed the
quantity of imported item No. 1 and 2 with
10o% wastage instead of 20% wastage as per
SION C797. Therefore, they requested to
allow 20o/o wastage in respect of import item
at Sl. Nos. 1 & 2. The applicant's
representation was forwarded to Consultant
(TEC-3) on 22.01.2020 for examination of
the case. However, no comments have been
received yet.

The case No. R81 i
repeated.

Withdra、v

n

R83

」INDAL SAW
LIMITED

0510409268
dated

0901.2019

01/81/050/009

55/AM19/

05/23/040/004

54/AM19/

The case was ratified in M. No. 12181-
ALC2|2019 dated 18.09.2019 as per written
comments dated 16.09.2019 given by
Consultant (TEC-3). The applicant vide letter
dated 06.01.2020 requested for revision of
ratified norms and stated that the quantity of
imported item No.l Epoxy Powder has
allowed 236.219 MT instead of claimed after
enhancement 306.219 MT while import item
No.8, Primer SK345 has fully disallowed by
the Norms Committee. The applicant's
representation was forwarded to Consultant
(TEC-3) on 31.01 .2020 for examination of
the case. However, Consultant (TEC)
requested to refer the representation with
main fiIe..

The Committee directed
the section to send the
representation with main
file.

Defened
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R84

ECIE IMPACT
PVT.LTD.

0710086493
dated

22.02.2012

01/81/050/000

29/AM13/

07/24/040/004

46/AM 12/

The case was rejected in M. No. 14181-
ALC2|2013 dated 24.09.2013 due to non-
submission of reply of deficiency letter raised
by DPIIT. The applicant vide letter dated
30.12.2019 requested for fixation of ad-hoc
norms. The applicant's representation was
forwarded to DPIIT on 31.01.2020. However,
no comments have been received yet.

'l'he Committee decided to
wait for comments.

Defened

R85

MPP
TECHNOLOGI
ES PRIVATE
LTD.

0710106967
datcd

13.11.2014

01/81/050/005

12/AM15/

07/24/040/002

96/AM15/

Thc casc was ratiflcd in Mo No.6/8ト
ALC2/2015 dated 30 06 2015 as per written

comments of DHI 宙de U.0.No.
3(174)/2014/TSW(B)dated 13.07.2015 The
applicant  vidc  lcttcr  dated  28.08.2016

rcqucstcd for ratiflcation on repeat basis AA.

No.0710093908 dt.22.02.2013,0710096368
dt.02.07.2013,0710103837 dt.01.05.20142%

0710098133 dt.06.09.2013

The Committee noted

that the request has been

received beyond 90

days from last decision.

Hence, the Committee

decided to ask the

applicant to deposit a

composition fee of
Rs.5000/- for
considering revision of
the case.

Deferred

R86

PALOMA
TURNING
COMPANY
PRIVATE
LIMITED,
BANGALORE,
A100°/OEOU

01/81/171/000

22/AM20/DES
2/CSEZ
Bangalore

F,No.1/19/200

6-EOU:CSEZ

Paloma Tuming Company Private Limited,
Bangalore, a 100% EOU, vide letter dated
02.08.2016 stated that they are manufacturer
and 100% exporters of customized machined
components made out of bar stocks/Cut
blanks/Forgings, Tubes of various metals
made on CAM operated automatics, CNC
Machines as per customer specification and
drawings. The finished export product is
manufactured out of this raw material the
remnant is the scrap generated since the
process involves machining of metals out of
bar stocks/Cut blanks/Forgings, Tubes.
Therefore, the applicant had requested to fix
the scrap noffns. O/o MSME Development
Institute, Bangalore vide letter dated
02.05.2011 had enclosed a copy of the
percentage of scrap generated from
Aluminium, Steel, Stainless Steel works out
from 16 to 80% as Annexure 'A'.

The Committee
considered the case as per
agenda and observed that
main file is not available.
Hence, it was decided to
defer the case with an

advice to the section to
trace out the main file.

Deferred

R87

KEI
INDUSTRIES
LIMITED

0510405980
datcd

26.03.2018

01/81/050/001

35/AM19/

05/23/040/005

02/AM18/

The case was ratified in M. No. 12181-
ALC2l20l8 dated 13.02.2019 as per written
comments given by Consultant (TEC-3). The
applicant vide letter dated 24.05.2019
requested to allow import item no. 4
"Antimony Trioxide" as applied.

The Committee

considered the case as per

agenda and as per written

comments of Consultant

(TEC-3), decided to allow
import of Antimony

Trioxide, which was not

allowed earlier, with 5%

wastage.

RA concemed may take

Approved

漁
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suitable consequentia
action accordingly.

R88

PRANITA
ENGINEERING
SOLUTIONS
PRIVATE
LIMITED

0710064492
datcd

0405.2009

01/81/050/000

26/AM10/

07/24/040/000

39/AM10/

The case was withdrawn in M. No. 44181-
ALC2|2009 dated 02.02.2010 on the ground
that the case was reiected in M. No. 38/81
dated 22.12.2009 (actually held on
29.12.2009) due to non submission of reply
of the deficiency letter raised by DIPP. The
applicant vide letter dated 11.11.2019
fumished reply with a request to fix the ad-
hoc norms and also asked for personal
hearing. The applicant's representation was
forwarded to DPIIT on 31.01.2020. However,
no comments have been received yet.

The Committee decided to
wait for the comments.

Deferred

R89

ESWARI
GLOBAL
METAL
INDUSTRIES
PRIVATE
LIMITED

0710111004
dated

19.01.2017

01/81/050/002

97/AM18/

07/24/040/002

59/AM17/

The case was ratified in M. No. 15/81-
ALC2|2017 dated 17.10.2017 as per DIPP
comments vide U. O. No. 1217212017-
TSW64 dated 1711012011. The applicant
vide letter dated 25.11.2019 stated that the
norms for the AA 0710111004 dated
19.01.2017 was incorrectly fixed irrespective
of the licence applied under no norms repeat
basis and requested for re-fix the ad-hoc
norns as approved for AA No. 0710105804
dated 17.07.2014 in M. No. 2ll81 dated
27.01.2016. The applicant's representation
was forwarded to DPIIT on 31.01 .2020 for
examination of the case.

The Committee noted

that the request has been

received beyond 90

days from last decision.

Hence, the Committee

decided to ask the

applicant to deposit a

composition fee of
Rs.5000/- for
considering revision of
the case.

Defened

R90

LAXMI
ELECTRONICS
MOULDS&
PRECISION
ENGG P.LTD.

0710094713
datcd

09.04.2013

01/81/050/000

90/AM14/

07/24/040/005

23/AM13/

Initially, the case was rejected in M. No.
8181-ALC212015 dated 28.01.2015 due to
non submission of reply deficiency letter
dated 11.12.2014 raised by DeitY. However,
the applicant vide letter dated 09.12.2017 &.

30.01.2018 furnished the reply with a request
to fix the ad-hoc norms. The case was again
considered in M. No. 7181 dated 10.07.2019
and norms were ratified as per written
comments given by Consultant (TEC-l).
Now, the applicant vide letter dated
03.01.2020 had requested to revise the ratify
norrns for the materials imported against
export of catheters.

The Committee decided tc
refer the case tc
Consultant (TEC-1) for
examination & comments.

Deferred

R91
SYNERGIES
CASTINGS
LIMITED

VSEZ File No.

8/EOU¨

326/VSEZ/202
0/312

Office of DC, VSEZ, Visakhapatnam vide
letter dated 14.01.2020 had referred a copy of
application dated 02.05 .2011 of Synergies
Castings Limited stating that the unit is a
100% EOU manufacturer and exporter of
Aluminium Alloy Wheels and requested for
fixation of wastage norms. The representation
was forwarded to DPIIT on 31.01.2020.
However, no comments have been received
yet.

l'he Committee decided to
wait for the comments.

Deferred

(*******)
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Standard Deficiency liormat (SDII)

Ex tems:
1 Model number, technical specification and specific quantity-both in te.ms of ,,urnbe. 1i

any) and/or weight. of each ex t (Appendix-33 of current FIRP refers
う
ん Detail technical note on manufacturing proqess_including the relevant no* .th"et.

Detail technical drawings with dimension of each export pioa*t, cututogu.;runv, ,r.rv
also be furnished.

4 _rygglt qf geg!!fp..t Product.
weight of each "@. inpui,r"p*ut.ry ror 

"""h 
prrduct, for tlre

purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sor[ht to be
imported/procured from sources other than the license- if anv ma., also he indicercd

5

Im )rt I
6

iems:

I Appendix- I I A appearing in current HBP (Vol I) senarafelv fnr eqch nrndrrnr
1 Of

Co
７

一
８

evidence/drawings etc

nts:

lsl!&__&A.ssemblydrawings/diagramsoftheresultantp6ductSho$,l.lgpffi
:{:o-p"lerts in tn lBifurcatedquantitiesofcomponentstobeu"co,nt"ihe

terial lConsumables
Size and specification including dd"" -
proposed for import
Starting from th , b^i" 

""lrrl"tior ^ to ho* of ,u*
material proposed for import has been amived at, including the net weight of components
to be manufactured out of these imported materials, *urtug", claimel at each stage of

LJ ;y d*;;;;;,.y
o1/ ld6^^^l Ar

¬ξ

‡!l::CI:階
il:Iそ猛rtXi:干|ド1:1)柑姜贅||ざ131:li階

::]「
語「露昴I凝:」猥魁ili

llshed.

9

10

11

(a
う
４

rr ur rrEEr, w,rurl requlres lmported werdrng material, giving break_up oft
Stecl Plates/Sheets upto 3Omm thickness
Steel Plates/Sheets morc than 30 mm thickness and upto 70 mm thickness
Steel Plates/Sheets more than 70 mm thickness.
Others e.g. Flanses. Pines Trrheq Rerc/P^.to .^-a:-^^/r-.^ --:--- -

６】
⇒

⇒

Ｄ

ｉｖ＞

14 ffirr". obtuin"d i,
;lrr,,:,ffiff3$jni**.,;1TT.H;"duct covered under this appricaiion, in,,"*;lJ
Use ofexport product
You are advised toffi16

17 Please use exoanded/fi rll ∩f Я

18

Any othcr infOrmatiOn:

LllC aOorcvlat10ns/sh011 lbrl■
.

聴需瓢咄訴i師DGFT, udyog Bhawan,Ncw Dclhi_1lo6

築 興 L‐――――― ―一
三 ―――__

ヾ 19

20
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LgloluzoGovernment of lndia
Director General of Foreign Trade

DGFtt UO No.01/81/50ノ 917′AM-19ノ DES― ||ノ12 dated 13.01.2020

Advance Authorization No.0310825265 dated 28.11.2018

MIs PHOENIX Foi:s Pvt Ltd,Mumbai.

lNe may allow wastage c)3% on impott COld Rolled Stainless Steel Wide
Coilsノ St百ps(Pttme Qual性 y),丁hickness O.20 MM to 5.00 MM(Grade 410S)against
export of Cold Ro‖ed Stainless Steel Strips,Thickness O.01 MM to 3.00 MM,Grade

410S.However, the width and thickness of impOrted cold ro‖ ed stainless steel
co‖s/strips should be more than the width and thickness of the exported stainless

steel strips,

61
丁C(SKB)
13.01.2020

Shr:Amit Kumar
Asstt Director(NC‐ :り



/ File No.P¨ 47011′ 176′ 2019¨TSW

フ
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乖 m鏃 莉 ri―
動 山 永 3TiaRT c劇 lЧ !く 晰

Government oflndia
Ministry Of Commerce&lndustry

Departmentfor Promouon Oflndustry&lnternal丁 rade

(TeChnical Support Seclon)

SubieCt:¨ M/s Sharbin lnternational‐ A.A.No.0810144740 dated 07 03.2019
Referencel-01/81ノ 050/1141/AM19/DES‐ 2/227 dated 18.12.2019

Norms Committee may take a view. ノ
こ
″

（
　
（

論
じ。

With reference to the above, the undersigned is directed to say that the instant AA
may be ratified as under:

1. Description and quantity of export items at SI.No.1 and 2 may be specified as follows:

2. Words" made of Aluminium, Thickness: 1 5 Microns & Width 120 MM" may be suffixed
with the description of import item at Sl. No. '1.

3.1/Vords"made of Alurnlnium,Thickness:13 Microns&VVldth 300 MM"may be sufflxed

with the descttptiOn oflmportitem at SI・ No.2.
4.Quantity of impOrt item at SIoNo.l may be a‖ owed as 4.527 Mtt as l.01 Kgs./Kg,
contentin expOrt lem at SI.No.1.
5 Quantity oflmportttem at SI.No.2 may be a‖ Owed as 9.014 MT s1 01 Kgs/Kg
contentln expOrtlterll at SI No 2

―

・    ‐

ル ッ l● :|し ぃ

(S.K.Jaln)
Development Officer

Tel.23063166
DGFT(Shrl Amlt Kumar,AD.DES‐ ||)
DP‖TUO.NO P¨ 47011/176/2019‐ 丁SW dated 24 01.2020

SI.No. )escription luantity (MT)

へluminium Foil Containing 12280 Boxes of 365Gms of Aluminiunn Fo‖ ′
Havlng tthickness:15Micron′

IAlidth:120MM′

_ength:75 MttR

4482

2 Aluminium Fo‖ Containing 5250 Boxes of 1700Gms of Aluminlum Fo‖′
Havlng tthickness:13A/1icron′

IA/idthi300MM′

_ength:160MttR

8 925 MT



Aハ ド010ダ 10Ч IoИ 5も
θ S

～

′
-Reply 

dt.06.11.19
onthebasisofstudygroupreport,proposalisrecommendedasfollows.
EP-1.CS Bare pipes-226.71 MT

2 CSLSAヽV3LPE coated pipes-120.645M丁  &surface area to be coated 940.802 sq.Mtr.

Coating thickness(i)Epoxy 150 micron(11)AdhesiVe 200 micron(i11)HDPE 1900 miCron

3.CS HSAヽV3LPE coated pipes-9514.675A/1丁  &surface area to be coated 92239.33 sq.Mtr.

Coating thickness(1)EpOxy 150 micron(li)Adhesive 200 micrOn(ili)HDPE 1900 micron

lrnport l― Desciption&qty.as per SI.No.1 0f SI(DN C 593

2- Welding Wire - 38.727 Mf
3 to 6 - UPto 2% of fob value

7 - Relevent epoxY Powder - 23'1 MT

8- Relevent adhesive - 21'.2 MT

9- HDPE.271..4MT

Grade & thickness of steel to match in import & export

( coating thickness is taken fro test report)

,:.I
a------

叫
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SiEMENS GAMESHA RENEWABLE POWER PW.LTD.

ADV AUTH.N00410166177 DT 21.10。 2019

On the basis of calculation sheet and material balance submitted by the firm o.

The licence may be ratified as under.

Export item: BLADE SG-145 3.4 MW 4.00 NO.

82.821 MT)(Net weight not less than

SL.NO.OF ADV ATUH.

9,864

22

23

26 8137.36

14817.4

3384.8

14 to 17

18′ 33 to 42■

Rest of the items

l

QTYIN KGS
22732.0

6790.0

877.824

3731.64

21891.32

Consumables, Qty as

applied for,value all

together restricted to
1,.75 % of FOB value

Components allowed
asperGN4
As applied for

SHAISH KUMAR

巨T寸万
~

市■30~~

Sl.

1 2

2 3

3 6 188.6

4 9 859.04

5 10

6   111 295,92
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